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LEGISLATIVE ASSEMBLY.
Wednesday, 23rd September, 1931.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.
REPRESENTATION OF THE INDIAN CHAMBER OF COMMERCE AT THE RoOUND
TaBLE CONFERENCE.

748. *Rai Bahadur Sukhraj Rai: (¢) Will Government be pleased
to state whether it is a fact that there was an understanding with the Indian
Chamnber of Commerce by the Government that three represcntatives would
be invited from it to the Round Table Conference §

(b) If so why was only one representative invited to the Conference !

(¢) Has that representative refused to attend the Confereuce unless
all the three are invited to attend ?

(d) What correspondence passed between the India Government and
the DBritish Government on the subject of representation of the Chamber ¢
Are Government prepared to disclose it to the public ¢

(¢) Are Government aware that Mr. G. D. Birla, one of the proposed
representatives, has already sailed for England with Mahatma Gandhi t
Are Government going to invite him to attend the Conference ?

(f) Is the question of inviting three representatives still under con-
sideration or has the matter been closed ?

{g) Are Government in a position to state whether the failure of the
Government to invite three representatives was due to the pressure from
British merchants and commercial interests ?

(h) Did Government ask Sir Purshotamdass Thakurdass to re-consider
his decision not to attend the Conference in view of the Congress decision
to participate in the Conference ¥ If not, why not ? '

The Honourable 8ir George Rainy : (a) to (k). As I have already
stated in reply to é?revious questions on the subject, the selection of dele-

ates to the Round Table Conference is not primarily the coneern of the
overnor General in Council. I am therefore unable to make any state-
ment on the subject.

Passaces oF RounD TaBLE CONFERENCE DELEGATES, ETC.

749, *Rai Bahadur Sukhraj Rai: Will Government be pleased to
state :
(@) the names of the delegates to the Round ‘Table Conference who
‘bave gone to England to .attend the Gonferenee at their own
expenge and have not charged anything from Government
including the booking of passages ;
( 867 )
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{b) the names of the delegates to the Conference who have travelled
in the lowest class on the steamer ;

(c) if it is proposed to hold the Federal Structurs Committee in
abevonee till the arrival of the Congress delegation in
Tondon ; ;

(d ) when the proceedings of the Conference are expected to be con-
.~ .cluded ; and

(e) if there is any proposal for holding a third Round Table Con-
ference in India before the new constitution is introduced ¢
The Honourable 8ir George Rainy : (a) and (b). The British India
delegates proceeding from India to the Conference have been supplied
with passage certifieates entitling them to 1st class passages at Qovernment
expense. (tovernment have no information as to what delegates, if any,
have declined to avail themselves of this facility or of any of the other
facilities offered them by Government.

(¢) The Ccngress delegation has already arrived in London.
(d) I have no material for an estimate.
(e) No, Sir.

RebpucTiON oF THE ExcHANGE RATE TO 13. 44.

750. *Rai Bahadur Bukhraj Rai: (¢) Will Government be pleased
to state if there is any truth in the rumour that Government is proposing
to change the ratio of exchange from 1s. 6d. to 1s. 4d. in the near future ?

(b) Was the Agent of the Imperial Bank of India recently called by
Government to discuss this matter at Simla ¢

(¢) If so, what has been the result of this discussion and whether the
proposal has been approved or not ?

~ (d) What will be the approximate amount of savings to India in
Home charges, if the ratio be reduced to 1s. 4d. from 1s. 6d. ?

(¢) Will Government please state their whole policy on this matter
and remove the doubts and uncertainties that are prevalent at present
regarding the ratio question ?

The Honourable 8ir George Bchuster : (a) No.

(d) No.

(¢) Does not arise.

(d) There would be no savings but, on the contrary, a very substan-
tial increase in rupee expenditure. I would refer the Honourable Mem-
ber to part (b) of my reply to starred question No. 98, given in the
Assembly on the 9th September, 1931, in which I pointed this out.

(e) I would refer the Honourable Member to my answer to part (a)
of this question.

ALLOTMENT oF Funps BY THE RoAD COMMITTEE FOR THE IMPROVEMENT OF
Roaps v THE BHAGALPUR DisTRIOT.

v 751 *Ral m,udur Suk¥iraj Rai: (a) Will Government be pleased
'to state what is the constitution of the Road Committee recently formed ¢
Who are the members of the Committee from Bihar and Orissa ?
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(b) What is the total income at the disposal of the Road Commttee
and what are the chief sources of such income ¢

(¢) What is the income from Bihar and Orissa and from Bhagalpur
District !

(d) What sums have been allotted to Bihar and Orissa and to Bhagal-
pur District ¥ Are the sums allotted in proportion to their income { 1f
not, why not ¢

Mr. J. A. 8hillidy : () The Honourable Member is referred to
clause (6) of the Resolution on road development adopted by the Legis-
lative Assembly on the 4th February, 1930.

According to the terms of the Resolution, the members of the Com-
mittee are not elected by provinces and it so happens that the Committee
constituted for the year 1931-32 does not include any member from Bihar
and Orissa.

(b) The total amount credited to the Road Development Account up
to the end of the last financial year is Rs. 2,00,41,090.

The inccme is derived from the share (2 annas per gallon) of the
import and excise duties on motor spirit.

(¢) Final figures are not available, but the income from motor spirit
consumed in Bihar and Orissa up to the end of the last financial year was
very roughly Rs. 6} lakhs. Government have no information as to the
income from the Bhagalpur District.

(d) Rs. 4.3 lakhs have already been allotted to Bihar and Orissa and
a further sum of approximately Rs. 1.5 lakhs remains to be allotted in
respect of the revenue up to the end of the last financial year. The I{onour-
able Member is referred to clause (3) of the Resolution to which I have
referred for an explanation of the method on which the annual grant is
divided. No separate allocation is made by distriets.

ExPERT INQUIRIES CARRIED OUT IN INDIA FOR THE ROUND TABLE
CONFERENCE.

752. *Lala Hari Raj 8warup : (¢) What are the expert enquiries
whick the various Sub-Commlttees of the Round Table Conference recom-
mended to be carried out in India ?

(b) How many expert committees did Government appoint in
India ¢

(¢) How many of them have reported
(d) How many of these reports have been published %

The Honourable Bir George Rainy : (a) I would refer the Honour-
able Member to the Press communiqué of the 13th June, 1931, issued by
the Glovernment of India of which I lay a copy on the table.

(b) The Government of India with the approval of the Secretary of
State have so far appointed (1) the North-West Frontier Province Sub-
jeets Comumittee, (2) the Indian Sandhnrst Committee and (3) the Sind
Financial Enquiry Committee.

(¢) The North-West Frontier Provincs Subjects Committee and the
Indian Sandhurst Committee have submitted their reports.
A2
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" () The report of the North-West Frontier Provinge Subjects Com-
mittee has been published and copies have been supplied to.the mewmbers
of the Indian Legislature. .

Press Communiqué.

With the recent snnouncement of the date for the re-assembly in London of the
Federal Btructure Committee, the public may be iuterested to learn how inatters stand
with regard to the preparation of constitutional material. '

2. T'he next stages of eonstitutional work, including the interwsl until the Round
Table discussions are resumed, are governed by the Prime Minister’s ebservations wmade
in the course of his speech on the 19th January to the final plenary session of the
Conference. According to these observations the scope of work to be undertaken by
the Government of India has necessarily been limited to the initiation of expert enquiry
and investigation into certain subjects. The following statement desgeribes actign
taken upon’ the specific recommendations of the Round Table Conference nnd indicutes
the progress made.

3. The North-West Frontiesr Province Sub-Committee of the Round Tabie Con-
ference observed in paragraph 5 of their Report that the precise discrimination of
subjects between the Centre and the North-West Frontier Province will require careful
investigation, if necessary, by a specially constituted committee following broadly the
lines of tho classification in other provinces. In paragraph 8 of their Report the fub-
Committee suggested that there should be preliminary expert investigation into the
allocation of expenditure between central and provincial heads to supply the basis
from which the financial subvention from central (or federal) revenuecs may be
calculated. By a resolution, dated the 2nd May, the Government of India set vp a
single mixed eommittee of officialy and non-officials to investigate both these natters.
The report of the committee is expected to be ready about the middle of June.

4. In the concluding paragraph of their report the 8ind Sub-Committee rocom-
mended that ¢ an expert committee in India should examine careful'y the probable
revenue and expeuditure of a separated Sind and the security of the debt on the
Sukkur Barrage, and should also recommend an equitable adjustment of the finaneial
commitments for which Sind may properly be considered liable ’. The Government of
India hope vury ehortly to be in a position to announce the setting up of this committee.
The committee will in no way be concerned with the merits of the separntion cf Sind.
Its task will be strictly limited to an unbiassed expert investigation of the financial
aspects of separation. The committee will not be required even to report how any
deficit should be met. In the words of the Sind Sub-Committee’s Report, ‘¢ if the
investigation shows that separation would leave the new province with & deficit, the
Sub-Committee think that the representatives of 8ind should be asked to show
satisfactorily how the deficit would be met before the new province is set up ’’.

6. Unlike, Sind, Orissa was not made the subject of separate investigation by a
Sub-Comnmittee of “the Round Table Conference. The proceedings of the Conference
contain no specific approval of Oriya claims, nor were directions given for their
examination by committee or otherwise. At the same time the Orissa cnse was not
overlooked. DBy the special permission of the Prime Minister the Raja of Parlakimedi,
who had already supplied the Conference with a memorandum of Oriya claims, was
given an opportunity to speak on the subject when the whole Conference was in eom-
mittee on the Sind Report and was supported by other delegates who followed him.
Though the claims of the Oriyas were not expressly endorsed, and cannot be eaid
even to have been discussed or debated, no delegate spoke against them. In these
circumstances the Government of India, with the approval of the Socretary of State,
have decided to set up with the least possible delay a committee to examine the whole
g‘uecﬁon of the scparation of Orissa. They are at present in communication with the

vesl Governments concerned regarding the terms of referemce, personnel, and other

matters relevant to the appointment of the committee, and hope that it may be possible
for the committee to start work at an early date.

6. Sub-Committee No. VI (Franchise) recommended the appointment of an expert
Franchise Commission. Thére are, however, obvious obstacles in the way of its
immedinte appointment.” Political considerations will enter largely iuto its work.
It would no doubt desire to have a clearer indication of the 'probcbfe nuture and method
of return of the Federal Legislature ; and both as regards the federal and provincial
Jeginlatures iit i8-cleatly desirable that such matters as the arrangement of ‘constituencies
thould be dealt with by the same body as is concerned with the franchise. In accordance
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with : what is understood to be a view held widely both inside and outside the Con-
ference, the Secretary of State has agreed that it would be useless for the franchise
enquiry to be mitiated at present before a communal settlement has been reached.
These considerations point to a postponement of the enquiry at least till the autumn.
The preseat intention is that the enquiry, when taken up, will be initiated by His
AMajesty’s Government ; and it is anticipated that pro y not less than six months
will be required for the committee to complete its work.

7. In paragraph 19 of their second report the Federal Structure Sub-Committee
took. note of the proposal that a Statutory Railway Authority should.be established,
and were of opinion that this should be done, if after expert examination this course
seemed desirable. Arrangements aie being made to ensure that a full memorandum
on the issues which have to be considered and on the experience of other countries
prepured by experts shall be available to the Federal Structure Sah-Cemmittes-when
it re-assembles. S

8. The appointment of an Indian Sandhurst Committee in actordunce with the
recommendation in paragraph 4 of the Defence Sub-Committee’s Report has been
osunounced and the Committee is at work. The other matters covered by the Report
of that Sub-Committee are being examined. :
9. In this wag the Government of India have planned to cover the ground mapped
out by the Round Table Conference for intermediate expert eaploration pending the
resulnPtion of the Conference negotiations. In addition, however, lo these definite
directions the Round Table Conference in various places, in their reports used expres-
sions indicating that they would welcome cxpert administrative examination of
incidental points. The most important of these related to the classification of subjects
as federal, central and provincial in the two reports of the Federal Htructure .Sub-
Committee. As soon as papers became available all departments of the Government
of India undertook a scrutiny of the administrative, not the political, aspacta of the
classification of subjects provisionally approved by the Federal Structure Sub-Committee.
It is expected that this work will be completed by the end of the eurrent month.

10. It has also appeared to the Government of India that the Round ‘Table Con-
ference in its further discussions will require statistical material regurding finaneial
matters gencrally. It is for obvious reasons essential that reliable enough material
should be prepared beforehand to make it possible for the Conferemce to visualise the
financial implicntions of a Federal constitution and to form some estimate as to how
a Federal budget could be prepared, for it is only with reliahle data of this kind before
it that the Conference can reach conclusions as to the practical form which a Federal
constitution could take, and as to the relations between the Federation and its
constitutent units. This objective examination of the position the Conferemce on the
last occasion was unable to attempt even quite provisionally partly from lack of time,
but also from lack of the special material needed. TIn particular the revenue prospects,
which have undergone profound change since Sir Walter Layton drew his pieture, will
require careful examination.

11. These financial materials together with the material collected on the clussifica-
tion of subjects will be available if the Round Table Conference at its mex: session
should require to make use of them. They will aleo.enable the Goverament of Juba, if
80 required, to supply facts and explanations-in order to assist any intermedinte pre-
parations which interests represented at the forthcoming Round Table Conference may
undertake.

r

REFORMS OFFICE. (8d.) W. H. LEWIS,
8imla, the 13th June, 1931. Joint Beoretary to the Government of Irdia.
: A

Brrrisn AND IND1AN TROOPS AND OFFICERS IN THE INDIAN ARMY.
753 *Lala Hari Raj Swarup : Will the Government be pleased to

state :

(a) what is the total strength of Indian troops and British troops
respectively in Indian Army at present ;
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(b) what is the total number of Commissioned Officers in all Arms
of Indian troops in the Indian Army and how many of
them are Indians ;

(c) what is the total number of Commissioned Officers in the
British troops of the Indian Army, and how many of them
are Indians ;

(d) what is the total annual wastage in the officer ranks under

part (b) ;
(¢) what is the total annual wastage in the officer vanks under
part (¢) 1 .

Mr. G. M. Young : (a) The strength of units of the Indian Army
15 about 154,350 and that of units of the British Service on the Indian
Establishment about 64,700.

(b) There are 1,734 British and 114 Indian officers holding the King'’s
Commission and 2,829 Indian officers holding the Vieeroy's Conunissior. in
the Cavalry, Infantry and Pioneer units of the Indian Army.

(¢) 2,219 British officers holding the King’s Commission and 445

Indian officers holding the Viceroy’s Commission are employed in units
of the British Service on the Indian Establishment. :

(d) In the cadre of King’s Commissioned officers of the Indiun Army
the annual wastage is about 120.

(¢) The number of British Service officers who leave India on rectire-
ment or on completion of their tour of duty varies from year to ycar.
Replacements are made from the United Kingdom as casualties occur.

ReporT OF THE COMMITTEE APPOINTED ON THE RECOMMENDATION OF THE
DereNce SuB-CoMMITTEE OF THE ROUND TABLE CONFERENCE.

754. *Lala Hari Raj Bwarup : (¢) Has the Committee appointed in
pursuance of the recommendations of the Defence Sub-Committee of the
Round Table Conierence submitted its Report 1

(%) Is it a unanimous report ¢

(¢) Has the report been released for publication, and if not, why
not ¢ .

(d) When do Government propose to publish this Report ?

Mr. G. M. Young : The Honourable Member is referred to the reply
given to Mr. Jog’s starred question No. 598.

REPORTS OF COMMITTEES ON THE INDIANISATION OF THE ARMY IN INDIA.

765. *Lala Hari Raj Swarup : (a) Is it a faect that in Lord
Reading’s time two Committees were appointed by the Government of
India, one to go into the question of Indianisation and the other into the
question of gradual replacement of British troops by Indian troops {

(b) Why have thede Reports not been published up to this time ?

(¢) Has a reference been made to these schemes in the Report of the
Defence Sub-Committee of the 1st Indian Round Table Conference ! If
so, are (Government prepared to publish these reports forthwith ¥ If not,
wky not ? .



QUESTIONS AND ANSWERS. 873

. Mr.G. M. Young : (a) Yes, except that the committee on Indianiza-
tion was appointed by the Commander-in-Chief.

(b) and (c). A summary of a scheme of Indianization prepared in
1921-22 by a committee of military officers appointed by the (]J)onfmander-
u‘n-Chlef was given to the Defence Sub-Committee of the Round Table
Conference in January, and laid on the table of this House on the 17th
February last.

The reasons for not publishing the Report of the Indian Military
Req uirements Committee are uhat it contains much seeret matter, and that
the Comittee themselves, in presenting it, mace a strong and unanimous
rccglxim.wndation that its contents should in no circumstances ever be made
publie.

ACUTE AGRARIAN SITUATION IN THE UNITED PROVINCES.

7!56. *Lala Hari Raj 8warup : (a) Are the Government aware that the
agrarian situation in the United Provinces of Agra and Oudh is very
acute and alarming ? o '

{(b) Have the Government of India given any directions and sugges-
tions to the Local Government concerned for dealing with the situarion ?

(¢} Will Government be pleased to lay on the table the correspondence
that has passed between them and the United Provinces Government in

thiy matter ¢

The Honourable Khan Bahadur Mian 8ir Fazl.i-Husain : (a) The
Local Government is fully cognisant of the gravity of the situation, and
the- Honourable Member’s attention is invited to His FExcellency Sir
Malcoln Hailey’s address to the Legislative Council of the United Pro-
vinces on the 20th July, 1931, which has been widely published. A state-
ment was also made in this House on the 10th September, 1931, during the
course of the debate on the resolution hearing on this subject.

‘b) No.
(¢) Does not arise.

REvision or THE Court FEES AcT. _

757. *Pandit Ram Krishna Jha : (a) Are Government aware that the
Court-fee Act VII of 1870 has been in existence for over bplf a century
and almost all the High Courts have from time to time pointed out the
defects in the framing and the policy of the Act ¢

() Are Government aware that there have been a large number of
amendments and repeals since then and various local Acts have been
paussed prescribing different scales of fees in different provinces ¢

(c) Are the Government aware that several of the High Courts in
India have from time to time in their decisions pointed out that a new
Court-fees Act should be enacted in the light of the experience gained by
the working of this fiscal enactment for the past several decades ?

(d) Isit a fact that even after the Devolution Act (Act XXXVII
of 1920) in the year 1923, the Government of India addressed the local

Governments calling from them suggestions with a view to revise the
Court Fees Act of 1870 and to bring it up to date, with due regard to the
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other connected enactments, as also perhaps to provide one uniform law
of court-fees for the whole of British India ¢ R

(e) Is it a fact that a new Court-fees Bill in the light of the sug-
gestions made by the local Governments, was actually drafted for enact-
ment ¥ If so, do Government intend to proceed with the Bill ¢ If so,
when ¢ If not, why not ¢

The Honourable 8ir James Orerar : (¢) Government are aware that
the Court-fees Act passed in 1870 has since undergone, as .was natural,
varions amendments to meet defects brought to notice from time to time.

(b) In 1922 and 1923 several Local Governments, acting nnder the
powers conferred by the Devolution Rules, which made ‘¢ Judicial Stamps ”’
a provincial reserved subject, amended the schedules to the Aci and
certain provisions therein, in order to raise additional revenmne.

(¢) I am not aware what particular decisions of the High Courts the
Honourable Member has in mind.

(d) and (¢). It is a fact that in 1923 Loeal Governments were con-
sulted on the aesirability of amending some of the general provisions of
the Act, in view of the eonflicting judicial opinions and practical adminis-
trative diffieultiee whieh had been brought to notice. A Bill to amend
the Court-fees Act was introduced in the Assembly in March 1924 and
was referred to a Select Committee, but before the next stage could be
reached the Report of the Taxation Inguwiry Committee was published.
This Committee made several recommendations which impinged on the
Court-fees Act and the Bill as it emerged from the Select Committee.
The Bill was accordingly further examined with referenee to these recom-
mendations and the Government of India finally decided that the amend-
ments embodied in the Bill were not urgently ‘necessary and that the ques-
tion of its re-introduction should await the impending revision of the
constitution. !

ExcEessive Court FEES PRESCRIBED BY LOCAL GOVERNMENTS.

758. *Pandit Ram Krishna Jha : Are Government aware that
the court-fees prescribed by several Local Governments (i.., Bihar and
Orissa Act IT of 1922) are much in excess of those preseribed by Aet V11
of 1870. and are causing great hardship ¥

The Homourable Sir James Crerar : With your permission, Sir, I
proposc to answer questions Nos, 758, 759 and 760 together.

. Under the Devolution Rules ‘‘ Judicial Stamps ’’ is a provincial sub-
ject only tubject to legislation by the Indian Legislature as regards the
amount of court fees levied in relation to suits and proceedings in the
High Courts under their original jurisdiction. 'As I have explained in my
ly to thé Honourable Membér’s previous question, certain Local Legis-
ures have passed Acis amending the Schedulés to the Court-fees Act,
1870, to raise additional revenue, and eertain provisions of the Act itself,
to suit local requirements. I am not aware of the fact mentioned in .ques-

tioh No. 760 -
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Courr Fers prescriBED BY Locat Councrw Acts.

17569. *Pandit Ram Krishna Jha : Are Government aware that
sonie of the Local Council Acts (t.e., Bihar and Orissa Act Il/ of 1922)
have aot only increased the fees to a great extent but have prescribed
no maximum amount or put any limit as to ameunt payable, as some
other Local Council Acts (s.e.,, Bengal Act IV of 1922) have done 7

Court FEEs PRESCRIBED BY LooaL CounciL Acrs.

1760. *Pandit Ram Krishna Jha : Are :Government aware that
-in some cases litigants of onc province, where no maximum fee has
been prescribed, have been forced to file suits in another province where

such maximum fee has been prescribed

ENACTMENT OF A UN1FORM COURT FEES ACT FOR THE WHOLE OF INDIA.

761. *Pandit Ram Krishna Jha : (a) Are Government prepared to
take up at an early date the necessary legislation for providiag cne uniform
scale of court fees for the whole of India, as was the case, before the

Devolution Act (Act XXXVIIT of 1920) ¢

() If the answer to (a) be in the negative, do Government propose
to consider the advisability of repealing all the local Acts passed after
the Devolution Act and of making the provision of Act of - 1870,
applicable to the whole of India, as one law on the subject ?

The Honourable 8ir James Orerar : The decision which Govermaent
came to in this mattér has been stated in reply to question No. 757. In
view of the existing constitutional position, the Government of India regard
it as impracticable or at any rate premature, to attempt to legislate for a
uniform scale of court fees for the whole of India, and to repeal the Acts
which have been passed by the local Legislatures. o

ADMISSION TO THE ARYA SAMAJ OF GOVERNMENT SERVANTS.

762. *Mr. Bhuput 8ing : With reference to Government’s reply to
Khan Bahadur Haji Wajih-ud-din’s unstarred question No. 223, dated
February 23, 1931 (communicated to the latter personally), regarding
political bodies forbidden to Government servants, will Government be
pleased to state, for the information of the House, whether Arya
Samajes come under the category of political bodies ¢

The Honourable 8ir James Orerar : I have made inquiries from the
Local Governments, the results of which will be communicated to the
Honourable Member as soon as I receive their replies.

ForriaN CoMPETITION WITH INDIAN HosiEry FacToRIiEs.

768. *Mr. Bhuput Bing : With reference to Government’s reply
to Lala Rameshwar Prasad Bagla’s starred question No. 314, dated
February 3, 1931, stating that Government have received representations
containing statements to the efftct that a number of Indian hosiery

tFor answer o this question, see answer to question No. 758.




876 LEGISLATIVE ASSEMBLY.  [23RD SEPTEMBER 1931.

factories have recently been closed down owing to foreign competition,
particularly that of Japan, and that the representations were under
the consideration of Government, will Government be pleased to state,
for the information of the House, what relief they propose to give to the
industry and what action has been taken on the said representations ?

The Honourable Sir George Rainy: The representations were
examined. It would be contrary to the established policy of Government
to impose a protective duty on hosiery without a recommendation from the
Tariff Beard, or to refer the hosiery industry to the Tariff Board for exami-
nation unless the industry were first able to offer satisfactory prima facie
evidence for believing that it could establish a case for protection, having
regard to the principles laid down by the Fiscal Commission. No such
evidence has been placed before Government.

APPOINTMENT OF INDIANS IN THE CARRIAGE AND WaAGON SHOPS OF THE:
BoMBAY, BARODA AND CENTRAL INDIA RAILWAY, AJMER.

764. *Mr. Bhuput 8ing : Will Government be pleased to place on
the table, for the information of the House, the particulars asked for in
parts (b) and (c) of unstarred question 165, by Mr. Gaya Prasad Singh,
on February 2nd, 1931, regarding appointment of Indians in the Carriage
and Wagon Shops of the Bombay, Baroda and Central India Railway at
Ajmer ?

Mr. A. A L. Parsons : I am having a copy of the reply sent to Mr.
Gaya Prasad Singh sent to the Honourable Member. A copy is already
in the Library.

ADVERTISEMENT OF INDIAN RAILWAYS BY PUBLICITY OFFICERS ABROAD.

765. *Mr. Bhuput 8ing: With reference to Government’s reply
to my starred question No. 442, dated February 11, 1931, regarding Pub-
licity Officers for Indian Railways in England and America, will Gov-
ernment be pleased to state, for the information of the House :

(a) whether the Publicity Officers for Indian Railways in London
and New York, or in other parts of the world (if one has.
since been appointed in addition) issue posters and other
advertisement literature to advertise the interests of the:
Indian Railways in their respective territories, or simply
make use of the posters and literature supplied to them by
the Cenmtral Publicity Bureau of the Government of India.
‘Railway Board ;

(b) if former be the case, whether a statement will be laid on
the table giving the details of such publications and the cost
incurred therefor in 1925-26, 1926-27, 1927-28, 1928-29,
1929-30, 1930-31 ;

(¢) whether the said officers also advertise in papers and journalsin
their respective territories ; if so, what has been the cost
therefor duripg 1925-26, 1926-27, 1927-28, 1928-29, 1929-30,
and 1930-01 ;

(d) if answer to the first portion,of part (z) be in the negative,
viz.,, if it be the case that posters, pamphlets, brochures,
and other advertisement literature are supplied to them by
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the Government. of India Railway Board’s Central Publicity
Bureau, what fraction of the copies printed are given for
distribution :

(1) to the officers in England,
(2) to the officer in America, and
(3) retained for distribution or display in India ;

[The actual numbers so distributed may be illustrated by citing
figures in respect of the following posters and publications :

Pamphlets :—Big Game Shooting; Gaur; Ajanta ;
Ootacamund.

Posters :

Fatehpur Sikri, by Miss Newsome.

Darjeeling (Lama Design), by Mr. Veevers.

Benares, by Mr. Bagdatopolus.

Kashmir (‘‘ Lucky Dogs ’’ design), by Mr, Taite.] -
(e¢) whether the advertisements of the Indian Railways are dis-

played in Tasmania ;

(f) what office, London or New York, conducts this advertising ;

(g) whether any advertisements of Indian Railways are displayed
in any of the States of Australia ; if so, what office, London
or New York, conduets advertising in that ‘area ; and

(k) whether Government are contemplating to open similar offices
in other territories ; if so, where 1

Mr. A. A. L. Parsons : I regret that I cannot undertake to impose
on the Central Publicity Office the very laboriods task of
compiling &1l the jnformation for which the. Honourable Mewmber asks. I
am, however, asking him to let me know the replies to parts (a), (e), (f)
and (g) of the question and also to part (d) if the figuves are available,
but not for the distribution of individual posters. If possible, I will also
obtain for the Honourable Member the cost of posters and other advertising
literature issued by the Publicity Offices in London and New York since
they were opened. The reply to the first part of (k) of the question is in
the negative ; the second part does not arise.

RECRUITMENT oF RESIDENTS oF DELHI PROVINCE TO SERVICES IN THE PUNJAB.

766. *Rao Bahadur M. C. Rajah : (a) What steps have Government
taken to safeguard the interests of the residents of Delhi Province as
regards recruitment to various services in the Punjab 1

(b) Has any quota been fixed for the Delhi Province in this conneec-
tion ¢ If not, why not ¢ ‘

The Honourable 8ir James Orerar : (a) and (b). Recruitment to
their cervices is entircly a matter for Local Governments, and no steps have
becn taken by the Government of India to interfere with their discretion
in this matter. It has been ascertainéd from the Punjab Government that

in the Ambala Division two out of twelve Sub-Inspettorships of Excise
are regdrved for residents of Delhi Province. For other services, with
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exoepi:ion of the Puanjab Forest Serviee, Delhi candidates are cousidered
but take their chance pari passu ‘with Punjab candidates.

RECRUITMENT oF RESIDENTS oF DELHI PROVINCE TO SERVICES IN THE PUNJAB.

767. *Rao Bahadur M. O. Rajah : Will Government please state how
many residents of Delhi Province have been recruited to the following
strvices in the Punjab since the formation of the Delhi Province :

(a) Punjab Provincial Service (Executive and Judicial) ;

(b) Imperial Police Service and Inspectors and Sub-Inspectors of
Police ;

(¢) Indian and Provincial Educational Service ;

(d) Tehsildar and Naib Tehsildar ; and

(e) Officer and Assistant Officer, Income-tax ?

The Honourable 8ir James Orerar : The information is not readily
available and cannot be collected without an amount of labour which
would, I think, be disproportionate tv the results.

COLLIERIES OWNED BY GGOVERNMENT IN BENGAL, BIEAR AND THE CENTRAL
ProvINCEs.

768. *Pandit Satyendra Nath S8en: Will Government please
state :
(a) what is’ the number of collieries owned by Government in
Bengal, Bihar and Central Provinces ;

(b) what is the approxiruate average ecost of working-the collieries
per 1,000 acres ;

(c) what is the number of collieries which have stopped working ;

(d) how many of these collieries are being worked by Govern-
ment ; '
(e) how many eontracts have been grunted to Bengalis, how many
to Punjabis and how many to other Indians and Anglo-
Indians ;
(f) whether the supply from these collieries is sufficient to meet
the demands of Government ;
(g) if not, do Government contemplate acquiring further collieries
to ‘meet their own demands ;
(h) what is the approximate amount involved in contracts of
supply from private or company-owned collieries ; and
(¢) what amount of these contracts was given to European con-
cerns and how many to Indians ¢
Mr. A. A. L. Parsons : The information asked for is being obtained
from the Chief Mining Engineer, Railway Board, Caleutta, and will be
supplied to the Honourable Men}ber on receipt.

HiNDU AND S1kE POPULATIONS IN BENGAL AND THE PUNJAB.

-+ 768. *@ir Hari Singh Gour (on behalf of Mr. D. .K. ‘Lahiri
Chaudhury) : Will ‘Government -please state the number of the Hindu
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population (male and female) in Bengal and the Punjab according to the
last Census and also of the Sikh population in the Punjab ?

The Honourable 8ir James Orerar-: I'lay a statement on the table.
— )

Statement.
The figures asked for are as follows :
Males. ‘Females. Total.

Hindus— . , , v

Bengal .. .. .. .. 11,282,633 10,265,388 21,637,921 .

Punjab . .. .. 3,465,634 2,863,064 6,328,588
Sikhs— ‘ - ’

Punjab o . .. 1,708,584 1,360,660 3,064,144

CoMMUNAL PROPAGANDA BY GOVERNMENT OFFICIALS.

770. *Mr. A. Hoon : (a) Are Government aware of the fact that
a very large number of the public declare that certain Gavernment offi-
cials holding very high positions openly carry on communal propaganda
for the community to which they belong ?

(b) If the answer to part (a) is in the affirmative, will Government
please explain what action they propose to take against them ¥ If Govern-
ment do not propose to take any action against them, will they state why ?

The Honourable 8ir James Orerar : (2) and (b). The question is
expressed in such general terms as to make it diffieult to give a veply.
The secorid part of the question may relate to action against members
of the public or against Government officials. In either case the Honour-
able Member will doubtless realise that action must depend on the parti-
cular facts.

ESTABLISHMENT OF AN INTERNATIONAL AGRICULTURAL CREDIT COMPANY.

771. *Lala Rameshwar Prasad Bagla: (a) Will Government be
pleased to state if any correspondence has been exchanged between them
and the League of Nations regarding the establishment of an International
Agricultural Creditj Company {

(b) If so, will they be pleased to place a copy of the same on the
table ¢

(¢) Will Government please state if they have signed the requisite
Convention ¥ If not, why not %

{d) Are Government aware that Great Britain, a non-agricultural
country, has long ago accepted the scheme and signed the Conveution !

The Honouwrable Khan Bahadur M.i:m 8ir Fazl-i-Husain : (a) No
such correspondence has passed.

(b) Docs not arise.

(¢) The (‘onventlon of the International Agricultural Mortgage
Credit Company is not at present ppen to smuture by Governments of
non-European States.

(d) So far as Government are aware, Great Britam has not signed the
Convention.
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DEvELOPMENT oF INDIAN INDUSTRIES FOR THE CHINESE MARKET.

772.*Lala Rameshwar Prassd Bagla: (o) Has the attention of
Government been drawn to a letter published in the Leader of the 30th
August, 1931, under the caption of ‘‘ Chinese Market and Indian Indus-
tries ’’ ?

(b) If the facts stated therein are true, will Government please state
if they intend to take advantage of the sntuatxon, which has arisen in
China, for the development of Indian industries ! Will Government please
st'ate their reasons for their' ‘reply ?

The Honourable Sir George Rainy : (a) Yes.

{b) The Government of India have no information regarding the
conditions alleged in the letter to exist in China. The latter part of the
question, therefore, does not arise.

ProTEOTION OF THE INDIAN HOSIERY INDUSTRY FROM JAPANESE COMPETITION.

773. *Lala Rameshwar Prasad Bagls : () Will Government please
state what steps, if any, they have taken during the current year for the
protection of the hosiery industry in India from menace from Japan ¢

Are they aware that Japan has been continually flooding the Indian
markets with its cheap products ¢

(b) If no action has been taken so far, will Government please state
the reasons ?

, . The Honourable 8ir George Rainy : I would refer the Iionourable
Member to my answer to Mr. Bhuput Sing’s starred question No. 763.

INTERPRETATION OF THE WORDING OF TREASURY BILLs.

774.*Iala Rameshwar Prasad Bagla: (¢) Wil Government be
pleased to submit to the House the interpretation which they would put
on the wordings of the Treasury Bill ¢

(b) Will Government please state whether by ‘‘ the revenues of the
Government of India ’’, they mean only that income which Government
earn from land revenue or the total income of the Government from all
gources 1

The Honourable 8ir George 8chuster : (¢) The wording of a
Treasury Bill clearly means that the holder is entitled to demand pay-

ment on due date from the revenues of Government credited to the general
balences of Government.

(b) Treasury Bills, like other borrowings of the Government of India,
are a charge on all the revenues of Government, that is to say, the receipts
from ull sources and not on land revenue. only.

STERLING LoANS gr THE GOVERNMENT OF INDIA.

775. *Lala Rameshwar Prasad Bagla : (a) Does the Honourable the
Finance Member remember the assurance given by him to the Housé while
introdueing the Budget on.the 28th February, 1931, that: ‘‘ No furtker
sterling loans will be required ’* ¢
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{b)y If so, will Government be pleased to state why, contrary to that
vndertaking, Government raised a further loan of £16,000,000 at such a
bigh rate of interest {

f¢) Are Government aware that the igsue of that loan, at the top of
the heavy borrowings of last year has considerably affected the financial
credit of India in the world market 1

(d) Are Government prepared to assure the House that in future
they would sound the Members of the House before raising a loan, parti-
cularly when issuing it outside the country ?

(e) If the reply to part (d) be in the neg'atlve, is the House to under-
stand that Government are intent upon pursuing a borrowing policy
despite all protests from the public ¢

The Honourable 8ir George Schuster : (a) and (b). The Honourable
Member has nct quoted the whole of my statement. What I said was
‘“ Given normal conditions as regards borrowing and remittance from
India, no further sterling loans will be required. But.this, of course,
will be dependent on the conditions to which I have referred.”’ The Honout-
able Member will, I think, agree that conditions since I made this state-
raent have heen far from normal.

(¢) Thix ie a matter of opinion about which Government gre not
prepared to make any statement.

(d) and (e). The raising of loans is a function of the executive and it
would be quite impossible to sound the Members of this Honse before raising
loans. The Government are fully aware of the general feeling in the
country that external borrowing should be restricted, and it is in fact
the Government’s present policy to restriet such borrowing to the minimum
which is absclutely necessary.

APPOINTMENT OF INDIAN TRADE COMMISSIONERS.

776 *Lala Rameshwar Prasad Bagla:@ (a) Will Government be
pleased to place on the table a statement containing the names of the Indian
Trade Commissioners appointed as a result of the recommendations made
by the Indian Trade Mission regarding market for the Indian cotten goods
in the Near East, etc. ?

(b) Are Government prepared to give an assurance to the House that
in the course of one year from date, Indian Trade Commissioners will be
appointed in all the countries which aﬂ!ord probable markets for the
Indian manufactures {

The Honourable 8ir George Rainy : (a) No appointment of Indian
Trade Commissioner has yet been made at any of the centres recommended
by the Indian Trade Mission.

(b) As progress even with the recently sanctioned scheme for the
appointment of six Indian Trade Commissioners abroad has been delayed
by the existing financial stringency, the Government of India are unable
to give the assurance desired by the Honourable Member.

LEAVE RESERVE AND OFFICIATING PROMOTION IN THE HEADQUARTERS OFFICE
or TBE NorTH WESTERN RAILWAY.

777. *Mr. B. V. Jadbav (on bebalf of Mr. Jagen Nath Aggarwal) :
(a) Is it a fact that in the Headquarters Office, North Western leway,
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no leave reserve is being provided for the clerical establishment while the
officers and the Divisional clerical staff have got such facilities 3 If so,
will Government pleese explain the reason for doing so ¢

(t) Will Government state the reasons for stopping the practice of
engaging substitutes in the cases of privilege and medical leave ?

(c) Is it the intention of the Railway Administration to debar the
members of the Headquarters Office only from the privilege of officiating
promotions ¢ '

Mr. A. A. L. Parsons : I have called for information and will com-
municate with the Honourable Member on its receipt. '

~

PaSSAGE ALLOWANCE FOR SUBORDINATES 0F NoON-AsiaTic DOMIGILE.

778. *Mr. B. V. Jadhav (on behalf of Mr. Jagan Nath Aggarwal) :
Is it a fact that passnge allowance for subordinates of nou-Asiatic domicile
in India wes sanctioned recently ¥ 1f so, will Government kindly state
reasons for the step at a time of financial stringency like the present ?

The Honourable 8ir James Orerar : Orders were passed in 1930
giving to certain classes of non-Superior Officers of non-Asiutic domieile
serving under the Central Government passage benefits on the lines of
those granted to officers of non-Asiatic domicile in the Superior Services,
but at lower rates. ‘The orders, with a description of the classes to whom
they apply, will be found in the Home Department Officc Memorandum
No. F. 10/4-30-Establishments, dated the 6th August, 1930, a copy of
which has been placed in the Library. The scheme was sanctioned some
time before the present financial position developed.

GRIEVANCES OF INDIANS ON STATE RAILWAYS.

779. *Mr. B. V. Jadhav (on behalf of Mr. Jagan Nath Aggarwal) :
(a¢) Is it a fact that a Speeial Officer of the Railway 13oard hns been
deputed to investigate the gricvances of Muhammadans over the Nortb
Western Railway and other State Railways 1

(b) If so, are Government prepared to appoint a similar officer to
redress the grievances of Indians over the State Railways in different
offices and out-door staff, 1.e, Workshops, Loco. Shed, Train Examining
Staff, Electricians, Engineering, Operating and Commercial Branches re-
garding recruitment, educational facilities and quarters and fix some per-
centage for Anglo-Indians and Europeans and also other communities ?

Mr. A. A. L. Parsons : (a) Two officers have been placed on special
duty to assist in the earrying out of the policy of Government with regard
to the redress of communal inequalities in reecruitment to the subordinate
services on State-managed railways.

(b) The grievances of the staff generally, including Indians, on State
railways in respeet of recruitment, educational facilitiess and quarters
receive the constant attention of the Railway Board and of Railway Ad-
ministrations and Government do not think that it is necessary to appoint
a special officer at present for she purpose.

With regard to the second part of the question, Government do not
prapose, to fix a pereentage for the representation of eash gammaunity in
the sarviees. '
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Mr. K. Ahmed : What is the name of the other officer in addition
to Mr. Hassan ?

Mr. A. A. L. Parsons : I am afraid I cannot at the moment recall
his name, hut he is a Sikh. Y ' '

ORGANISATION OF THE INDIAN STATE AIR SERVICE.

780. *Mr. B. V. Jadhav (on behalf of Mr. Jagan Nath Aggarwal) :
(a) Will Government be pleas.d to state if the State Air Service between
Karachi and Delhi and Delhi and Calcutta will be inaugurated this year ;
if so, when ¢

(b) Will Government kindly inform the House of the steps taken to
train Indians as pilot and ground engineers for manning the State Air
Service when it is inaugurated %

Mr. J. A. 8hillidy : (o) and (b). 1 would invite the attention of the
Hounourable Member to the reply given in this House on the 7th September,
1931, to parts (a), (b) and (c) of starred question Na, 33 by Mr. Gaya
Prasad Singh.

EMPLOYMENT OF INDIANS TRAINED ABROAD IN CIVIL AVIATION.

781. *Mr. B. V. Jadhav (on behalf of Mr. Jagan Nath Aggarwal) :
(a) Are Government aware that & number of .Indian youths are under-
going training in civil aviation in England and other European couutries
and some have recently returned to this country after completing their
course of training ¢

(b) Do Government propose to take steps to see that the services of
these young men are properly utilised by the State or by Flying Clubs
subsidized by the State ?

Mr. J. A. 8hillidy : (a) Yes.

(b) It is not possible for Government to guarantee employment for
Indians trained abroad in civil aviation. A certain number of qualified
Indians, some of whom have been trained at Government expense, do at
present hold appointments under Government and under certain of the
Flying Clubs in India.

Mr. Gaya Prasad Singh : May [ take it that the question of civil
%viation will not be affected by the recommendations of the Retrenchment

ommittec ?

Mr. J. A. 8hillidy : I think that is asking rather a big question.

ALLOTMENT OF GOVERNMENT QUARTERS IN SIMLA.

782.*Mr. B. N. Misra : (¢) Will Government please state what
action do they take in respect of those quarters in Simla whose occupants
are permanently located in New Delhi with their offices or transferred from
Simla for a long period ¢

(b) Is it a fact that Government allow such quarters to stand in the
names of those who are detained in New Delhi or transferred and allow
thera to sub-let the quarters to other peérsons ? i

(¢) Do Government know that such persons do business ard charge a

very heavy sum as rent ?
L234LA7D B

]
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;(d) Do Government propose to cancel such ﬂlotﬁi@iﬁ 1? ﬂﬁ&, why
not A

Mr.J. A. Shillidy : (a) and (b). The quarters referred to are allotted
snuually to Government employees who are compelled to reside on duty
in Simla, #nd, in the event of any of the tepants of such gquarters being
located permanently in New Delhi, or transferred from Simla, subsequent
to the allotment of the quarters, they are ordinarily.allowed to sublet them
with the permission of the Superintending Engineer concerned.

(¢) No.

(d) Government contemplate the introduction of a rule in the next
revision of rnies for clerks’ quarters in Simla which would give the tenants
the option of having the allotment cancelled in such cascs. It does not,
however, seem desirable to make it compulsory for tenants to surrender
the quarters ax it is likely to operate harshly in some cases without any
corresponding advantage to Government.

APPOINTMENTS IN THE SECRETARIAT AND ATTACHED OFFICES.

783. *Mr. B. N, Misra : (a) Is it a fact that certain candidates who
qualifiecd for the Second Division of the Secretariat in 1926 are employed
in the Lower Division of attached offices ?

(b) Is it a fact that the pay of the Lower Division of attached offices
il:s equivalgnt to that of the Third Division of the Imperial Secretariat, s.e.,
. 75—-175 ¢

(¢) Is it a fact that the candidates who qualified for the Second Divi-
sion in 1931 have been offered appointments in the Second Division of the
Secretariat where the pay is Rs. 80—350 1

(d) Is it a fact that the 1926 examination was strietly competitive like
the one held in 1931 ¢

.(e) If so, was there any reason for appointing 1931 candidates to the
Secretariat in preference to the 1926 candidates ; if there was any, what
was that reason !

(f} Is it a fact that some of the 1926 candidates are still serving in a
temporary ecapacity whereas the 1931 candidates have heen affered per-
mapent appointments { ‘

(g) Isit a fact that although there is a provision for inter-departmental
transfer, the Public Service Commission are not concerned with the matter
and are Government aware that such transfer is almost impossible in view
of the increased provision for promotion from one Division to another
within the Department ?

(h) If so, are Government prepared to ask the Public Service Com-
mission to maintain a list of these 1926 candidates and nominate them for
future vacancies in the Second Division of the Secretariat ¥ If not, why
not ?

The Honourable 8ir Janes Orerar : (s) and (o). Yes.

(b) There is a distinet Third Division in.the Secretarint and among
attached offices in Army Headquarters only. The pay of both of these is
Rs. 75—170. In other attached offices there is no distinet :Seeond or
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Third Division below assistants. Clerks in those 5ffoés dfaw RS T5-155,
with a selection grade on Rs. 160—175. e

(d) end (e). It was decided that asya matter of policy a reasonable
proportion of vacancies should be thrown open to outside candidates in
1931 by competitive examination. These vacancies were filled by the
1931 caudidates and were therefore not available for eandidates who
passed carlier examinations. v

(f) Yes.

(g) Inter-departmental transfers, while not rorbidden, are excéptional
and not claimable as of right. The Public Serviee Commiasigh ay® not
eoncerned with them.

(h) The Public Service Commission maintain a list of 1926 ecandi-
dates who have uot secured permanent employment under Government, and
Government have already issned orders to Departments that in making
departmental appointments to permanent vadsncies froth among qualified
men temporarily employed, those who qualified at the examination of 1026
should be given preference.

CoMPLIMENTARY TICKETS ISSUED ON THE NORTH WESTERN RarLway.

784. *Mr. Bhuput 8ing (on behalf of Mr. N. R. Gunjal) : (a) Isit a
fact that several complimentary tickets were issned to members of a
marriage party of a relation of a member of the Bengal and North Western
Railway Enquiry Commjttee ¥

(b) If so, will Government be pleased to state whether thetre is any
rule governing the issue of complimentary tickets in Indian Railways ?

(c¢) If the answer to part (b) be in the affirmative, will Government
be pleased to lay a copy of that rule on the table 1

Mr. A. A L. Parsons : Government have no information. The issue
of complimentary tickets or passes over the Bengal and North Wéstern
Railway is a matter entirely within the diseretion of the Administration
of that line.

(b) There is no rule governing the issue of complimentary tickets
or passes.

(¢) Does not arise.

APPOINTMENT OF A NEPHEW OF A MEMBER OF THE BENGAL AND NorTH
WESTERN RalLWAY ENQUIRY COMMITTEE IN THE TRAFFIC SERVICE.

785. *Mr. Bhuput 8ing (on behalf of Mr. N. R. Gunjal) : Will Gov-

ernment be pleased to state whether a nephew of a member of the Bengal

and North Western Railway Enquiry Committee has been promised an

appointment in the Traffic Service ! If so, will Government be pleased to
state if there is any rule for recruitment in the Traffic Service and whether

the vacancies are advertised ?
Mr. A. A. L. Parsons : Government have no information.

REPORT OF THE BENGAL AND NORTH WESTERN RAILWAY ENQUIRY COMMITTEE.

786. *Mr. Bhuput 8ing (on behalf of Mr. N. R. Gunjal) : Will Gov-
ernment be pleased to state when the Report of the Bengal and North
Western Railway Enquiry Committee will be published-?

1.234LAD B2
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Mr. A. A L. Parsons : It was placed on the table on the 9th Septem-

.

ExPENDITURE BY THE BENGAL AND NORTH WESTERN RAILWAY ON ITS
"ENQUIRY COMMITTEE.

787. Mr. Bhuput 8ing (on behalf of Mr. N. R. Gunjal) : Will Gov-
ernment be pleased to state if the Bengal and North-Western Railway
spent any money for the Enquiry Committee ¥ If so, will Government be
pleased to state the amount so spent and on what item ? \

Mr. A. A. L Parsons : No.

ReMoval oF TELEGRAPH WIRES FROM THE DEVLALI TO THE NASIK TELEGRAPH
OFFICE.

788. *Mr. Bhuput 8ing (oun behalf of Mr. S. G. Jog) : Will Gov-
ernment be pleaced to state :

(a) the reasons for the removal of the telegraph wires from
Devlali Telegraph Office to Nasik Telegraph Office ;

(b) the total cost incurred on account of removal of the wires and
other connections from Devlali to Nasik ;

(c) the Headauarters for the Sub-Divisional Engineering staft
"of the Telegraph branch supervising Nasik ;

(d) whether Devlali is not nearer the railway station as compared
with Nasik ; and

(e) whether this change has necessitated the grant of increased
travelling allowance for any officials of the Telegraph
Branch on account of their visit to Nasik ?

Sir Hubert 8ams : The information is being collected and will be
supplied to the Honourable Member in due course.

TeE PosTwALA SYSTEM AT THE KALBADEVI PosT OFFICE IN BoMBaY.

789. *Mr. Bhuput 8ing (on behalf of Mr. S. G. Jog) : Will Gov-
ernment be pleased to state in detail :

(a) the Postwala System obtaining at the Kalbadevi Post Office
in Bombay ; '

(3) whether it is a fact that Mr. Nowroji Postwala for whose benefit
this system was permitted to be continued, has since died
and that he has no direet descendants ;

(c) whether on the death of Mr. Kazi, another Postwala of Mandvi

! Post Office in Bombay, the system at that office was
abolished ;

(d) what is the number of his constituents and the amount recover-
ed by him from each of them for effeeting delivery of their
correspondence ;

(e) whether the Post vala is himself a Post Box holder at Kalbadevi

~ Post Office ;.

(f) whether it is a fact that his representatives have been allowed
the use of the public hall on the first floor of the Kalbadevi
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Post Office and, if so, what rent is recovered from him for
such use ; and

(g9) whether it is the intention of Governmert to farm out work of
this nature by contract and Vif so, whether they are prepared
to permit other agencies to do such work ?

.. Bir Hubert 8ams : Information is being collected and will be. fur-
nished to the Honourable Member separately.

PraTrorM ATTENDANCE BY R. M. S. SORTERS.

790. *Mr. Bhuput 8ing (on behalf of Mr. 8. G. Jog) : Will Govern-
ment be pleased to state :

(a) whether the enquiry referred to in the reply to the unstarred
question No. 306, put in by Mr. N. R. ({unjhl on the 16th
Martl:h, 1931, has since been completed and, if so, with what
result ;

(b) whether it has since been further decided that the platform
attendance of the R. M. S. sorters should be completely
ignored and the additional set in the R. M. 8. Section with-
drawn under certain circumstanees and, if so, will Govern-
ment be pleased to place on the table a eopy of these orders ;

(¢) whetber it is the intention of these orders that the platform
attendance even to the extent of two hours which is largely
in excess of the permissible time of 15 minutes, should neither
be considered nor counted as duty ?

8ir Hubert 8ams : (a) Yes ; the time spent in Record Offices has
not been included for determining terms of duty in vans.

(b) The reply to the first part is in the negative. The second part
does not arise.

(c) Platform attendance is counted unless it should have the effect
‘l,llnn reducing the weekly working hours in the van below prescribed
imits.

Powers or TownN INSPECTORS OF PosT OFFICES.

791. *Mr. Bhuput 8ing (on behalf of Mr. 8. G. Jog) : Will Govern-
ment be pleased to state :

(a) whether the examination of the question of giving powers to
the Town Inspectors of Post Offices attached to the First
Class Head Offices has been completed and, if so, with what

' result ; ’ S

(b) whether it is a fact that the Town Inspectors at the Presidency
Towns of Madras and Calcutta, do exercise the powers of
appointment, etc.,, of postmen and inferior servants and
whether any administrative difficulty is experienced at those
Presidency Towns ;

(c) whether the delegation of these powers in Dombay would
reduce considerably the work of the City Superintendents
attached to Bombay General Post Office ;- ‘
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(d) whether the inspection of First and Secand (lags Offices was
" cavried on by the Town Tnspectors even when these posts
carried time-scale of pay ; and '

(e) wheéther Govérnment have explored the possibility of reducing

: ~oné post of the City Superintendent by again delegating the
work referred to in part (d) to the Town Inspectq:st

ﬁ Sir Hubers Sains : (a) to (). The subject is ®till undér exatmina-

on. ‘

N

(d) and (e). An inquiry will be made.

RENT ARD PURCHASE PRICE oF “ THARERSEY Hovse™ Aﬁb“lg&‘i’n House ”
IN BoMBaY. '
795, *plt. Bhypit Sing (on behalf of Mr. S. G. Jog) : Will Govern-
ment be ple tq state :

(a) the amount of rent paid by the Post Office for the occupaiion of
the Thakersey House in. Bombay, per month inclusive of all
municipgl and other taxes ;

(b) the totdl amount paid for the purchase of Irwin House in
Bombay for the Post Office mcluding the eommission of the

. Houze Agent :
"+-(e) the 'ground rent paid per month to the Bombay Port Trust ;
" (d) the average manthly amount demanded by the Bombay
Municipality by way of house and other taxes ;
(e) the amount required to be spent per month for the purchase of
© 7 distnfectants and the supervisory charges réguired to be paid
to the Bombay Mmunicipality or otherwise ; ’ :

(f) the total expenditure so far ineurred on the repairs to the
Irwin House after its purchase and the recurring expenditure
required annually for its repairs ;

“ A{g) the armual deprecintion value of the bnilding ; dand

(k) the total monthly expenditure on account of all items men-
tioned in parts (c), (d) and (e) including the average
mopthly interest on the purchase price ?

-.fiir Hubert S8ams : (a) to (k). Informatien-is being coMpiled: and

will be furnished to the Honourable Member separately.

Vi

PRrOTECTION FOR THE SUGAR INDUSTRY.

798. *Mr. M. Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon) : Will Government be pleased to state :

(a) whether they are aware of the recommendations made by the
Indian Tariff Board in February last in connection with
protection to the sugar industry in India ; and if so,

(b) whether a bill ja respect thereof is expected to come before
the Assembly during the ensuing session ;

(¢) if answer to (b) above is in the negative, when the bill should
be expected to be introduced in the Assembly ?
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The Himourabls Sir @eorge Rainy : (a) Yes. A |

(b): Governnient d¢' mot propose to introduce 8 Bill during the cur-
rent session, ‘

(¢) The matter is under comsideratiom. .

AGE. LiMiT ForR THE INDIAN CIVIL SERVICE EXAMINATION IN INDIA AND IN
ENGLAND.

794. *Kunwar Hajee Ismail Ali° Khan : {a): Are Government aware
that the age limit for the Indian Civil Serviee examination in Indie is
twenty-three while the age limit in England is twenty-four years t

(b) Are Government aware that an Indian student has to pre
pare all his subjects in a foreign language while an English student in
his own mother-language %

(c) 1f a0y will they be pleased to explain the reasons why this dis-
tinetion in age is allowed' ¥ tr '

The Honoursble 8ir James Crerdr : (¢) Yes ; but as age in the case
of the Indian examination is reckoned with reference to the 1st January,
while in the case of the London examination it is reckoned with refer-
ence to the 1st August, the distinction is not as great as would at first
sight appear.

(b) The language of instruction in' buth cases is English.

(¢) The reasons for the distinction are, first that it is considered
desirable that all members of the Service s‘ﬁonl'd‘ take up their duties
before attaining the age of 26, and secondly, that it is considered desir-
able that those recruited in India should have the advantage of two
years’ training in England.

re?
-

AUXILIARY LANGUAGR BBQUIRED FOR THE I, C. S. EXAMINATION.

795. *Kunwar Hajee Ismhail Al Khan : (a) Do Government kinow
that a student is not allowed to take an Indian language as an auxiliary
language for his I. C. S. examination in England while he is allowed
to take any of the European languages besides English ? If so, why ?

(b) Do Government know that it causes a great hardship on the
Indian students, who have to compete with English students in the
English language ¢ -

(¢) Do Government propose to remove this grievance in the next
I. C. 8. examination to be held in London ?

. The Honourable 8ir James Crerar : (a) Yes. A European candidate
s compelled to take a language other than his mother-tongue. There
would be practical difficulties in ascertaining which was the mother-
tongue for an Indian candidate and also in finding examiners in London
In the many languages which are mother-tongues in India. 1 may ob-
serve that the candidate whose mother-tongue is an Indian language 1s
allowed to take either General Anthropology or Special Anthropology
Instead of an auxiliary language, while a European candidate is not
given this option. In practice, it has been found that the Indian candi-
date does not suffer from this arrangement.
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(b) In practice, no hardship is caused. The Indian candidates who
compete in the London examination have full eommand of English and
they have studied the subjects which they take in that language.

« (¢) As explained above, there is no real grievance and no action is,
therefore, necessary.

ResoLuTiONS PASSED AT THE ALL-INDIA MEDICAL CONFERENCE.

796. *Mr. Muhammad Ashar Ali (on behalf of Mr. D. K. Lahiri
Chaudhury) : Will Government be pleased to siate whether they reccived
copies of the resolutions passed at the All-India Medical Conference,
Seventh Session, held at Poona on 25th, 26th and 27th April, 1931, con-
cerning questions affecting medical services, public health and medical
research * If the answer be in the afirmative, will Government he pleased
to state what steps they propose to take in regard to the resolutions ¢

The Honourable Khan Bahadur Mian 8ir FazliHusain: The
Honourable Mewmber is referred to the reply already given by me to
the identical question No. 434 asked by Mr. K. C. Neogy.

InTRODUCTION OF THE INDIAN MEDICAL COoUNCIL BILL.

797. *Mr. Muhammad Aszhar Ali (on behalf of Mr. D. K. Lahiri
Chaudhury) : (a) Will Government kindly state when they propose to
introduce the Indian Medical Council Bill ¥ Has the Draft Bill been
circulated fcr public opinion ?

(b) Is it a fact that the Indian medical profession represented by
the Indian Medical Association was not consulted or invited to the
Conference, which was held by Government regarding this Bill ?

The Honourable Khan Bahadur Mian 8ir Faszli Husain: (s) and
(b). The Honourable Member is referred to the reply already given by
me to Mr. Gaya Prasad Singh’s starred question No. 36.

CoMPOSITION OF THE PROPOSED INDIAN MEDIcAL COUNCIL.

798. *Mr. Muhammad Ashar Ali (on behalf of Mr. D). K. Lahiri
Chaudhury’: : Has the attention of Government been drawn to a resolu-
tion passed by the All-India Medical Conference urging that the Indian
Medical Council, when formed, should be an independent and predomi-
nantly non-official body with an adequate representation of the independent
medical practitioncrs—both graduates and licentiates—and should have a
non-official elected President from its commencement ; that its functions
should be, among otlers, to maintain a uniform and minimum high stand-
ard of medical education in India ?

The Honourable Khan Bahadur Mian 8ir Fazl-i-Husain : Yes.

ResorLurioNn oF THE ALL-"NDIA MEDIcAL CONFERENCE fre THE MEDICAL
REGISTER.

799. *Mr. Muhammad Azhar Al (on behalf of Mr. D. K. Lahiri
Chauvdhnry) : (a) FHas the attention of Government been drawn to
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Resolution No. 4 passed at the All-India Medical Conference held at Poona
on 25th, 26th and 27th April, 1931, which runs as follows :

‘¢ This Conference is of opinion that no one who is not on the Indian Medical
Begister should be entertained in the Civil, M‘itary, Naval or Air Services, of the
country or he permitted to act as a ship’s Surgeon or in such other services.”’ -

(b) If the answer to part (a) be in the affirmative, will Government
be pleased to state what steps they propose to take in the matter ¥ Has
the atlention of the representatives nominated by Government to the
Round Table Conference been:drawn to this matter ¢

The Honourable Khan Bahadur Mian 8ir Fazl-i-Husain : (a¢) and (b).
The Honourable Member is referred to the reply already given by me
to Mr. K. C. Neogy’s starred question No. 436. As regards the last
part of the question, the Honourable Member is probably under some
misapprehension.

LicENTIATES OF MEDICAL ScHOOLS IN INDIAN STWTES.

800, *Mr. Muhammad Azhar Ali (on behalf of Mr D. K. Lahiri
Chaudhury) : (a) Is it a fact that the licentiates of medical schools in
the different Indian States are not given the same status as the licentiates
of medical iustitutions in British India ¢

(b) If so, will Government be plcased to state what the difficulties are
to prevent their having the same status ?

The Honourable Khan Bahadur Mian 8ir Fazl-i-Husain : (a) and (3).
The Honourable Member is referred to the reply already given by me
to Mr. K. C. Neogy’s starred question No. 437.

RESERVATION OF PosTs IN THE MERICAL RESEARCH DEPARTMENT POR OFFICERS
OF THE INDIAN MEDICAL SERVICE.

801. *Mr, Mubammad Ashar Ali (on behalf of Mr. D. K. Lahiri
Chaudhury) : (a) Will Government be pleased to state how many posts
in the Medical Rescarch Department have been reserved for members of
the Indian Medical Service !

(b) Is it a fact that the Conference held in Simla in July, 1930, on
the question of the ereation of the Central Medical Research Indtitute, the
question of the reservation of posts for Indian Medical Service officers in
the Medical Research Department was unanimously opposed by the nom-
official representatives attending the Conference ?

(¢) Is it a fact that in the resolution moved by Mr. Jayakar in the
Assembly, in accordance with which the above Conference was held in
Simla in July, 1930, the question of the appointment of officers in the
Indian Medical Research Department was one of the matters which was
referred to the Conference for discussion ?

(d) Is it a fact that Sir Frank Noyce who presided at the Confer-
ence declined to allow the Conference to discuss the question of the posts
in the Medical Research Department reserved for the I. M. S. officers !
Is it a fact that a large number of members at the Conference differed
from the Chairman in regard to his ruling in this matter ¢

The Honourable Khan Bahadur Mian 8ir Fazli-Husain: The

Honourable Member’s attention is invited to the reply given by me to
the identical question No. 438 asked by Mr. K. C. Neogy.
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ESTABLISHMENT OF & (yNTBAL MEDICAL REaEARCE INSTITUTE.

802, *Mr. BoMuiithad Ashiar AN (on behalf of Mr. D. K. Laliiri
Cheudhuty) : Will Government be pleased to state what steps Govern-
nient have taken in regard to the re-constitution and establishment of tBe
Central Medical Research Institute as proposed by the Fletcher Com-
mitiéé 7 o

The Honourable Kbhan Babadur Mian 8ir Faxli-Husain: The
Honourable Member is referred to the reply given by me to Mr. K. C.
Neogy'’s starred question No. 439. v

RECONSTITUTION OF THE GOVERNING BopY oF THE REsmarcH Funp
ASSOCIATION.

803. *Mr. Muhammad Ashar Ali (on behalf of Mr. . K. Lakivi"
Chaudhury) : Will Government be pleased to state what steps have heeu
taken to reconstitute the Governing Body of the Research Fund Associa-
tion as recommended by the Confercnce held. in Simla ¢a July 21st and
22nd, 1930 t If not, why not ? ‘ ’ o

The Honourable Khan Bahadur Mian 8ir Fazli-Husain: The
Honourable Member is referred to the reply given by me to part (a) f
Mr. K. C. Neogy’s starred question No. 452.

~SavLARIES OF HEADS OF RESEARCH INSTITUTES.

804. *Mr. B. K. Lahiri Ohaudhury : Will Government be pleased
to state whether the attention df the Retrenehment Committee was drawn
by Government to the following resolutions passed at the All-India Medi-
cal Conference :

‘‘ That this Conference is of opimion that the salaries paid to the Depart-
mental Heads of Research Institutes in India are exhorbitant and that a thorough
revision of the salaries of the Departmental Heads of these institutions is im-
perative.’’ :

¢¢ That this Conferemce protests agninst the reservatiom of three oat of six
posts of Professorships for I. M. S. officers at the Public Health Institute, Calcutts,
and ageinst the raising of the salaries of these officers to Rs. 3,000 per month.”’

The Homourable Khan Bahadur Mian B8ir Fazli-Husain : The
Honourable Member is referred to the reply already given to a similar
question No. 441 asked by Mr. K. C. Ngagy.

RESERVATION. OF CERTAIN PosTs IN THE INDIAN MEDICAL SERVICE FOR
EUROPEANS.

805. *Mr. D. K. Lahiri Chaudbury : Will Government be pleased
to state whether the attention of Government has been drawn to a resolu-
tion passed at the All-India Medical Conference condemning the action of
Government in reserving certain specific posts in the Indian Medical Ser-
viee cadre for European officers only of the Service and strongly urging

at the 90 posts, contemplated to be released, under the Government of
ndid eommuniqué, of 1928, by the Indian Medical Service, and to be
handed over to the Provincial Medical Servieé whenever a temporary or
permanent vaeaney takes plaee;, should be..filled by Provincial Medical
Serviee men only 1 If so, what steps do Government propose to take in
the matter ¢
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1? Mian 8ir Faglidyaaig :;/The
a(tep on of ourable quher x§ mv1ted to the reply I ‘have al-
ready given to Neogy’s question No. 442 on this subject.

NomINATION OF OFFICERS TO THE INDIAN MEDICAL SERVICE.

806. *Mr. D. K. Lahiri Oha.udhury Has the attention of Govern-
ment been drawn to a resolution passed at the All-Fndia Médical''Con-
ference eondemnmg the policy uf Government in eontmumg ‘to momi~
nate officers in the Indian Medical Service, in rpite of the repeated’
protests of the megdical profession :as well ss of the public, apd urging
that all pominations in that service shoula henceforth cease ; and
fnrthel that the xaelectmnl into the seryice should be by an annual eom-
petitive examination to be held in India, and open to all medical prac-
titioners reglstered in India ¢ If so, what steps do Government pro-
pose to take in the matter ?

Myr. G. M. Young : The reply to the first part of ‘the. queation is in
the afirmative. As stated in my reply to Mr. Gaya Prasad Singh's ques
tion No. 197 on the 29th January, 1931, Government do not proposs t¢
take up the question of altering the method of entry into the Indiad
Medical Service until after ;he constitutional changes 8t present under
consideration' by His Majesty’s Government.

CrviL DuTies oF OFFICERS OF THE INDIAN MEDICAL SERVICE AND MILITARY
SERVICE FOR PRIVATE MEDICAL PRACTITIONERS.

807. *Mr. D. K. Lahiri Ohaudhury : (o) Has the attention of Gov-
ernment been drawn to .the following resolution passed gt the AllIndia
Medical Conference :

¢¢ That this Conference is stromgly of opinion that the transfer of officers
of the Indian Medical Service to the civil side sheuld henceforth be stopped and
that this service should remain a purely Military Medical Service; this Confer-
ence further déclares that the inémbers of the indian medical profenlon are pre-
pared to offer themselves for military service in any war that may.be waged il
the defence of their country ; and that they should thus serve s a reserve supply.
for recruitment in any defensive military necessxty ”

(v) I 80' Wit stéps doGovernmeént prépose to take in the matfer 7
Mr G M. Yonng (a) Yes: i

(b) None at present, as the future of the Medical Services in India
is now under consideration in connection with the recommendationa
made in this behalf by the Indian Round.Table Conference.

8SeRvioE Oomnoma or TeMPORARY OFPICERS OF THE INDIAN MEDicAL
SERVICE.

808. *Mr. D. K. Lahiri Chaudhury : (a) Has the attention of Gov-
ernment been drawn to the following resolution passed at the All-India
Medical Conference :

¢ That this Qonference recommends that the Army Department, and the Gov-
ernment of India should inquire into the service conditions as also the terms of
retirement of the tempornry officere in the Indian Medical 8ervice ; and that these
officers should he given a gratuity commensurate with the length of service they
way have put in as temporary officers.’’

(b) If so, what steps do Government propose to take iti the matter ?
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Mr.G. Y : The Honourable Member is referred to the reply
gave on the 16th September to the identical question No. 445, asked by
Mr. K. C. Neogy.

L)

RELEASE TO PROVINCIAL GOVERNMENTS OF STOCKS OF QUININE.

809, *Mr. D. K. Lahiri Chaudhury : Wil Government be pleased
1o state what steps are being taken to release to provincial Governments
the large stocks of quinine lying with the Government of India -

The Honourable Khan Bahadur Mian Sir Fasli-Husain : The atten-
tion of the Honourable Member is invited to the reply given by me to
Mr. K. C. Neogy’s question No 446 on the 16th September, 1931.

NatioNnaL HEALTH INSURANCE SCHEME FOR INDIA.

810. *Mr. D. K Lahiri Chaudhury : Will Government be,pleased
to state whether Government contemplate the appointment of a committee
to investigate and formulate a scheme of national health insurance for
India ¢

Mr. J. A 8hillidy : I would refer the Honourable Member to the

reply given by me to Mr. K. C. Neogy's starred question No. 447 on the
17th September, 1931.

UrtiLisaTioN oF THERMAL SpPRINGS IN INDIA.

811. *Mr. D K. Lahiri Ohandbury : (¢) Are Government aware
that there are a large number of thermal springs existing in the various
parts of India ¥ Will Government be pleased to state what steps have
been taken to utilise these springs ¢

(b) Will Government be prepared to appoint a committee to investi-
gate and suggest how these springs can be utilised and developed to
greater advantage ?

The Honourable Khan Bahadur Mian 8ir Fazli-Husain: (a) and
(b). The Honourable Member is referred to the reply given by me to
Mr. K. C. Neogy’s starred question No. 448, '

ABOLITION oF THE Post oF PusLic HEALTH COMMISSIONER WITH THE Gov-
ERNMENT OF INDIA.

813, *Mr. D. K. Lahiri Chaudbury : (a) Wil Government be
pleased to state if the Inchcape Committee had recommended the abolition
of the post of the Public Health Commissioner with the Government of
India ! '

(b) If so, will Government be pleased to state why the post has not
yet been retrenched and also wh{ the grade of the post has been
raised frowt that of a Colonel to that of a Major-General with its added
emoluments ?

The Honourable Khan Bahadur Mian 8ir Fazl-i-Husain: (¢) and
(b). The Honourable Member is rcferred to the reply I have already
given to Rai Sahib Harbilas Sarda’s question No. 234 on this subject.



QURSTIONS AND ANSWERS, 880

FREQUENT ABSENCES FROM INDIA OoF THE PuBLI0 HEALTH COMMISSIONER
WITH THE GOVERNMENT . OF INDIA.

813. *Mr. D. K. Lahiri Ohaudhury A Will Government be pleased
to state :
(a) how often the Public Health Commissioner has gone out of
India, either on deputation or otherwise, during the years
1929 and 1980, respectively, giving the period of his absence
- out of India on each oceasion and the reason thereof ;

. 4
(b) whether his duties in India are not likely to be interfered with
by his frequent absence out of the country ; and
(¢) whether this officer’s frequent absence out of India extends over
several months in the course of the year, and if so, whether
Government have considered the question of retrenching his
post as recommended by the Inchcape Committee ?

The ﬁbnomblo Khan Bahadur Mian Sir Fasl-i-Husain : (a), (b)
and (c). The attention of the Honourable Member is invited to the
reply given to the identical question No. 285 asked by Rai Sahib Har-

bilas Sarda.

ATTENDANCE OF THE PuBLic HEALTH COMMISSIONER WITH THE (GGOVERNMENT
oF INDIA AT CONFERENCES OUTSIDE INDIA.

814. *Mr. D. K. Lahiri Chaudhury : Will Government be pleased
to state :

(a) if it is absolutely necessary for the Public Health Commissioner
personally to attend various international conferences out-
side India, which he has been doing at present ;

(b) whether it is not possible for other officers either under the
Central or Local Government, or under various municipalities
and local boards, or for members of the independent medieal
profession, to attend such conferences in the same way as is
the case in the matter of the Indian representation at the
annual sessions of the League of Nations or of the Interna-
tional Labour Conference at Geneva ; and

(¢) if they propose to consider the advisability of deputing different
officers or members of the independent medical profession to
attend the international conferences on health matters ¢

. The Honourable Khan Bahadur Mian 8ir Fazli-Husain : The atten-
tion of the Honourable Member is invited to the reply already given by
ll:le tol 9l;ai Sahib Harbilas Sarda’s question No. 236 on the 11th Septem-

er, 1931.

RESERVATION OF PosTs IN THE MEDICAL RESEARCH DEPARTMENT ForI. M. S
OFFICERS.

. 818. *Mr. D. K. Lahiri Chaudhury : (¢) Has Government’s atten-
tion been drawn to ﬁaragraph 34 in the Presidential address delivered
at the 7th All-India Medical Conference, held in Poona in April, 1931 f
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24 (b) Will Goverabhent ‘be ipleased to state’ tn whose' dithority, Sir
Frank Noyce, Kt., :C.8.1., Secretary to the Department of Education,
Health and Lands, who had given an explicit assurapce on the floor of this
‘House on the 8th and 11th February, 1931, that the question of Tecruitment
of the Medical Research Department would be considered at the Con-
ference, which Government undertook to convene, of the representatives
of the Government, the Central Legislature, the Medical Faculties, the
Jndian Medical Association and non-medjcal scientists and who also pre-
gided over the said Conferemee on the 21st and 22nd July, 1980, had ruled
out of order the proposition which was duly submitted to the Conference
to consider whether any posts in the Medical Research Department should
be specially reserved for I. M. S. officers ?

(¢) Will Government be further pleased to explain why the discussion
on the above referred to ruling of the Chairman of the Conference lasted
for over 12 minutes, as stated by the President of the 7th All-India Medical
Conference in his address ¥ Is it a fact that during the course of the
discussion the Chairman’s attentitn was drawn to his own remarks as well
as to the remarks of the other Honourable members on the floor of this
House on the 8th and 11th February, 1931 ¢ If so, why have those re-
marks not been published in an otherwise verbatsm report of the proeeed-
ings of the said Conference ?

The Honourable Khan Bahadur Mian 8ir Fasl-i-Husain : (¢) Yes.

(b) On his own authority as Chairman. The question that was ruled

g{;t of order was that of the reservation of certain posts in the Medical

search Department for members of the Indian Medical Service. Gov-

ernment had given no undertaking that the Secretary of State’s orders
on this subject wonld be open to discussion.

(¢) If the discussion lasted so long, it may have been perhaps be-
cause some of the members did not accept the Chairman’s ruling. As
ragards the second part of the guestion, the facts may be as stated by
the Honourable Member. The discussion on this point, which took
place after the Chairman had given his ruling, was not taken down

verbatim by the reporters and could not, therefore, be included in the
proceedings.

CoNsTITUTION OF THE GOVERNING BopYy oF THE INDIAN RESEarRcH FUND
. ABBOOCIATION.

816. *Mr D. K. Lahiri Chandhury : (a) Will Government be
pleased to state :

(¢) if they Bave come to ahy conclusion with regard to the consti-
tution of the Governing Body of the Indian Research Fund
Association ; and

(w) if not, whether they intend to give due weight to the recom-
mendation in this cognection of the Conference held at Simla
on the 21st and 22ad July, 1930, of the representatives of
Government, the Cédntral Legislature, the Medical Faculties,
the Indian Medical Association and non-medical scientists,
and enlarge the represcntation of the Medical Faculties, the
i.nd:{:;endent medical profession and of non-medical xeientists
‘oh that body as recommended at that Conference ¢
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" tb) ‘Will Government he futther pleased Jo stit Wheil ‘théy ‘Hepe to
‘bring the matter tip for the consideration of this House 1 S

The Honoursble Ehan Bahadur Mian Sir Fasli-Hussin: (a) and
(b). The Honourable Member is referred to the reply which I gave to
the identical question No. 237 asked by Rai Sahib Harbilas Sarda.

» ¢

FREQUENT CHANGES IN THE APPUINTMENT OF DIRECTOR OF THE HAFFKINE
InsTITOTE, BOMBAY.

817. "Mr. D. K. Lahiri Chaudhury : (1) Will Government be pleased
to state : /
(a) if the Director of the Haffkine Institute, Bombay, is appointed
by or on the recommendation of the Department of Educa-
tion, Health and Lands ;

(b) if it is true.that eight different I. M. 8. officers acted as Direct-
or of that Institute during the course of nine years, from
January 1921 to December 1929, there being 11 changes of
Directorships during this period, and on eight out of these
11 occasions the directorship was held by different officers
for periods of not more than 10 months’ duration at a time ;
and

(¢) if so, whether Government yill be pleased to explain
() why such frequent changes were permitted, and
(¢ if sueh changes are conducive to efficiency ?

(2) Are Government prepared to order that such frequent changes
will not be made at that as well as the other Bacteriologieal Institutes in
the country whose Directors are either appointed or recommended to be
appointed by the Department of Education, Health and Lands * Is it a
fact that these Institutes obtain large grants for carrying out various re-
searches at their Institutes from the funds of the 1.R.F. A. to which
the Assembly has been voting a grant of 74 lakhs a year, for several years
past ?

The Honourable Khin Bahadur Mian Sir ¥FasliHusain: The
Honourable Member is referred to the reply given by me to question
No. 453 asked by Mr. K. C. Neogy.

TRANSFER FROM SLCHAR OF OFFICE BEARERS OF THE LooaL PostaL UNioN.

818. *Mr. D. K. Lahiri Chaudhury : (a) Is it a fact that six R. M. S.
sorters have recently been transferred from Silchar to different places ?
If so, why ¢

(b) Is it a fact that they have been transferred because of their con-
nection with the local Postal and R. M. S. Union ?

(c) Is it a-fact that the Superintendent, R. M. 8. “ 8 *’ Division, has
taken others alsc who have any connection with the Union {
(@) Is it a fact that Mr. N. Banerjee, the present Superintendent, R.
M. 8 8 Division, transferred all the Union offlce-bearers from
Chinsurah in 1927 while he was in chatge of the Hooghly Division 1
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. fir Hubert S8ams.; (a) to (d). Government have no information.
It is open to any official having a grievance to represent it through the
proper official channel.

TRAVELLING ALLOWARCE OF R. M. 8. OFFICIALS TRANSFERRED FROM SILCHAR.

819. *Mr. D. K Lahiri Chaudbury : Will Government be pleased
to state : )
(a® whether the R. M. 8. officials transferred from Silchar since
May last up to date have been sanctioned travelling allow-
anee ; .
(b) what amount has been sanctioned for the officials themselves and
what amount for their families ;

(¢) whether Government issued any orders not to transfer Poetal
and R. M. 8. officials frequently in order to curtail expendi-
ture on account of travelling expenses ;-

(d) whether it is proposed that the amount incurred by the Depart-
ment in meeting the travelling allowances of the sorters
transferred during the period mentioned in part (a) will
be recovered from the Supcrintendent who is responsible for
this expenditure ; and

(e) whether it is proposed to transfer the Superintendent from
R. M. 8. ‘8’ Division ¢

8ir Hubert 8ams : (a) and (»). Government have no information.
The payment of travelling allowance is governed by the rules on the.
subject.

(¢) I issued orders to restrict transfers, subject to the exigencies of
the serviee.

(d) Government have no information to show that the transfers
Wwere uUnnecessary. ..

(e) His transfer is not yet due under the rules.

QUARTERS OF THE DEPUTY PRESIDENOY POSTMASTER IN THE ‘‘ ARCADE
‘ BunoiNeg. ”

820. “Mr. D. K. Lahiri Chaudhury : (a) Is it a fact that quarters ip
the third floor of the Arcade Building were constructed for the use of the
Presidency Postmaster, the Deputy Presidency Postmaster and one of the
Assistant Presidency Postmasters 1 . ‘

(b) Is it a fact that the Deputy Presidency Postmaster refused to
oceupy the quarters ?

(¢) Is it a fact that the quarters meant for the Deputy Presidency
Postmaster remained vacant for a few months ?

(d) Is it a fact that hé was exempted from paying the oceupier’s
share of rent during the peripd the quarters remained vacant ?

(¢) Is it a fact that the quarters comstructed for the Postal officials
including postmen and menials in Darjeeling and Sikim Tibet Division are
not often oocupied by those officials for whom they were constructed
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. (ft%: I3 it a.fact that Government are recovering a certain percentage
.from their pay in spite of the fact that they are not occupying those
quarters 1 .

(9) If 0, why s0 1 .

8ir Hubert Bams : (a) to (g). The mformatwn is bemg collected
and will be communicated to the Honourable Member separately.

ALLEGED A.SSAULTB BY RAILWAY Omcm

821. *Mr. D. K. Lahiri OCbhaudhury : (¢) Is it a faect that one Babu
Ekkari Lal 8il, an official of the R. M. 8. ‘“ C*’ Division attached to €-2
Section was' roughly bandled on the 18th July last by the railway guard
of the 41 Up Train at Howrah Station 1

(b) 1s it u fuet that one Bickhai Aihir, a (vun:p,eon-\of the R, M. S.
“.C " Division attached to C-6-1 Section was budly assaulted by a rail-
way crew man at Keul Junction on the 28th May, 1931 1

(¢) Is it a fact that one Babu Sudhir Kumar Banerjee, Mail Agent
Lalmanirhat, R. M. S. was assaulted by the Assistant Station Master,
Mr. K. C. Mandal on the 4th March, while on duty on the platform in time
for the 22¢ Down Train 1

(d) Is it a fact that one Babu Kshitish Chandra Roy, Mail Agent
of Goalundo Ghat Station, was slapped on the platform while on duty on
the 24th November, 1930, by one Mr. Vincent, the Assistant Station Master
of Goalundo Ghat ¢

(e) If the reply to parts («), (b), (¢) and ((I) be in the affirmative
will Government be pleased to state what action was taken by Government
to bring to book those offenders and what action do Government propose
to take to stop such recurrence of high-handedness by the railway officers
on the postal officials ?

Mr. A A L. Parsons : No reports of any of these occurrences have
been received by the ‘Railway Board, but I am sending a copy of the
Honourable Member’s question to the Agents of the East Indian and
Lastern Bengal Railways who can be relied on to take any action that
may be, fpund to be required. ,

8ir Hubert 8ams : (a), (b) and (c) Government have no informa-
tion, but I am ascertaining the faets and will take such action as is neces
sary in each case.

(d) Government have information of a case of the kmd whlch oc-
curred on the 25th (not the 24th) November, 1930, and in which the
Station Master (riot the Assistant Station Master) was concerned.

(¢) The foregoing case was taken into Court, but was subsequently
settled to the satisfaction of the Mail Agent; ‘whe >st0pped prowedmgs
Gov ernment do not propose to take any specml actmn o

I1LNESE ov Mn IneAN ILanL, A Pmsom:n N m Lmonn C!Emm Jm..

822. *Mr. Muhammad Aszhar Ali : (a) Will Government be pleased
to state if it is a fact thdt since his inearceration in the’ Lahore Central

JUil, Mr. Thean Ilahi is segregated from other inmates and ig kept. practi-
cally in solitary confinement 1 If so, why f y
{b); Wil Government be pleased to.state - ifi mu s faet that he haa

contracted heart disease ? RELE
1284LAD ¢
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(¢) Will Government be pleased to state if their attention has been
drawn to the report of the result of the medical examination of Mr.
Ihsan Ilahi by the Principal, Tibbia College, Lahore, wherein he says that
on account of the segregation of Mr. IThsan Ilahi his health is in danger of
being completely shattered Y

(d) Wil Government be pleased to state if it is a fact that the

weight of Mr. Ihsan Ilahi on entry into the jail was 153 lbs. and is at
present 131 lbs. ¢ ‘

(¢) Will Government be pleased to state if they are aware that the
cell in which he is housed is in a very dilapidated condition, rain water
trickles through the roof, and the vicinity is very insanitary and that he
has complained to the authorities without any redress !

The Honourable 8ir James Orerar : (a) The State prisoner is not
kept in solitary confinement, but he has eomplained of lack of companion-
ship. This complaint is vnder consideration.

(b) I have no information to suggest this. His health was certified
1o be good as recently as the 1st September.

(¢) I would refer the Honourable Member to the replysgiven by me

on the 10th September, to clauses (b), (¢) and (d) of Mr. Jagan Nath
Aggarwal’s question No. 150.

(d) On entry into jail Mr. Ihsan Ilahi’s weight was 134 lbs. The
latest medical report shows it to be 131 lbs.

(e). No ; the suggestion is baseless.

Booxs sUPPLIED T0 MR. IH8AN ILaHI, A PRISONER IN THE LAHORE CENTRAL
JALIL,

.33, *Mr. Lalchand Navalrai (on behalf of Mr. Amar Nath Dutt) -
Will Govermuaent be pleased to state if it is a fact that Mr. Ihsan llahi is
not permitted to read books of his own choice ¥ If 3o, will Government
pleasec state the reasons for this restriction ?

The Honourable 8ir James Crerar : I would refer the Honourable
Member to the reply given by me on the 10th September, to' clause
(k) of Sardar Sant Singh’s question No. 100, )

Mr. Lalchand Navalrai : Will the Honourable Member be pleased
to give us the gist of it ?

The Honourable 8ir James Crerar : The reply is in the Honourable
Member’s hands.

Mr. Lalchand Navalrai : Will the Honourable Member kindly refresh
our memory by giving that reply !

The Honourable 8ir James Orerar : I am afraid I must ask the
Honourable Member to undergo the inconvenience of reading the answer.

¥

RULES FRAM#D UNDER Rmouration III or 1818.

834, *Mr. Lalchand Navalral (on behalf of Mr. Amar Nath Dutt) :
Will Government be pleased to inform the House, if any rules have been
framed under Regulation III of 1818 ‘and, if so, to lay & ¢bpy of the
same on the table ! :



CORRIGENDUM.

In the Legislative Assembly Debates, dated
the 23rd September, 1931. Volume VI, No. 1.
page 901, Reply to Question No. 826, for ‘‘ 6
per cent. Treasury Bonds. 1935 ' yread ** 6} per
cent. Treasury Bonds, 1935 ”'.
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The Honourable Sir James Orerar : Rules have been made, but I am
not prepared to lay a eopy of them on the table. In this conneetion I
would refer the Honourable Member to the closing sentence of the reply
given in the Legislative Assembly on the 8th February, 1926, to Mr.
Neogy’s questions Nos. 711-713.

»

IMPRISONMEN. OF MR. IHSaN IramI

825. *Mr. Lalchand Navalrai (on behalf of Mr. Amar Nath Dutt) :
‘a) Will Government be pleased to state how long it is propored to keep
Mvr. Ihsun Ilahi in confinement and why

(b) Will Government be pleased to state if they intend to produee
him for trial before a regularly constituted court of law ?

The Honourable 8ir James Crerar : I would refer the Honourable
Member to the reply given by me on the 10th September to Sardar Sant
Singh’s question No. 100.

LoAN8 OF THE GOVERNMENT OF INDIA MATURING IN ENGLAND AND IN INDIA.

826. *Mr. T. N. Ramakrishna Reddi (on behalf of Lala Hari Raj
Swarup) : (aj Will Government be pleased to state what are the total
loans that mature from year to year both in England and India up to the
year 1937 1

(b) What provisions have Government made tb meet these obliga-
tions § a '

(¢) What schemes Government propose to adopt for the conversion of
short term loans into long term loans ?

The Honourable 8ir George Schuster : (a) The attention of the
Honourable Member is invited to the statement which I laid on the
table on the 6th March, 1981, with refernce to his starred question No.
832, The following additions should be made to that statement :

1034 6", Sterling Bonds 1933-34. £10,000,000
1935 6% Treasury Bonds 1935. Still under issue.

»ti b) and (¢). The obligations will be met in the usual way, from re-
+ or fresh borrowing or by conversion. The methods adopted will
4y nd on developments during the next few years,

ProvisioN N THE BupaET IN coNNEOTION WITH Posr Orrice Casm
CERTIFICATES.

827. *Mr. T. N. Ramakrishna Reddi (on behalf of Lala Hari Raj
Swarup) : (z) Is it a fact that Government do not make any provision
in its annual Budgev to meet its liabilities in conmection with the Post
Office Cash Certiflcates !

(b) Is it a fact that Sir Basil Blackett in 1928 made a special
provision in that year’s budget in this behalf ?

(¢) Why have similar provxslons not been made in the following years
after 1928 ¢

(d) What systematic scheme do Government propose for meeting liabi-

lities under this head ? -
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- The Honourable 8ir George Scbmster : I presume the Honomrable
‘Member is referring to provision for meeting the accrued liability for
bonus on Post Office Cash Certificates. I would invite the attention
of the Honourable Member to paragraph 28 of Sir Basil Blackett’s speech
introducing the budget for 1928-29, paragraphs 27-33 and paragraph 24
of my speech introducing the Budget for 1929-30 and 1930-31, respectively.
The position is that up till: 1930-31, provision was made for only the
actual cash payments for bonus and not for the accrued liability ; and
that since 1930-31, provision is being made for meeting the lability
accruing during the year.. I place-on the table a statement showing
the amount of Cash Certificates outstanding in each year since 1928-29
. gnd the actual provision made in each year in the Budget towards meet-
ing interest.

’;Statement :houﬁng the amount of Cash Certificates outstanding in each year since
1928-29 and the actual provision made in each year in the Budget towards meeting

interest. )
Value of cash certi-
ficates outstanding  Provision made in
at the beginning of  Budget for bonus.
Ra. Ra.

1928.29 .. .. . . 30,70 lakhs, 50 lakhs.
1929-30 .. .. .. .. 32,30 ,, L,10 ,
1930-31 .. . .. .. 3500 1,8
1931-32 .. .. o - 38,44 2,10 ,

WoRLD CONFERENCE ON SILVER.

828. *Mr. T. N. Ramakrishna Reddi (on behalf of Laula Hari Raj
Swarup) : (a) Will Government be pleased to state if it is s fact that a
World Conferenec on Silver was recently held ¥

(b) What was the main purpose of this Conference and was India re-
presented on it, if so, by whom ¢ ‘

(¢) What were the conclusions reached by the Conference ?

(d) What was the position ‘adopted by the Indian delegation at the
‘Conference with regard to stabilisation of the price of gilver ?

The Honourable Sir George Schuster : (a), (b), (¢) and (d). The
Government of India understand that the International Chamber of
Commeree, acting dipon a resolution passed by the Chinese and -American
Committees, invited certain - countries to send experts to advise the
Council of the Chamber whether any action is fegsible regarding the
position resulting from the depression in the price of silver. The Con-
ference is purely non-official. It is understood that non-official British
‘American and ‘Dutch experts are going to London this week and will
report to the Council in due course. There is no representation from
India as far as'the Government of India are aware.

. Srocgs or SiLvER 1IN CoIN AND Bin.mo’g.
""'§29, *Mr. T. N. Ramakrishna Reddi (on behalf of Lala Hari Baj

Swarup) : (a) Will Government be pleased to state what are its present
total stocks of silver in coins and in bullion't = K

)

i
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. (b) How much of their silver holdings have Governmetit sold during
the carrent financial year and at what average price ¢"

_ The Eonoursable Bir George Schuster : (a) The information is con-
tained in the weekly abstracts of the Accounts of the Currency Depart-
ment published by the Controller of the Currency. '

( ) The Government of India ¢onsider that it would not be in the
public interest to disclose this inf rmation at present.

ErrFecT OF THE DEBTS MOBATARIUM AND CAUSES OF PRESENT DEPRESSION.

830. *Lala Hari Raj 8warup : Will Government be pleased to state
how they propose to devote the year of debt holiday brought- about as a
result of President Hoover’s proposals in order :

(1) to consolidate their position with regard to :

(a) their own Budget,
() Budgets of Provincial Governments, and
(¢) the public debt of India ; and
(2) to find out the causes of the present depression !

The Honourable 8ir George Bchuster : Part (1).—I would invite
the attention of the IHonourable Member to the Press communique dated
the 26th June, 1931, which stated that the net relief to the Budget of
the Government of India from the proposals of His Majesty’s Govern-
ment would be about Rs. 33 lakhs in the current year and Rs. 48 lakhs
in the next. Those proposals do not affect the Budgets of the Provin-
cial Governments nor do they affect the public debt of India as mo
provision was included in the current yvear’s Budget for capital repay-
ment of the outstanding war-loan liability. '

Part (2).—President Hoover's proposals were designed to alleviate
one of the main causes of the present depression. I do not see the con-
nection between them and a general enquiry into the matter.

CONFERENCE OF WHEAT-GROWING COUNTRIES IN LONDON.
831. *Lala Hari Raj 8warup : (a) Is it a fact that a eonference of
wheat-growing countries was held in London !
(b) Was India represented on it ?
(¢) What were the conclusions reached by the said conference ?
(d) Was any export quota fixed for various countries ¢ If so, what
quota was fixed for Indig 1. |

The Honourable Khan Bahadur Mian 8ir 'ra,z_l;‘i-nu?in : (a) A con-
ference of wheat exporting countries was héld in’Ligndon in May last.
(b) Yes.
(c) The conference recommended : .....- -
(1) that, where possible, reduction in the areas devoted to wheat
"~ 'should 'be undertaken-in whatever way each country con-
siders to be most effective and practical. © SR RIRY
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(2) that all avenues for the greater utilisation of wheat both for
food and also for other purposes should be carefully ex-
plored,

(3) that a committee consisting of one representative of each State
participating in the Conference should be established in
order to frame definite proposals for the organisation of a
clearing house of information and to explore all possible
avenues for the greater utilisation of wheat.

(d) No export quota has been fixed for any country.

LEAGUE oF NatioNs CoMMITTEES ON ECONOMIC AND AGRICULTURAL
DEPRESSION.

832. *Lala Hari Raj Swarup : (a) Is it a fact that the Leaguc of
Nations appointed Committees to go into the causes of :

(¢+) General ezonomic depression, and
(#) Agricultural depression ?
If so, have these Committees reported ?

(®) If the Committees have reported, have they also discussed causes
of depression in India ! If so, do Government propose to reprint
these reports and circulate them amongst the Members ?

‘The Monowrable Sir George Rainy : (a) (i). At its eleventh session
the Assembly of the League of Nations passed a Resolution directing
the Economic and Financial Organisation of the League to undertake
the study of the course and phases of the present depression and the
circumstances which led np to it. A report on the subject was to be
submitted to the Assembly of the League at its session which is being
held this month, but the Government of India have not yet been inform-
ed whether this has been done.

() The Economic Committee of the League, in co-operation with
the International Institute of Agriculture, Rome, called a conference of
agricultural experts of various countries to consider the agricultural
crisis. The first volume of the Committee’s report on the subject has
recently been published.

. (b) The Report of the Economic Committee on the agricultural crisis
discusses causes of the depression as affecting the world agricultural
economy, and there are no such special references to Indian conditions
in the report as would justify its being reprinted and circulated to
Honourable Members.

ReEPORT OF SIR ARTHUR SALTER.

N [ ]

833, *Lala Hari Raj Swarup : (a) Will Government he pleased to
state what action have the Government of India and the various Provincial
Governments taken on the revort of Sir Arthur Salter, Economic and
Financial Director of the League of Nations, who came to India last winter
to advise them for establishing economic advisory organisations !

(b) Will bis report be brought before a Committee of the Assembly
for consideration 1 : -
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The Honourable 8ir Geo iny : (a) No action ha t b
taken on Sir Arthur Ss,lter’¢;rg]:.3l§):‘-ltl}y ) n has ye een

(b) No, Sir.

ProsECUTIONS UNDER THE CHILD MARRIAGE RESTRAINT AOT.

834. *Lala Hari Raj Bwarup : (¢) Will Government be pleased to
state how many prosecutions have taken place in each province under the
Cbhild Marriage Restraint Act since its enactment ?

(b_) Is it a fact that the Act has remained a,dead letter and the
aut-holrlti'es have been very reluctant of taking action under the Act ¥ If
sc, why

(c) Will Government be pleased to state what steps Government pro-

posc to take to make the provisions of the Act operative so as to clieck child
marriages 1

The Honourable 8ir James Orerar : I refer the Honourable Member
to the reply I gave in this House to starred question No, 72 on the 9th
September, 1931, on the same subject.

CoNFIRMATION OF EMPLOYEES IN CERTAIN RarLway Accounts OFFICES.

835. *Bhai Parma Nand : (a) Is it a fact that paragraph 9 of the
Ralway Board’s memorandum No. 6665-F., dated the 31st July, 1929,
lays it down that any person appointed to the Aecounts Department of the
East Indian Railway between the 30th November, 1925 and the 31st
December, 1928, or to the Clearing Accounts office or to work connected
with the clearing accounts experiment between the 16th November, 1925
aud the 31st December, 1928, or to the office of the Controller of Railway
Accounts Letween the 1st October, 1928 and 31st December, 1923, will be
eligible for coufirmation in the actual rank or grade which he held on the
1st April, 1929, without being required to pass any examination 1

(b) Are Government aware that a large number of employees, in
the hope of being confirmed, have continued their service though they

attained the age of 25 rendering them unfit for any other Government
service {

Mr. A A L. Parsons : I find that this very question was put by my
Honourable friend as an unstarred question some days ago. He will

find my reply to it on page 50 of the Legislative Assembly Debates, Vo-
lume V, No. 1.

APPOINTMENT OF NON-HINDUS IN RAILWAY ACCOUNTS DEPARTMENTS.

836. *Bhai Parma Nand : (a) Is it a fact that since the inauguration
of the policy of communal representation in serviees the North-Western
Railway Accounts Department have allowed non-Hindus much more than
their dye share in appointments { :

" (b) Is it a faet that under the retrenchment tAat took place on the
13tk of June, 1931, as many as sixty or even more Hindus have been’ dis-
churged as compared to six persons belonging to the so.called minority
communities, and that non-Hindus with very little service have been
rcttéined in preference to Hindus with long years of service to their
credits 1
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(¢) Isit & fact that some of these non-Hindus who were retained were
recruited after 1st April, 1929, against temporary posts of specified dura-
tion under the clear understanding that such temporary statf will not be
absorbed against the permanent posts without their passing preseribed
examination ¢ Is it a fact that the Chiaf Accounts Officer, Lahore,
passed definite orders on 1st April, 1931, that in the case of subatitute
clerks appointed after 1st April, 1929, no reference:to commwuiial repre-
sentation should be made in ordering their wholesale discharge which
should be based solely on the length of service ¢ 3

(d) How n.any of the Hindus brought under reduction that took
place on the 13th of June, 1931, had rendered one year's service t How
many of the IHindus had rendered more than two years’ service ¢ How
many of the non-Hindus retained on that dete had done less than one
year’s service ? '

(e) 18 it a fact that a large number of telegrams and memorials have
been sent to the authorities by Hindu - employees who have been
discharged at Delhi, Quetta, Karachi, Multan and Lahore 1 If so, what
did the Financial Commissioner do, or what ‘does he intend to do to
maintain the principles of justice and fair play for the employees of all
communities ?

Mr. A. A L. Parsons : (a) No. . L

(b) Of the men discharged, 94 are Hindus and 47 non-Hindus. As it
was decided that the proportion of members of minority communities to
the total staff discharged from the Accounts Staff should not exceea one
third some non-Hindus were retained in preference to Hindus with
longer service.

(c) Yes. This was done, when otherwise the proportion of members
of the minority communities discharged to the total staff discharged
would have exceeded the maximum limit of one-third.

(d) Of the Hindus discharged, 23 had rendered more than one year’s
service and 18 'more than two year’s service. Three non-Hindus with
less than one year’'s service were retained: , '

_ (e) Some telegrams and memorials have been received. As the reduc-
tloqs were made in accordance with the orders of the Government of
India it is not proposed to take any action on these Yepresentations.

Mr. Lalchand Navalrai : Will the Honourable member please state
‘whether it is a fact that men who have put in 16 years and 25 years

service are being turned away on the ground of retrenchment !

Mr, A A, L. Parsons : 1 can noi give a categorical answer, but as a
general rule we have been discharging first people who have put in short
service and then people who have put in longer service* There may be
individual cases where men are approaching retirement, when much
hardship would not be caused by discharging them. ‘ :

Mr. Lalchand Navalrai : May I take it that the railways will consi-
der fauvourably thdse men who have pat in long service ¢ After their

services have been done away with. they shounld be provided in some other
way as there would be no other source of ‘income for them. e
- Mz. A. A L. Parsons: The difficulty there is that when yop &
retrenching in all departments of the railways. th is v e
of providing for them. Y% here 18 mo other way
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Mr. Lalchand Navalrai : Does not the Honourable Member think
that it will be very hard for men who have put in a long service and who
have spent their whole life in service, if their services are dispensed
with 1

Mr. A. A L. Parsons : I entirely agree with the Honourable Member.
I think it is his contention that people with short service should be the
first to be discharged. That has bden the general rule applied in the
discharges that have been made. I cannot, however, say that on occasions
some people with longer service may not have been Jischarged, because
chviously they might be very close to retirement and you would not cause
wuch hardship in their case.

Mr. Lalchand Navalrai : I know of some cases of the nature I refer
to and they have applied to the railways for re-comsideration. I hope
the Honourable Member will see that their cases are considered.

(No reply was given.)

INCONVENIENT TIMINGS OF THE GRAND TRUNK Exmu:ss BETWEEN MADRAS
AND DELHI.

837. *Mr. B. Sitaramaraju : (¢) Is it a fact that according to the
revised timings which have come into forece from the 1st September, 1931,
the Down Grand Trunk Express leaves Madras at 7-50 a.M. (as before) and
arrives at Delhi at 11 A.m. that is, one hour and thirty-five minutes later
than it used to arrive, and that the Up Grand Trunk Express leaveg Delhi
ar 6-45 p.M., that is, an hour and fifty minutes earlter than before, and
arrives at Madras at 7-50 p.M. (as before) * Will Government be pleased to
state the reasons for the same ?

(b) Are Government aware that on account of these alterations the
through journey between Madras and Delhi- anfl wice verse has been pro-
longed by two hours with the result that through passengers have to put up
with greater hardships and inconvenience than before !

{¢) Are Government aware that questions were put in the Legtslatlve
Assembly last March expressing dissatisfaction even with the old timings
and suggesting improvements, and that as a result thereof Mr. Parsons
definitely promised that he would keep an eye on the train with a view to
accelerating the service !

(d) Are Government aware that the fevisedfimihgs have greatly dis-
appointed the through travelling public and that the arrival and
departure timings at and from Delhi are particularly inconvenient !

(éy Are Government aware that, whereas there are a number of
through mail and express trains connecting Bombay and Calcutta with
Delhj and Peshawar, the Grand Trunk Express is the only train that con-
necty Northern with Southern India !

(f): Are Government aware that similar through trains, such as the
Frontier Mail, the Bombay-Punjab Mail, the Calcutta-Punjab Mail, the
Bombay-Calcutta Mail, ete., occupy much less txme, dlstance for distance,
in reaehmg their dsstm&tions ! :

(g) "Dé Goverﬁment propose to take the earhest opportumty ‘of so
revising the' timings 'as to make’ th& Grand 'I'run.k xgress cpver the whole
distance between Madras and Delhi in not more than 45 hours at the utmost
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by adopting the timings suggested in paragraph (k) of Question No. 1002
put by Rao Bahadur M. C. Rajah in the Legislative Assembly on the 18th
March, 1931, keeping the departure time from Delhi the same as before,
namely, 8-35 p.M. ¢

Mr. A. A L. Parsons : (a) Yes. The timings of the Grand Trunk
Express had to be altered over the Great Indian Peninsula Railway, as
owing to weak bridges the available types of locomotives suitable for
hauling fast passenger trains could not be used on a section of the line.
An attempt was made to use a light type of locomotive designed for
working mixed trains on branch lines, but it was not found to give
satisfactory results at high speeds. The speed of trains worked with
these locomotives was, therefore, reduced to 40 miles per hour. Finan-
cial stringency has prevented the work of strengthening the bridges
being proceeded with. '

(b) and (d). I recognise the inconvenience caused to through pas-
sengers by the longer time taken.

(¢) The reply to the first part is in the affirmative, and as regards
the second part I may assure the Honourable Member that we continue
to watch the running of this train.

(e) and (f). Yes.

(g9) The Railway Administrations concerned are aware that Govern-
ment desire the acceleration of this service, and I am confident they
will take the earliest opportunity of doing what is possible to improve
the timings.

Fraups IN Post OFFICES.

838, *Mr. Badri Lal Rastogi : (a) Will Government be pleased to state
if it is a fact that the number of frauds in post offices have been increasing
steadily of late and that the figures for the last year show rather a large
increase 1

(b) Will Government be pleased to state if it is not a fact that the
frequency of inspections of offices and the frequency of visits of officers
even to headquarter stations of a district has been diminished ¢

{¢) Will Government be pleased to state what steps have been taken
by the Department to put down the increase in the ndmber of frauds t

(d) Will Government be pleased to state if it is not a fact that when-
ever the frequency of inspections has been curtailed, frauds have in-
creased as a consequence !

(e) Will Government be pleased to state if they have reduced the
number of inspections on grounds of economy while frauds have inereased
and they have issued circulars to the effect that inspections must be more
thorough and 8o on ! P

(f) Are Government prepared to order that all post offices are
inspected at least twice a year as before and that officers from the office
of the Post Master General show their face to the public at least once
a year in all the important post offices ?
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8ir Hubert Bams : (¢) The facts are not as stated. Frauds were
fewer in 1930-31 than in the previous year.

(b) As a temporary and tentative measure of economy, after due
consideration, it was ordered that the summary as distinguished from
the detailed inspection of an office in the year may be dispensed with if
no reason rendering it necessary exists. It has also been ordered that
head office balances should be veriffed four instead of six times in the
year.

(¢) The Honourahle Member’s attention is invited to the reply to
part (a) of this question. No special steps have been taken.

(d) There is no reason to believe that the case is as stated. The
measure mentioned in the reply to (b) of this question actually synchro-
nized with a decrease in the number of frauds.

(e) The first part does not arise in view of the replies to the pre-
vious parts of the question. With respect to the second part, Govern-
ment are not aware what Circulars are referred to by the Honourable
Member. All inspections are required to be thorough.

(f) For reasons already stated, Government do not consider that

any specia] action as contemplated by the Honourable Member is called
for. Government are not aware that the public are under a disability.

COMPLAINTS AGAINST SUPERINTENDENTS OF Post OFFICES.

839. *Mr. Badri Lal Rastogi : (2) Will Government be pleased to
call for information from the Postmaster General of each (‘ircle about the
names of Postal Superintendents against whom frequent ecomplaints of all
sorts have been made and the steps taken either to correct or to punish them
and lay the information on the table ¢

(b) Are Government prepared to call for all the files relating to
the same and see whether Postmaster Generals have dealt with the cases
properly ?

Bir Hubert 8ams : (¢) and (b). Government see no occasion to
take the general action desired by the Honourable Member.

WEIGHTS RECOGNISED BY THE INDIAN WEIGHTS AND MEASURES ACT.

840. *Mr. G. Morgan (on behalf of Mr. E. F. Sykes) : (a) Are Gov-
ernment aware that wheat is taxed by the hundredweight and its statistics
recorded in tons while the only weights recognised by the Indisn Weights
and Measures Act are the ser and the man 1

(b) Are Government prepared to take steps to remove this anomaly ¢
The Honourable 8ir George Rainy : (a) Yes.

(b) Government are not aware of any anemaly and do not see any
neeessity to alter the unit of assessment to duty.

RaraencwMENTS DUR TO AMALGAMATION OF AUDIT AND ACCOUNTS OFFICES.

841. *Rai Bahadur Lala Bﬁj Kishore : (a) Are Government aware
that ahout 273 employees of the audit and accounts offices, United
ovinces have been served with the formal notice of discharge as &
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resmit of the contemplated serapping of the separdtion ssheme of
audit and accounts ?

(b) Will Government be pleased to place before the House the whole
correspondence that has passed between the Secretary of State and the
Government of India on the subject {

(¢) Are Government aware that the scheme had been declared a
success by the Auditor-General, Government of India, and the Secretary
of State on several occasions ; If so, what are the reasons wl'nch have
led Government now to declare the scheme as scrapped ?

The Homnourable 8ir George Schuster : With your permission, Sir, I
will deal with questions Nos. 841 and 842 together.

The information is being collected and will be communicated to the
Honourable Member when received.

RETRENCHMENTS TUE TO AMALGAMATION OF AUDIT AND AC0OUNTR OPFICES.

1842. *Rai Bahadur Lala Brij Kishore : (¢) Are Government aware
that over 500 memorials have been sent to the Vieeroy and about 250 to
the Asgg.ltor-(’}eneral by the victims of the audit and accounts amalgama-
tion eme

(b) Are Government aware that two cablegrams have been sent to
the Secretary of State by these persons requesting him to provide them
in any other Departmenjs or province ?

~_(¢) What steps do Government contemplate to take to provide the
axed men in other Departments or provinces ?

RETRENCHMENTS DUE TO AMALGAMATION OF AUDIT AND AcCcoUNTS OFFICES.

843. *Rai Bahadur Lala Brij Kishore : (¢) Do Government contem-
plate to ask every Provincial Government to maintain a list of axed men
and to instruct all the heads of Departments to stop all further recruit-
ment till all the axed men are completely absorbed in their respective
Departments ?

(b) Are Government aware that many of the axed men have all-
round experience and highest academic qualifications ?

The Honourable 8Sir George Schuster : With your permission, Sir, I
propose to answer questions Nos. 843 and 844 together.

Question No. 843 and (a) to (¢) of question No. 844. Government
are fully alive to the effects upon retrenched officers of loss of their
emplovment and are ncme]y engaged in comuder.mg whether compen-
sation should be granted in excess of that provided in the rules. The
possibility of inding alternative employment will be duly exploréd, but ‘n
ihe nature of the case it is unlikely that much will be achievable in this
direction and improbable that any Government, since all are faced with
the same problem, will be abse to do more than consider its own servants.

Qnestion No. 844. (d) The terma what will:be allowed to, retrench-
ed men are still under consideration.

~“fFor answer to this question, sce answer to question No. 841,
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844. (e) All avenues are being explored for retrenchment and cuts,
reductions and aholitions will be made wherever possible.

RETRENCHMENTS DUE TO AMALGAMATION OF AUDIT AND ACCUUNTS QWFICES.

$844. *Rai Bahadur Lala Brij 'ﬁxshore: (a) Are Government aware
that the British Government in Engl-nd leave no stone unturned to save
the unemployed, and spend milliotis a year on unemployment insurande
and subsidies ?

(b) Are Government prepared to see that the.continuity of service
of these axed men may not be broken and that over-age may not be re-
garded as n bhar for their employment in other Departments or pro-
vinces ¢

(¢) Do Government propose to see that these axed men: should be
given preference to the juniors in officcs under the Auditor General or
in other Departments ?

(d) Do Government propose to grant to these axed men suitable

gratuity, one month’s pay for each year of service, and all the leave
earned, in case Government fail to provide them elsewhere ?

(e) Are Government aware that 3 lakhs a year could be saved from
the Audit and Accounts Departments merely by the abolition of only a

few of the highly or overpaid posts at the top without axing the lower
paid staff ¢

LiceNncEs 10 SurpLY FoOD ON STATE RaiLway SysTEMS.

845 *Rai Bahadur Lala Brij Kishore: (s) Will Government be
pleased to state on what principles the licence to cater food-stuffs and
other articles is granted on the State railway systems ?

(b) What revenue is derived from this source ?

(e) Are these licences auctioned every year § If mot, why not ?

Mr. A A L Parsons: (a) Contracts for catering and licences to
sell articles are given to those who, in the opinion of the Railway Admi-
nistration, can be trusted to give eﬁclent service.

(b) The information is not available, but where a licence fee is re-
covered the amount of the fee is gencrally small.

(¢) Licences are not auctioned, as to do so would tend to ralse the
pr:ce of the articles sold to the travellmg publie.

RETRENCHMENT ON STATE RarLwavs.

. 824: *Rai Bahadur Lals Brij Kishore : Will Government be pleased
0 state ¢

(a) the number of staff thrown out of employment due to the
L recent economy campajgn on each State Railway. nnder the
oo folloynng categories : y

(1) senior scale officers, (2) junior soale oﬁners, (3) semor sub-
ordinates carrying a salary of over Rs. 250, (4) clerical
stsﬂ, (5) low paid staff, and (6) workshop staﬂ! ‘and

* tFor anawer to this question, scc answer to question No. 843,
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(b) how much of this staff was from those nearing superannuation
and how much from those with short service only

Mr A A L Parsons: (¢) and (b). Statements showing the in-
formation available are being sent to the Honourable Member.

~

DUTIES OF THE STAFF AND ASSISTANT STAFF SUPERINTENDENTS ON THE EAST
INDIAN RarLway.

847. *Rai Babadur Lala Brij Kishore : (a) What are the precise
duties of the Staff and Assistant Staff Superintendent on the East Indian
Railway and how do the same differ from the duties of the Personael
Officer on the North Western Railway ?

(b) Is it a fact that a responsible railway officer had recommended
that there is no need for a senior scale officer to be appointed as Staff
Superintendents in the Divisions !

(¢) Do Government propose to give effect to this recommendation and
effect a saving ¢ If not, will Government be pleased to state reasons for
their decision ?

(d) Is it a fact that the same officer had recommended to make the
principal sheds, yards and stations independent of D. 8. office in matters of
lcave and passes of their staff and thereby effect a saving in the establish-
ment branch of Divisional Offices 1

(¢) When do Government propose to give effect to these proposals

Mr. A. A. L. Parsons: I have called for certain information from
the Agent, Fast Indian Railway, and will communicate with the Honour-
able Member on its8 receipt.

DuTies oF THE GENERAL SECRETARY, INDIAN RaiLwAy CONFERENCE A8So-
CIATION AND HI8 OFFICE.

848. *Rai Bahadur Lala Brij Kishore : Will Government be pleased
to state what are the precise duties of the General Secretary, Indian
Railway Conference Association and his office !

Mr. A. A L. Parsons : The duty of the General Secretary, Indian
Railway Conference Association, is to supervise the office of the Asso-
ciation which is constituted to frame regulations for the management
of Traffic interchanged between railways represented in the Association.
The Association also advises on other subjects relating to Indian railways
which may be referred to them and acts as a Board of Oonciliation. The
Secretary of the Association also acts as Secretary of ten Sections and
three Standing Committees which have been constituted by the Associa-
tion to facilitate the disposal of its work. He issues all notices conven-

"ing meetings of the Bxeentive Council, Sections and Committees, ques-
ticnnaires on behalf of the Committees, collects and collates data for
them, supervises the printing of proceedings and reports and acts as a
daison officer between the Committess to prevent overlapping. The Sec-
retary is also ez-officio Directo: of Wagon Interchange and as such has
full anthority to regulate the movement and distribution of ,goods- stock
as between railways who have pooled their stock. '
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TrAIN EXAMINERS AT RAILWAY JUNCTIONS.

.849. *Rai Bahadur Lala Brij Kishore : Will Government be pleased
to state if they have considered the feasibility of having neutral train
examiners at each in-charge junction for the purpose of train exammmg
and repairs instead of having separate stafl of each of the Railway using
the junction !

Mr. A A L Pursons: Yes. Neutral train examiners have been
appointed by the Indian Railway Conference Association at 8 broad
gauge junction stations. These examiners are mo', however, respon-
sible for carrying out repairs, and separate staffs are maintained for
this work by each of the railways using the junection.

The Indian Railway Conference Association carried out an ex-
periment in 1930 of making the neutral train examiner responsible for
wagon repairs of all using railway’s wagons at two junctions. The ex-
periment has been discontinued and a report on the working of the
scheme is being considered by the Indian Railway Conference Associa-
tion at its forthcoming meeting. I understand the experiment was not
suecessful.

EcoNoMY IN THE PuBLiciTY DEPARTMENTS OF RAILWAYS.

850, *Rai Bahadur Lala Brij Kishore : Will Government be pleased
to state if any economies have been effected in the Publicity Depart-
meats of the railways and give the total amount of the sawe ¢

Mr: A. A L. Parsons: Yes, certainly. The Budget allotment for
the Central Publicity Bureau in the current year was reduced to
Rs. 585,000 compared with actual expenditure of Rs. 8,27,992 in 1930-
31. Since this year’s Budget was framed, a number of posts, both in
the Central Publicity Bureau and in the Publicity Departments of
railways, have either been abolished or left unfilled, the amounts spent
on allowances had heen cut down and the running of cinema ears on
railways had been discontinued Further measures of this kind are in
contemplation ; but I cannot at present give an exact estimate of the
total amount of savings which will result from them.

EMPLOYMENT OF AN EX-CONVICT IN THE POSTAL DEPARTMENT.

851. *Mr. B. N. Misra : (¢) Will Government be pleased to state
if ex-convicts are employed in the Postal Department ?

(b) Are Government awarc that a Post Office employee of the
Madras Circle who was convicted and imprisoned for embezzlement
was re-employed in the Department ¢

(¢) If so, why was an exception made in his case and who was
responsible for his re-employment ¢

(d) Is it a fact that since his reinstatement a shortage in his stamp
imprest was detected !

8ir Hubert 8ams : (¢) The departmental orders are that an official
convicted in a court of law need not be dismissed if the offence involves
nu dishonesty, or other moral turpitude and there are no ecircumstan-
ces rendering it impossible or inexpedient to retain hlm in the service.

(d) to (d). Enquiries are being made.. ...
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PUNISHMENT OF A CLERK IN THE MADRAS Gmmm Post OrricE.

862. *Mr. B. N. Misra : (a)Is it a fact that recent erk in the
‘Madras General Post Office was punished by the Presi¢ exi Postmaster
for giving timely information to the Deputy Post Master General of a
‘plot being hatched by certain omclals to commit a huge Savmgs Bank
fraud ¢ If so, why !

(b) Are Government prepared to call for papers and recensider
the case ?

Sir Hubert 8ams : (a) Government have no information.

(b) Government see no reason to call for papers. The matter is
within the competence of the Postmaster-General and, if any official
has a grievance, it is open to him to represent it through the proper
official channel.

INDEBTEDNESS OF OFFICIALS IN THE GENERAL PostT OFFICE, MADRAS.

853. *Mr. B N. Misra : (a) Is it a fact that there are a large num-
ber of officials in the General Post Office; Madras, who are heavily involved
in debts and that attachment orders come pouring in ?

(b) Are Government prepared to make an inquiry into this matter ?
Bir Hubert Bams : (a) and (b). An enquiry will be made.

Hours oF WORK OF THE PRESIDENCY POSTMASTER, MADRAS,

854. *Mir. B. N, Misra : (a) Will Government be pleased to state
the daily hours of work of the Presidency Postmaster, Madras ?

(b) Is it a fact that he attends office only for about two hours daily
and is inaccessible even to his subordinate officers {

8ir Hubert 8ams : No fixed hours of duty are laid down for Pre-
sidency Postmasters.

(b) Government have no information. A copy of the question is
being sent to the Postmaster-General, Madras.

HEADQUARTERS OF THE (FOVERNMENT OF INDIA SECRETARIAT AND A-rmonm)
Omcx:s. v b, 8 ‘

865. *Mr. B. N. Misra : (a) Is it a fact that Delhi is regarded as
the headquarters of the Secretariat and Simla as'that of' the attached
offices 7

(b) If so, will Government pleaae state why one and the same station
“is not treated as the headquarters of both the Sédfetnrmt and the
attached offices 1

The Honourable Sir James Orerar : (o) No. The headquarters of
the Government of India and therefore of its Secretariat are Dalln and
Simla. Some attached offices have their headqunrters permanently
located at ‘Simla.

(b) The resson is that all attached offices are not reqmred to moye
with the Government of Indn L
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- Houss RENT ArLowaxce aND DErmr CAMP ALLOWANCE.

856. *Mr. B. N. Misra : (a) Is it a fact that the ministerial staff of
the Secretariat are paid house-rent allowance in Simla ¥

(b) If so, will Government please state why this allowance is not paid
to the ministerial staff of the atta,ched offices instead of the Delhi camp
allowance ?

The Honourable £ir James Crerar : With your permission, Sir, I
propose to answer questions Nos. 856, 858, 859 and 863 together. The
ministerial staff of the Secretariat, in pursuance of a pledge given in
1907, receive free guarters or in heu thereof house-rent allowance in
Slmla When they move down to Delhi such of them as cannot be
provided with Government quarters in Delhi and in consequence have to
send their families away are given a ¢ separation ’’ allowanee for the
extra expense entailed in maintaining two establishments and for
transporting their families to places other than Delhi. Those who
draw the separation allowance are not granted any family travelling
allowance. The attached oftices do not all move with the Government
of India. The establishments of such of them as do, do not get the sepa-
ration allowance whose origin is different, but are granted a Delln
camp allowance, which is intended to compensate them for having
move between two stations and in addition are granted family travel-
ling allowance. The scales of these allowances have been fixed with
reference to the conditions obtaining in Delhi and Simla, respectively.
In connection with the general campaign for economy the feasibility of
reducing or modifying these allowances is under consideration but no
decision has yet been arrived at.

ALLOWANCES OF STAFFS OF THE SECRETARIAT AND ATTACHED OFFICES IN
DELHI AND SIMLA.

857.*Mr. B. N. Misra : (a) Is it a fact that the staffs of both the
Secreturiat and the attached offices have to live under the same cireum-
stances and to move hetween the same stations ¢

(b) If so, will Government please state why the staffs of both the
Secretariat and the attached offices are not treated alike in the matter
of compensatory allowances !

The Honourable 8ir James Crerar : Some of the attached offices
are located permanently either at Simla or Delhi and it is only in res-
pect of those which move with the Government of India that it can be
said that their staffs are snbjeet to the same circumstances as those of
the Secretariat. The latter are better off only in one respect in Simla,
Viz,, the privilege of free quarters or house rent in lieu thereof. On the
other hand at Delhi the establishments of attaehed offices are in one
sense slightly better off since all of them get the Delhi eamp allowanee’
while only such of the Secretariat men. as are compellod. to sond theu'
families away get the ‘‘ separation’’ allowanee - ——- —

L234LAD ) ’ t . ®
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ALLOWANCES OF STA¥FS OF THE SSECRETARIAT AND ATTACHED OFFICES IN
DELHI AND SIMLA.

1858, *Mr. B. N. Misra : (a) Is it a fact that those femhers of the
Secretariat staﬁ “tho are not allotted Govemment quarters at their head-
quarters in Delhi .are paid a ‘* separation *’ allowance ?

(b) If so, will Government please state the vircumstances under which
such an allowance is paid at.the headquarters station of the Secretariat ?

(¢) Is it a fact that no such allowance is paid to the staff of the
attached offices, who are not provided with Government quaﬂ:ers at
their headquarters in Simla ¥ If not, why not t

ALLOWANCES OF STAFFS OF THE SECRETARIAT AND ATTACHED Omons m
DELET AND SIMLA.

1859. *Mr. B. N. Misra : (a) Is it a fact that the staff of the attached
offices are paid a camp allowance in Delhi to compensate for the extra
expenditure incurred by them censequent on their move from their head-
quarters !

(b) Is it a fact that this allowance is paid at 2|3rd of the rates of the
camp allowance which was paid while the offices moved to Caleutta and
sipce then has never been enhanced ?

(c) Isit a fact that a reduction of about 50 per cent. is being made in
the rates of Delhi camp allowance ¢ If so, on what grounds {
. (d) Do Government contemplate a similar reduction in the rates of
Simla house-rent allowance  If not, why not {

House RENT aND House RENT ALLOWANCES AT SiMLA AND DELHI.-

860.*Mr. B. N. Misra : (a) Is it a fact that the Secretariat staff
have to-pay house rent for the period of their stay in Delhi only, i.e., for
about five months during the whole year %

(b) Is it the general rule that all Government servants should be ex-
pected to pay house-rent up to 10 per cent. of their salary for the 12 months
of the year ¢

(¢) If the replies to parts (a) and (b) above are in the affirmative,

will Government please state (i) why those of the Secretariat staff who
are provided with Government quarters at Simla are not charged house-rent
up to the maximum of 10 per cent. of their salary, and (i) why those of
the Secretariat staff who are not provided with Government quarters at
Simla are paid anything more than the difference between the rates of the
Sim]a house-rent allowance laid down by Government and one-tenth of
their salary ¢

The Honourable Sir James Orerar: (a) Yes. House rent is
charged for the actual period of allotment of the house.

(b) No, the rule is that Government servants provided with Gov-
ernmeat quarters have to pay the assessed rent of the quarters for the
period of actual allotment ' subject to a maximum of 10 per cent. of
thenr emoluments,

(e} Phe question does not nrm

{For answer to this que-twn, see answer to queltion No. 858

4
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ALLOWANCEB OF STAFFS OF¥ THE SECRETARIAT AND ATTACHED OFFICES IN
DELHI AND SIMLA.

.861.*Mr. B. N. Misra : (a) Will Govemment please state the amonnta
gpent annually per individual by way of :

(¢) -Simla house-rent allowance to the Secretariat Staff ;
(1) Separation allowance to the Secretariat staff ; and
(17i) Delhi camp allowance to the attached offices staf ¢

(b) Isit a fact that the amount spent per individual by way of Simnla
house-rent allowance to the Secretariat staff is far in excess of that spent
on the Delhi camp allowance for the attached offices ¢ 1If so, will Govern-
ment please state whether the amount paid per individual per year in both
the Secrctariat snd attached offices by way of these allowances is proposed
to be equalized ¢ If not, why not {

The Honourable 8ir James Orerar: (¢) The amounis vary conai-
derably from yesr to year according to the pay drawn by ihe individual
and whether he rcsides with his family or not. I am not prepared to
undertake to collect this information, but I shall be glad to send the
Honourable Member information as to the rates of these allowances.

() 1 am afaraid T am not in a position to answer the first par. of
this question for the reason I have just stated. As 1 have stated in
reply tc another of the Honourable Member’s question, the question of
reducing or modifying these allowances is under consideration.

RENT FREE Accoumom'non FOR STAFF OF A’rmcmm OFFICES IN New
DErLHI.

862. *Mr. B. N. Misra : (a) Do Government propose to give rent-
free accommodation to the attached and subordinate oftices stafl dnring
their stay in New Delhi in lieu of the reduced camp allowance ?

(b) What is the rate cf the reduced camp allowance I

(¢) Is it a fact that the Government of India’s duration of stay in
New Delhi has never exceeded six months ¢

The Honourable 8ir James Orerar : (¢) Government have no such
proposal under consideration,

(b) The allowance has not yet been reduced.

(c) Yes ; so far as I am aware.

SiMrA HouseE RENT ALLOWANCE OF SECRETARIAT EMPLOYEES.

1863. *Mr. B. N. Misra : (a) Is it a fact that the Secretariat people
get the Simla house-rent allowance or rent-free accommodation in Simla
during the wholc year ¢

(b) Do Government propose to reduce the Simla house-rent allowance 1
If not, why not 1

tFor apswer | to this question, see answer to question No, 856.

. e
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PARTIAL TREATMENT OF ATTACHED AND SUBORDINATE OFFICES.

864. *Mr. B. N. Misra : (¢) Is it a fact that all the memorials and
representations seat by the Attached and Subordinate Offices Association
were turned down ¢ :

(b) Are Government aware that there is a general discontent among
the persons employed in the attached and subordinate offices over the
attitude adopted by the Secretariat ?

(¢) Will Government state.their reasons for tréating partially a section
of their own men in such a way ? ‘

(d) Do Government propose to reduce the Simla house-rent allov('auce
in the same proportion as the Delhi camp allowance is going to be ¥ If mot,
‘why not ¢

The Honourable 8ir James Crerar : (a) I understand the Houour-
able Member is referring to representations regarding. .allowances only.

Bome represenfations on the subject were received some time ago and
were rejected.

(b) No.

(¢) and (d). T am unable to accept the statement that there is any
partiality in the matter. As I have already stated the question of re-
reduging or modifying the allowances is under examination.

Pavarty or MussaLMANS IN THE AUDITOR GENERAL’S DEPARTMENT.

865. *Mr. M. Maswood Ahmad : (a) Is it a fact that in the Department
of the Auditor General no gazetted officer is a Mussalman, no permanent
Superintendent is a Mussalman, and no Assistant Superintendent is a Mus-
salman ?

(b) Will Govérnment be pleased to state the percentage of the different
communities holding the posts mentioned in part (a) above !

The Honourable 8ir George 8chuster : (a) It is a fact that there is
no Mussalman gazetted officer, Superintendent or Assistant Superin-
tendent in the office of the Auditor General. A Mussalman appren-
tice was recruited last year for appointment to an Assistant Superin-
tendent’s post.

(b) The percentage of different communities in the posts men-
tioned in part (a) of the question is as follows :

European. Hindus.
Per cent. Per cent.

Gazetter Officer .. .. 125 87.5
Superintendents | .. s 100
Assistant Superintendents. .. ve 100

LommunaL CoMPOSITION OF PoSTAL STAFF IN CERTAIN PostaL Divistows.

866. *Mr. M. Maswood Alrmad : (a) Will Government be’ pleased
to-state whethep the figures of communal eompesition of the R.-M. §. staf?
in %: D. and L. Divisions published on page 10 of the August ¥931 issue
of Postal Advocate, Delhi, are correct ¢
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(b) Will Goyernment be pleased to state whether the figures of com-
munal comp})lsim of R. M. 8. porters in the D. Divisign publighed on the
inner leaf of the title page of the Aughst 19T idtwe 6 e-gosf I Advocate,
Delhi, are eortect §. - v RERE

(¢) Will Government be pleased to state the correet figures if the
figurcs referred to in parts (e) and (b) above are not correct ?

(d) Is it a fact that even in the Punjab' and North-West Frontier
cll;'c]e, where Muslims form 55 per cent, of population, the posts of {a) Selec.
tion grade, (b) clerks, (c) sorters, ard (d) porters and menials are held
as under : ; E ‘

' Hindus.  MNualims, Total.
( 1) Superintendents, K. M. S, Li. and D

Divisions . . o2 0 2

(2) Selection grade appointments 33 9 44

(3) Sorters .. .. ... 696 203 899
(4) Head Clerks, Accountant and Head

Record Clerks T .. 6 -0 6

(5) Inspectors, R. M. 8. .. R ¥ 7 24

(6) Porters in D. Division .. .. 157 35 192

Total .. 913 254 1,167
Peréentage .. 179 21 100

(e¢) Do Government propose to take some effective steps to remove the
inequality ? ' :

Sir Hubert Bams : (a) to (¢). Government have no information.
With respect to (d) and (¢), recruitment is not made on a population
basis, while the orders regarding the adjustment of communal repre-
sentation apply only to new recruitment and not to prometiom or:post-
ings. Government are not aware that those orders are not being ob-
served. A copy of the question is being sent to the Postmaster-General,
Punjab and N. W. F. '

APPOINTMENT OF A MUSLIM A8 ASSISTANT DIRECTOR GENERAL OF PosTs AND
TELEGRAPHS.

867. *Mr. M. Maswood Ahmad : (¢) Is it @ fact that there is mo
Muslim Assistant Director-General, Posts and Telegraphs, nor any Muslim
Superintendent in the office of the Director-General of Posts and Telegraphs
against two Assistant Directors-General wrd' sixteen Swpermtendents of the
other communities ¢ o -

. (b) Do Government propgse to consider the desirability of appoint-
ing at least one Muslim Assistant Director-General of Posts and Telegraphs ?

. Mr. J. A Shillidy : (a) There is at present no Muslim Assistant
Director-General or Superintendent in the Director-General’s office.
(b) Posts of Assistant Directors-General are filled by selection
from the most suitable eligible officers without regard to seniority or
to communal considerations.
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INDEBTEDNESS OF THE POSTMASTER, DELHI.

868. *Mr. M. Maswood Abmad : () Is it a fact that Mr. J. C O.
Loughlin, Postmaster, Delhi, took a loan of rupees two thousand from
the Postal Co-operative Credit Society, Delhi ?

(b) Is it a fact that no instalment of the said loan has yet been paid
by the said Postmaster to the Society !

(c) Are Government aware that the said Postmaster took loans from
the following subordinates of his : )
(1) Mr. Hira Lal, Head Clerk, Mails, Delhi, by signing a promissory
+ note in favour of Hira Lal’s father.

(2) Mr. Bhagwant Sing, B.A., Clerk P. O., Delhi, who appeared in

the selection grade examination over the head of his senior
\ graduates.

) (3) Mr. Harnarain, Sub-Postmaster, Imperial Secretariat, North.
(4) Mr. Ram Chand, Sub-Postmaster, Dareeba, Delhi.
(5) Mr. Janki Ram, Sub-Postmaster, Chitli Kabar.
(6) Mr. Gurbakhsh Sing, Sub-Postmaster, Civil Lines, Delhi.
(7) Mr. Sri Ram, Sub-Postmaster, Mori Gate, Delhi.

! (8) Mr. Dwna Nath, postman—now Lower Divison Clerk, Delbi.

(9) Mr. Jawahir Lal, officiating Head Clerk, Correspondence,
Delhi.

(d) If reply to part (¢) be in the affirmative, will Government be
pleased to state whether the conduct of the said Postmaster and the officials
named in part (c¢) above was objectionable aceording to the Government
Servants Conduct Rules, and, if so, what action do Government propose to
take against all those officials ?

8ir Hubert Bams : (a) Yes.

(b) Government have no information. The business of the Society
js econducted by the Society itself.

(¢) and (d). An enquiry will be made.

1869.

MussaLuaN EMPLOYEES IN THE DIsTRICT TRAFFIO BUPERINTENDENT’S OFFICE,
DiINaPORE.

870. *Mr. M. Maswood Abmad : What was the percentage of
Mussalman employees getting rupees thirty or upward in July, 1920, in
District Traftic Superintendent’s Office in Dinapore on the Kast Indian
Railway and what is the corresponding figure of July, 1931 ¢

Mr. A. A L. Parsons: With your permission, 8ir, 1 prapese to
answer questions Nos. 870, 871 and 872 together. Government regret
that they are not prepared to supply figures of communal representation
regarding individual offices or, classes of offices. '

tThis qacstion was withdrawn by-the questioner.
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MussaLuaN ExMpLOYEES ON THE EasT INDIAN RALWAY.

1871. *Mr. M. Maswood Ahmad : What is the percentage in Dina-
Division and in other Divisions on the East Indian Railway, of

ussalinan employees :
(a) in grades of Rs. 30 and upward up to Rs. 130 ;

() in grades of Rs. 130—150 ;
(¢) in grades of Rs. 150—250 ; and
(d) in grades of Rs. 250 and upward ?

MussaLMAN STATION MASTERS ON THE EAsT INDIAN RAILWAY.

1872. *Mr. M. Maswood Ahmad : What is the percentage of
Mussabnan Station Masters in Dinapore Division on the East Indian
Railway and what is the corresponding number in other Divisions on the

East Indian Railway ¢

APPOINTMENT OF MUSSALMAN STATION MASTERS ON THE EAST INDiAN RAILWAY.

873. *Mr. ML Maswood Ahmad : (a¢) Is it a fact that handling
money is paid to Station Masters for loading and unloading the goods ?

(b) Is it a fact that the following stations are first class stations in
Dinapore Division as regards goods booking :

Bhabhua Road, Debri on Sone, Daltonganj, Sone East Bank,
Sasaram, Jehanabad, Taregna, Burhee, Warisaligunj, Jamooee,
Barh, Bihta, Raghunathpore, Arrah, Buxar, Behia, Dumraon,
and Tarighat.

(¢) Is it a fact that except on temporary relieving duty no Mussalman
Station Master has ever been appointed at the stations mentioned in
part (D) ?

(d) If the reply to part (c) be in the negative, will Govermment
be pleased to state the names of Mussalman Station Masters apart from
temporary relieving duties who have been appointed at the stations men-
tioned in part (b) with their length of service at that post ¢

(e) If the reply to part (c) be in the affirmative, do Government
propose to see that the claims of Mussalman Station Masters are not over-
looked ? »
. Mr. A A L Parsons: (a) Yes, at certain stations on some railways
in cases in which the contract for loading and unloading goods is not
given to labour contractors.

(b) Government have no information as to the classification of
stations adopted by Railways for goods traffic.

(¢), (d) and (e). Government have no information. They presume,
however, that the Honourable Member suggests that discrimination is
exercised against Muslim employees in the posting of Station Masters
at the stations referred to, Government propose, therefore, to bring the
Honourable Member’s question and this answer to the notice of the
Agent, East Indian Railway. )

tFor anstver to this question, see answer to question No. 870.
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PROMOTION AND PAY ©F THB PERSONAL ASSISTANT 70 THE ARMY
SECRET F ‘Jk‘U yLy & :‘f‘ A

874. *Pandit ﬂltyomlm N&th Sen (on behalf of Mr. 8. U. llitrw; 3
(a) Is it a fact that a proposal to classify the appmntmont of the Aty
Secretury’s Personal Assistant as a Superintendent’s appointraent was
eriginally rejected by the Home Department {

(b) Is it a fact that the proposal was put up to the Home Depart-
ment again when the present Army Secretary (then Deéputy Army Sec-
retary) was placed on special duty in that Department {

(¢) If the answer to part (b) is in the affirmative, was the proposa.l
sanctioned by him .

(d) Is it also a fact that having first secured a: gasetted status for
the appointment of the Army Secretary’s P. A,, sanction of the Finance Dé-

partment was obtained to grant of pay in the grade of Rs. 500—40—
700 in favour of the Personal Assistant ¢

Mr. G. M. Young: (a) No, Sir. The Army Department sent to
the Home Department a proposal that this official sheuld be given gazet.
ted status. The Home Department replied .that it was not usnal to
eonfer such status as personal distinetion bm an irdividual, but that it
would seem appropriate to classify the appomtment as a Supermtet\d-

ent’s appointment, which would -automatieally give it the gazetted
status. This was done.

(b) It is a fact that I was acting as Joint Seeretary in the Home
Department in 1926, when the case was referred to that Department by
the Army Department.

(¢) I find, on reference to the records, that, in view of my connec-
tion with the Army Department, I referred the case to the Home Secre-
tary, who passed orders om it. I had, however, the satisfaction of
strongly supporting the proposal.

(d) Yes. ‘
PROMOTION AND PAY OF THE PERSONAL ASSISTANT TO THE ARMY
SECRETARY.

875. *Pandit Satyendra Nath Sen.{(on behalf of Mr. §. C. Mitra) :
(a) 1Is it a fact that a proposal is now on foot to grant a charge allowauce

of Rs. 200 per mensem to the Personal Assistant to the Armv Seqrcth;y in
respect of the Medal Section ?

(b) If the answer to part (a¢) is in the affirmative, what will be the
total emoluments of the Personal Assistant to the Army Secretary and
what were his total emoluments in 1926 1

(¢) What are the present duties of the Personal Assistant to the Army

~ Mr. G M. Young : (a) No, Sir. I may inform the House that the
office of the Medal Scction of the Army Department is situated in Old
Delhi for all the year round, while the Army Department itself migrates
between Simla and New Delhi. "t would therefore be physically im-
possible, even if it were otherwise desirable, for the Personal Assistant
to the Army Secretary to hald eharge of that Section.
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. (b) Does not arise. _

(¢) The Personal Assistant to Army Secretary combipes the duties
of Personal Assistant, with' those of the Reygistrar’ of the Depart-
ment. - o o

~ Mr. Gaya Prasad 8ingh: Is it not a fact, Sir, that the Personad
Assistant to the Army Secretary has rendered meritorious. services to
Government and fully. deserves the 4rust which the Army Secretary has
reposed in him ¢! ’ X

Mr. G. M. Y&ung: I am very glad to have that iestimonial to my
Personal Assistant, from the Honourable Member.

PRrROMOTION AND PaY OF THE PERSONAL ASSISTANT TO THE ARMY
SECRETARY. I ’

876. *Pandit Satyendra Nath Sen (on behalf of Mr. 3. C. Mitra) :
(a) 1Is it a fact that the Personal Assistant to the Army Secretary was
placed in charge of establishment while he was - A& - junior: time-seale
Assistant ¢ If so, why § Have there been any such instances in other
Departments ?

(b) Is it a fact that the Personal Assistant has been promoted to a
Superintendentship without being first promoted to the upper time-scale $

(c) How many such instances are there in other Departments ¢ If
the::e are none, why was an exception made in favour of the Personal
Assistant to the Army Secretary ¢

Mr. G. M. Young : (a¢) The answer is in the negative.

(b) No, Sir ; as stated in my reply to quesiion No. 874, the appoint-
ment is a special one and was graded as a Superintendentship, although
it is not a Superintendentship in the regular line.

(¢) As explained in my reply to the Honourable Member’s starred
question No. 495 on the 17th September, there is no parallel to this ap-
pointment in other Departments. The latter portion of this question
does not therefore arise.

CORRESPONDENCE DEALING WITH ALLEGATIONS AGAINST THE PERSONAL Assis-
TANT TO THE ARNY SECRETARY. '

877. *Pandit Batyendra Nath Sen (on behalf of Mr. S, C. Mitra} :
(2) Will Government kindly place on the table of this House a complete
copy of the correspondence that passed between the Army Secretary and
a prominent Member of this House dealing with certain allegations against
the Personal Assistant to the Army Secretary ?

_ (b) Isit a fact that extracts from that correspondence were circulated
in the Army Headquarters and Army Department and, if so, what was
the object underlying this action ?

Mr. G. M. Young : (¢) The answer is in the negative. Three
letters were received on the question of the reeruitment of Muslim
clerks to Army Headquarters, which the writer asserted to be for all
practical purposes comtrolled by Hindn members of the establishment,
The last of these letters also contained unfounded allegations against
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the f’ersona} Assistant and the other Hindu members of the establish-
ment,

(b) As the information contained in these letters had clearly been
supplied by some person or persons employed in the Army Department,
and.as it was generally known that propaganda of this kind was going
on, it was thought desirable to circulate the last of the three letters,
with my reply, in order to make it clear to all coneerned that the autho-
rities in control of the Army Department and Army Headquarters estab-
lishments were not being influenced by this propaganda. The identity
of the writer of the letters was not disclosed. ’

Mr. Gaya Prasad 8ingh : Are Government prepared to disclose the
name of the gentleman who wrote that letter to the Army Depart-
ment ? '

Mr. G. M. Young : No, Sir.

DutiEs or aN OFFICER ON SPECIAL DuTY IN THE ARMY DEPARTMENT.

878. *Pandit Satyendra Nath S8en (on behalf of Mr. &. C. Mitra) :
(s) Is it a fact that the officer on special duty in the Army Department
is in charge of the Revision Section ?

(b) Is it a fact that in order to save himsclf from the retrenchment
axe, he is taking over work which is not properly his own ¢

(¢) What was the number of cases dealt with by him as an officer
of Revision Section in April last and what is their number now 1

(d) Is it a fact that formerly he was responsible for merely issuing
amendments to only a few books of regulations and that now he has taken
upon himself the task of approving and issuing amendments to all books
of regulations (without any specific orders to this effect) ?

(e) Is it a fact that he approves all proposals put up by the Army
Secretary’s Personal Assistant the latest being that all persons should
report to the latter in person on return from leave ?

Mr. G. M. Young : (a) Yes.
(b) No, Sir.
(+) The information is not available.

(d) The appointment was made with the object that the holder of
it should gradually take over the control and amendment of all forms,
and, if possible, of all regulations also. The officer is also in charge of
printing and stationery. The concentration of the above duties in a
gingle officer has already resulted in large savings. In addition, the
Officer on Special Duty has taken over most of the duties of the Estab-
lishment Officer, thus making possible the abolition of the latter ap-
pointment, a further consequential saving.

(¢) The answer to the first portion of this qucstioﬁ is in the nega-
tive. The answer to the second portion is that the rule has been in force
for a considerable time. '

. ALLOTMENT OF QUARTERS IN NEw DEvrn1.

. '879.°Mr. B, Das: (o) Will Govérnment be pleased to state the
detafls of allotment of deeditimodation for New Dehli for 1930-31 and.
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1931-32 for orthodox and un-orthodox quarters (with and without liens
separately) for the Departments of the Government of India and their
attached and subordinate offices

(b) How many applicants are there from each of the Departments for

A, B, C and D classes, respectively, and how many were provided with
acuommodatwn ¢

(c) Is it a fact that in some cases those who are actually allotted
quarters do not live in them but sublet them to unauthorised persons ¢

(d) If the answer to part (¢) is in the affirmative, do Government
propose to take any action ?

(¢) Do Government propose to extend the same privileges to the
migratory staff as are enjoyed by the non-migratory staff, viz., the pri-
vilege of remaining in the same quarter unless and until a quarter of a
higher type to which he is entitled becomes available ? If not, why not ?

Mr. J. A: 8hillidy : (¢) and (b). Government do not: ‘propose to
have the information compiled as the amount of labour iuvolved in do-
ing so would be incommansurate with the benefit attained.

(¢) Government have no information on the subject.

(d) Does not arise,

(e) It is not proposed to extend the privilege mentioned to the

migratory staff as the reasons for which it was given in the case of non-
migratory staff do not hold good in the case of migratory staff.

RELEASE OF S. DHANNA SINGH, A PRISONER OF LYALLPUR.

880. *Bhai Parma Nand (on behalf of Sardar Sant Singh) : Will
CGovernment be pleased to state why S. Dhanna Singh and his companions
have not been released so far under the Gandhi-Irwin settlement ?

The Honourable Bir James Orerar : They were not released at the
time as the offence for which they were convicted was not connected
with the civil disobedience movement and their cases did not therefore
come within the terms of the settlement.

It is understood, however, that the Punjab Government as an act
of grace have since remitted the sentences under section 401 of the
Criminal Procedure Code.

CHARGE FOR ExcEss WATER AT THE CLERK’S QUARTERS, PHAGLI, SIMLA.

881. *Rao Bahadur M. C. Rajah : (a) Is it a fact that there are
separate water meters attached to each of the Indian clerks quarters,
Phagli, Simla !

(b) Is it a fact that the water rates are not charged according to the
readings of the meters attached to each quarter !

(¢) Ts it a fuct that there are Municipal meters attached to ecach
group of six quarters, and, if so, is it a fact that the reading of the Munici-
Pal meter does not tally with the total readmgs of the separate meters
~attached to the six units in a block b1

-(d) ‘Will Government be' fplcased to state whether therMunmlpahty
charges the Public Works Department for excess water according to their
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meters, ;t 80, what are the rewsons for putting separate moters in each
quarter P R AR e

Mr. J. A Shillidy : (a), (b) and (c). Yes. . o
_ (d) Yes. Originally, there were no separate meters in the quarters,
This led to considerable discontent because some occupants (for.example,

those with large families) used more water than others, and so long as there
were no meters, all had to pay alike. '

CHARGE FOR ExXCESS WATER AT GOVERNMENT QUARTERS IN SiMLA AND NEW
DELHI. N

882. *Rao Bahadur M. C. Rajah : (a) Are Government aware that
the excess water rate bill for the period, 15th April, 1931, to 14th May,
1931, has been sent to the tenants in Phagli in the month of September,
1931 without giving the tenants any intimation as to the excess water
used by them during that month ? :

(b) Will Government be pleased to state the number of gallons of
water allowed free for a month to each tenant in A, B and C typ2 guarters
in Phegli, Simla, as well as in the unorthedox quarters in Neiw Delhi ¢

(¢) Are Government aware that the tenants of Government quarters
in Simla and New Delhi are not intimated as to the excess water used
by tnhem during a month ? If so, do Government propose to have a chart
attached to each water meter in Govermment quarters in Simla and New
Delhi in which the monthly meter readings will be put down for the informa-
tion of the tenants as is done for electric meter reading ?

Mr. J. A Bhillidy : (a) Yes.

(b) The ﬁgﬁres are, approximately, as follows :
Phagli, Simla.—A. 65 gallons, daily.
B. 55 gallons, daily.
C. 52 gallons, daily.
New Delhi—No free allowance is given to ,tent;nts,of unorthodox
quarters.” They are charged Rs. 1-8-0' per mensem, and are allowed to

wse ap to 4,000 gallons per ‘mensem without further payment. After
this they are billed at a rate of 6 annas per thousand gallons,

, (%) In Delhi, intimation is given when the bills are. sent eut. In
Simla, no intimation is given, but the information may be obtained by
uny one who is interested on applying to the Phagli Public Works Officc.

The system suggested could be introduced, but would involve addi-
tional work and expense.

UNSTARRED QUESTIONS AND ANSWERS.

MusLiM RasPuT POPULATIDN OF EACH PROVINOE.

71. Kunwar Hajee Ismail AL Khan : Will Government kindly state

what is the Muslim Rajput population (male and female) of each province
in India aceording to this latest eensus T
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. . The ‘Honourble Sir James Orerar : I regret the infermation is not
peot svailable.

Repuction IN NumBER oF CLass I OrFICERS OF THE SUBRVEY OF INDIA.

72. Kunwar Hajee Ismail Ali Khan: With reference to Maulvi
Mubsummad Yakub’s starred question No. 1577 (d), dated 3rd Septem-
ber, 1924, will Government kindly state what reduction has been made
up till now in the number of Class I officers of the Survey of India ?

The Honourable Khan Bahadur Mian 8ir Fazil-i-Husain : The sanc-
tioned cadre of Class I of the Survey of India cdnsists of 63 officers.
The numier actually employed at present is only 49. Recruitment from
the Indiap Army has been in abeyance since 1923 and the number of
Royal Engineer. officers has also been gradually decreasing. The ques-
tion of reduction is receiving the attention of Government in eonnection
with the proposals for retrenchment.

THE ADMINISTRATION OF ADEN. .,

- 73. Mr. 8 G Jog: (a) Will Government make an anncuncement
of their future policy of administration in Aden !

.(b) Are Government aware that questions with reference to the Aden
-administration were put in the Bombay Council ¢ :
() What steps do Government propose to take to improve the present
state of administration ?

Mr. E. B. Howell : (a) and (¢c). The Hononurable Member is referred
to the answer given by me to question No. 595 put by Sir Cowasji
Jehangir in this Assembly.

(b) Yes.

TRAINS FROM AMRAOTI TO NAGPUR.

74. Mr. 8. @ Jog : (a) Will Government state as to how many
trains run between Badnera and Nagpur on the Great Indian Peninsula
Railway ¢

i (b) Have Government considered the question of running the same
trains from Amraoti to Nagpur !

(¢) Are Government aware that the Railway has been put to a loss
by the present arrangement

(d) Are Government aware that because the trains do not run from
Amraoti the passenger traffic is diverted considerably by motor buses ¢

(¢) Do Government propose to take steps to run the trains from
Amraoti ¢ .
Mr. A. A.'L. Parsons : (a) Four passetiger trains in each direction.
{b) Government can take no part in the preparation of time tables.

(¢). (d) and (e). 1 would refer the Honourable' Member to the reply
I gave to part (c) of his question No. 972 on the '16th March 1931.
The Agent, Great Indian Peninsnla Railway, has since reported that the
third class single journey fare between Badnera and. Amraoti had Been
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reduced from Re: 0-2.0 to Re. 0-1.8 :and returh tickets at Re.'0-20 were
introduced with effect from 1st October 1928, and that the train servioes
on the section had also been intensified from time to time. These
nieasures, 1t is stated, have proved effective to retain traflic against road
eompetition. ‘

TENNIS COURT FOR GOVERNMENT OF IxDia CLERKS AT PuaaLl.

5. Mr. 8. C. Mitra : (a) Is it a fact that there is a Government
temus LOlll't in Phagli for the Government of India olerks 7 If se, what
is the annual rent charged from the clerks for the use of the court !

(h) Will Government be pleased to lay on the table a statement of the
tennis courts attached to the different officers’ bungalows— with names
of the officers—and the rént paid by them for the Simla season for the use
of those eourts ?

Mr.J. A Bhillidy : (a) Yes. The annual rent is Rs. 110 per season.
This is a concessional rent. The full rent for the summer is Rs. 299 and
for the year Rs. 513. '

(b) Covernment are not prepared to undertake the labour of pre-
paring the statement asked for. It might be mentioned, however, that
in no case is the rent of a tennis court attached to an omeer & house, as
low as what is charged for the Phagli court, nor-is any officer given any
coneession.

APPOINTMENT OF JOINT SECRETARY, DEPARTMENT OF Envycation, HegaLta AND
" Lanbs.

76. Mr. 8. C. Mitra : (a) What are the duties attached to the post
of Joint Secretary in the Department of Education, Health and T.ands and
what is the justification for keeping this post ? Was the post of .\dditional
Deputy Secretary created for the very work which originally used to be
done by the Jouint Sceretary ?

(b) What is the establishment attached to this post 1

(¢) How many times has the present Joint Secretary gone overseas
during the last three years and on what purpose ¥ For how many months
has he been away during that period and what arrangements were made
to carry on his work in his abscnce ¥ Does not the work sutffer in any
way !

(d) What are the arrangements made now when he is away ? Can-
not the same arrangements be kept throughout the year ? If not, why
not ?

The Honourable Khan Bahadur Mian Bir Fazl-i-Husain : (a¢) The
duties performed by Joint Secretary and Additional Deputy -Secretary
in this Department and the reasons which necessitated the creation of
these posts are fully explained in paragraphs 54 and 56 of the proceedings
of the Standing Finance Committee, g;ted the 23rd January, 1931, and
14th February, 1930, respectivery. Copies of these proeeedmga are
available i in.the lerary of the House. ,

) 2 Mographer and 2 pesns.’ o g VM
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.. (o) The Honourgble Member is presumably referring to Mr. G. 8.
Bajpai. A statement containing the information 'desired by him is
annexed. The answer to the last part of the question is in the negative.

~ (d), The Additional Deputy Secretary is officiating as Joint Secre-
tary. The post of Additional Deputy Secretary has been converted
temporarily into that of Additional Under Secretary as a measure of
economy.. The question of the strength of the Secretariat establishment
is being considered by the Generak Purposes Sub-Committee of the Re-
trenchnmert Advisory Committee.

Absences out of India of the Joint Secretary, Department of Eduoafion, Health and Lands.
Year. Purpose and period of deputation. Arrangements made
during his absence.

1929 .. .. To Geneva in connection with the The Deputy Secretary offi-
meeting of the Leage of Nations. oiated as Joint Secre-
30th July, 1929 to 20th November, 1029 tary.
(4 months), .
1830 .. To Genevain connection with the The Additionsl Deputy

meeting of the Lcague of Nations,  Secretary officiated as
and then to London inconnection  Joint Becretary.
with the Imperial Conference and '
the Indian Round Table Conference.
16th August, 1030 to l1th Februery,
" 1931 (5 months and 27 days).

1981 :." To London tosssisbat the Round The Additional "Ijeputy
Table Conference. Secretary is officiating
From 16th August, 1931. as Joint Seoretary.

CONVEYANCE ALLOWANCE PAID TO GOVERNMENT OF INDIA STAYF AT DELHI.

77. Mr. 8. 0. Mitra : (a) What is the rate of conveyance allowance
granted to the staff of the Government of India while at Delhi ¢ Wh;
and for what purpose was it sanctioned ? .

(b) Do Government contemplate to reduce this allowance in the case
of the low paid clerks as well as in the case of high salaried officers ¥ If
s0, what is the percentage of reduction of this allowance in the case of
both the classes of officers ?

(¢) Have Government considered the question as to whether this
allowanee is really necessary in the case of gazetted officers drawing hand-
some salaries ?

The Honuraeble &ir James Orerar : (a) Conveyance allowance i8
granted to those who apply for, but are not provided with, accommoda-
tion, at or near the place of their work. It is meant to compensate for
the expense entailed in. transporting an officer to office from a distance.
The rate was Rs. 82, but has reeently been reduced to Rs. 28 for those
drawing less than Rs. 500 per mensem. For those drawing more than
that amount the rate was Rs. 100 which has been reduced to Rs. 50 per
mensem. '

' '(b) and {c). In conneetion with the generai economy campaign the
feasibility of further reducing this allowance is under consideration.
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ABOLITION OF THE SEPARATION ALLOWANCE OF THE Qovuxum4 or INDIA
. SECBETARIAT Btasr. - :

78. Mr. 8. C. Mitra : (a) Is it a fact that the Government of India
‘#re contemplating to abolish the separation allowance of the Secretariat staff
altogether ¢ '

(b) What is this: allowance and when and why was it sanctiomed 1
Have the grounds for which it was granted ceased to exist or are they
still present ?

(c) Has the allowance been generally availed of by the low paid staff
of the Seeretariat who fail to get Government quarters in New Delhi !

(d) It the answers to parts (a) and (c) be in the affirmative, do Gov-
ernment propose to continue the allowance ?

. The Honourable 8ir James Crerar: (a), () and (d). I would
refer the Honourable Member to the reply given by me on 17th September,
1031, to parts (a) (¢), (e) and (f) of Mr. Anwar-ul-Azim’s unstarred
yuestion No. 70.

(¢} T am unable to give any definite reply without detailed investi-
gation which would involve a great deal of time and labour.

Pay anD ArLowances or 1. C. 8. OrricERs.

L 79. Mr. 8. 0. Mitra : (¢) What is the time-secale of pay of the
C. 8.2
(b) What allowances are admissible to officers of the I. C. 8.—both

Indians and Europeans—as also the concessions enjoyed by them under the
Lee Commission’s recommendations ?

(¢) What were the grounds for which these concessions were allowed !
Have not these grounds since disappeared ! If so, do Government propose
to withdraw the allowances and make a percentage cut in their salaries ¢

(d) What special allowances or special pays are attached to the posts
of Secretaries, Joint, Deputy and Under Secretaries in the various Depart-
ments of the Government of India Secretariat !

(e) Is there any special reason for continuing these allowances when
the allowances of the subordinate staff are being curtailed ¢

{f) Do Government contemplate to abolish these special pays ! If
not, why not ?

The Honourable 8ir James Orerar : (a) I would refer the Honour-
able Member to Schedule T to the Superior Civil Services Rules, a copy
of which will be found in the Library.

(b) Government have no information as regards the allowanees
granted to Indian Civil Service officers by Local Governments under theiy
own powers. In regard to the main Lee concessions I would refer the
Tlonourahle Member to rules 4, 8 and 12 of the Superior 'Civil Serviees
Rules and Rule 45-A of the Fundsmental Rules.

(¢) 1 would refer the Honourable Member {0 Chapters VI and VII
of the Report of the Lee Commission. .., ... o, . -

L
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(d) Becretaries and Joint Secretaries to the Government of India
do not receive any special pay in addition to the fixed pay of Rs. 4,000
&nu Rs. 3,000 a month, respectively. Indian Civil Service Deputy Secre-
taries and Under Secretaries to the Government of India draw a special
pay of Rs. 400 and Rs. 300 a month, respectively, in addition to grade
pay subject to a maximum in the former case of Rs. 2,250 in all, exclusive
of overseras pay.

(e) and (f). An examination of the pay of all posts carrying a
special rate of pay in the Government of India Secretariat is being
carried out in connection with the present retrenchmen: campaign.

Pay oF AcCOUNTANTS IN THE OFFICE OF THE MILITARY ACCOUNTANT
GENERAL.

80. Mr. 8. C. Mitra : (a) Wil Government be pleased to state
(¢) the number of accountants and their scale of pay, and (+) the num-
ber of clerks and their scale of pay at present employed in the office of the
Military Accountant General ¢

(b) ls it a fact that the scale of pay and the increments of accountants
employed in the Office of the Military Accountant General are higher than
those of the 1st Division assistants employed in the Imperial Secretariat t

The Honourable 8ir George Schuster : (a¢) (¢) and (#). A statement
containing the required information is laid on the table.

ory of staff. Number. Scale of pay.
ry

Acoountants . .. .. .. 18 Rs. 210—20—410—30—500.
Clerks who have passed the Subordinate Aoc-

counts Service Examination of the Mili-

tary Acoounts Department .. . 58 Rs. 116—10—225.
Clerks who have not passed the Subordinate

Acoounts Service Examination of the

Military Accounts Department .. 11 Res. ;:0—8—1 16—6—170—65—
Routine Grade Clerks—permanent .. . 16 Rs. 90—4—130—4—170.
Routine Grade Clerks—officiating .. .. 2 Ra.75.

(b) There are two classes of First Division Secretariat Assistants :

(1) Assistants—Upper time scale.
Scale of pay—Rs, 375—25—500.

(#1) Assistants—Lower time scale.
Scale of pay—Rs. 200—15—500.

_ It will be seen that the accountants employed in the office of the
Military Accountant General are on a scale which is considerably lower
tl!an that of First Division Secretariat Assistants who are in the Upper
ggme gcca{e but slightly higher than that of Assistants in the Lower

ime Neale,

ALLOWANCES PAID TO ACCOUNTANTS IN THE OFFICE OF THRE MILITARY
ACCOUNTANT GENERAL.
. 8L Mr. 8. 0. Mitra: (a) Is it a fact that the Hecountants employed
n t%eagﬂi(’:)e of the Military Accountant General get, in addition to :heu‘
234LA E



%9 LEGISLATIVE ASSEMBLY. . [238D Srrremez 1981

time-scale of pay, (1) local allowance ranging frem Ra. 50 to Rs, 80 s
manth ; (%) duty allowance of 20 per cent. on their pay ; and (#%) Simla
house reat !

(&) Is it net a fact that the Military Aceountant General’s Office is
only an Attached Office ?

(c\ Is it a fact that the 1st Division assistants in the Imperial
Secretariat get only Simla house rent and no local or duty allowances in
addition to their substantive pay ¥ If so, will'Government be pleased to
stite the circumstances and the reasons for the grant of local and duty
allowanees to the accountants of the Military Accountant General’s Uffice 1

The Honourable 8ir George Schuster : (a) (i), (i) and (4i). The
answer is in the affirmative except that the rate of local allowance for

accountants ranges from Rs. 70-to Rs. 80 a month,

(b) The Military Accountant General’s office is an attached office,
which in some respects functions as a Section of the Military Finanee
Department. The work carried out in the Military Accountant General’s
office is of & different nature to that carried out in Secretariat offices but
is of a very responsible nature. It is not possible to make a comparison
of responsibility.

(e) 1t is a fact.that First waop mseistants in the Imperinl Secre-
anat draw no local or duty allowances.in addition to thexr substantive pay.
The Sccretariat scale of pay is a consolidated rate based on the conditions
prevailing at the Headquarters of the Government of India. The accoun-
tants employed in the Military Accountant General’s office belong to an
‘“ all-1adia >’ Department. Under their terms of service they are liable
for general service in India and Field Service in or out of India, and are
transferred to the head office only for limited periods. In addition to their
pay on the general time-scale they are granted a local allowa.nce to ocover
the high cost of living in Simla and a duty allowance in view of the more
responsible duties which they have to perform in the Headquarter office
in comparison with those in subordinate offices,

ALLOWANCES PAID TO ACCOUNTANTS IN THE OFFICE OF THE MILITARY
ACCOUNTANT GENERAL,

82. Mr. 8. 0. Mitra : (a) Will Government be pleased to state the
actuals of the amounts paid to the accountants of the Military Accountant
General’s Office in 1930-31 towards (i) local allowance ; and (#) duty
allowance 1

(b) Will Government be plessed to state whether they propose to
abalish the Jocal and duty allowances of the accountants employed in the
Military Accountant General’s Office * It so, when t If not, why not ?_

G¢e) Is it a fact that dnty allowanees are granted to the superior ser-
vice officers and the subordinate service officers; émployed in the Office of
the Military Arcountant Geheral and that officers of similar status employed
in the Secretariat offices of the Government of India get no such allow-
ances-? Ifis0, will Government be pleased to state whether, and if so,
when they propose to abolish th.ese allowances !

The Honourable Bir George Schuster : (a) (n) -Liecal qyowunee
Rs. 15,539,
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(#¢) Duty allowance Ras, 15,146.

(b) Local and duty allowances were granted to accountants in the
Military Accountant General’s office after carefully  eomsiderimg the cir-
cumstances necessitating their grant and as the grounds on which they
were granted still exist the Government of India do not propose to abolish
them.

(¢) The answer to the first part of the question is in the affirmative.
Both in the case of officers employed in the Secretariat and the office of
tne Military Accountant General the rates of pay and allowances have been
fixed alter careful consideration and with due regard to the nature of the
duties which the officers are called upon to perform and their responsibi-
lities and it is not preposed to abolish the duty allowances at present
sanctioned. '

‘With regard to the general question of local and duty allowances it is
possible that the present rules will have to be reviewed if they are affected
by any proposal made by the Retrenchment Committee.

PAYMENT FOR THE CARRIAGE OF MAILS BETWEEN INDIA AND ENGLAND.

83. Mr. B. C. Mitra : (¢) What is the amount paid to the steamer
company that carries mails to and from England

(b) Do the Government in England bear any"share ?

(¢) If so, how much ! ’

8ir Hubert 8ams : (a) to (¢). The Honourable Member’s attention

is invited to the concluding sentences of parts (a) and (b) of the reply,
given to his starred question No. 603 on the 21st September, 1931.

CARRIAGE OF MAILS TO AND FROM THE STRAITS SETTLEMENTS,

84. Mr. 8. C. Mitra : (a¢) With what company have Government
made a cootract for carrying the mails to and from the Straits Settle-
ment ?

(b)) What is the amount paid to the company ¢

(¢) Do the Straits Settlement authorities pay anhy’share f ' ,

(d) Is it & fact that under the contract the company has to ¢arry
the mails in steamers which run at an ascertained speed ?

..(e) Does the said company carry the mails in such steamers !

.. Bir Hubert Sams : (ag and (b). The Honourable Member’s attention
is invited to parts (a), (b)) and (d) of the reply given to his starred
question No. 603 on the 21st September, 1931.

(¢) No. . y

(d) and (e). Yes. ; .
PROCEDURE FOR ADMISSION TO THE POSTAL DEPARTMENT CO-OPERATIVE

CrEDIT SOCIETY. ‘
85. Mr, 8. 0. Mitra : Are Government aware that the Government

of Bengal have decided: that a member of gazetted rank may join the
Writers’ Building Co-operative Society but will nat participate in a loau ¥
> - i i‘d' i
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Do Government propose to follow a similar procedure in the Post Office
Department 1

- fir Hubert Bams : Government have no information. The adoption
of the principle suggested is already being examined by me.

RETRENCHMENT AT THE CORDITE FACTORY AT ARAVANKADU.

86. Mr. C. 8. Ranga Iyer : (a) Will Government please state whe-
ther it is a fact that the Cordite Factory at Aravankadu is the only
factory in India manufacturing cordite for the use of the Military De-
partment and was at the time of the war employing as many as 1,200
men ; if not, what are the facts ? Has the factory come under retrench-
ment ¢ If so, how has the retrenchment been effected !

(b) Will Government please state whether it is a fact that owing
to retrenchment 116 workmen, of whom 13 men have put in service of
between 10 and 20 years and 79 men of under 10 years of service,
have been discharged without any gratuity being paid to them ¢

(¢) Will Government please state whether it is a fact that although
mary of these men have been working on the daily wage system and des-
cribed as temporary establishment, they have been working in the factory
for long periods of time ? i

Mr. G. M. Young : (a) The answer to the first portion is in the
affirmative. A number of temporary employees in this factory, as in other
Ordnance and Clothing Factories, have been discharged, at least one
month’s notice being given in all cases.

(V) The figures given by the Honourable Member are correet, except
that 23, and not 13, ot these men have service of between 10 and 20 years.
24 of the dischsrged men have been given small gratuities from the Fine
Fund. The question of granting further gratuities is under consideration.

(c) Yes.
RETRENCHMENT AT THE CORDITE FACTORY AT ARAVANKADU.

87, Mr. 0. 8. Ranga Iyer : (¢) Will Government please state whe-
ther it is a fact that there has not been in the Cordite Factory at Aravan-
kadu any system of provident fund or gratuity ? If so, why ?

(b) Will Government please state whether it is a fact that a Fines
Fund was instituted in November, 1930, according to which gratuities
8o far as the funds permit may be granted out of the said funds to such
of the workmen as are discharged owing to sickness or old age after long

. and approved service ?

(¢) Will Government please state whether it is a fact that therein
was provided only a maximnm gratuity of six months’ pay to 2 workman
who has put in not less than 20 years of service or Rs. 720 whichever is
less ? )

(d) Will Government please state whqther it is a fact that it was also
provided therein that if the state 6f the Fines Fund would not permit of
payment according to the full scale, the scale might be further roduced :
if not, what are the facts ? ' : '
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_ (e) Will Government please state whether it is a fact that fines not
being frequent or heavy in this factory, there is only Rs. 875 or there-
about in the Fines Fund ; if not, what are the facts !

Mr. G. M. Young : (a) A contributory provident fund was instituted
in all Ordmance and Clothing Factories on the 1st April, 1931.

'(b) No. The Fine Fund has been in existence for many years.
Revised rules for the grant of gratuities from this Fund were published
ﬁ I\nember 1930. The object of these rules is as stated by the Honourable

ember.

(¢) and (d). Yes. '
(6) Yes. The balance of Rs. 375 has heen distributed among 24 of
the discharged men.

RETRENCHMENT AT THE CORDITE FACTORY AT ARAVANKADU.

88. Mr, C. 8. Rangs Iyer : (a) Will Government please state whe-
ther it is a fact that men of long service were suddegly discharged at the
end of their career, in the Cordite Factory at Aravankadu ?

(b) Will Government please state whether they are aware that there
was no saving to support them in their old age and no provident fund or
gratuity to come to their rescue ¢ , '

{¢) Will Government please state whether it is a fact that they sub-
mitted a memorial to the Master General of Ordnance Factories in ludia
pointing out the above facts ¢

. (d) Will Government please state whether it is a fact that the Union
in their memorial to the Master General of Ordnance Factories in India
prayed that the discharged men may be treated in the same manner as
the employees on the South Indian Railway, when they were rctrench-
ed about three years ago by the grant of one month’s pay for every year
of service ! Was this prayer granted ; if not, why not !

(e) Will Government please state whether it is a fact that in reply
to the Union’s memorial, the Master General of Ordnance stated that
gratuities would be paid so far as the Fines Fund permitted ¥ If not,
what are the facts ?

(f) Will Government please state whether it is-a fact that he also
stated that the grant from army funds will be made to pay a gratuity
to men who are 50 vears old and over, on the following scale :
years of service 3 months’ pay ; 30—35 years of service 6 months’ pay

If not, what are the facts ¢

Mr. G. M. Young : (a) No. They were all given a month’s notice
of discharge.

(b} Government have already instituted a contributory provident
fund. The question of the grant of gratuities to the retrenched personnel
18 under consideration. ‘

(¢) Yes.

(d) Yes. The memorial is reeeiving sympathetic consideration, but
Government are unlikely to agree to so high a scale of grutnities as is
suggested.



236 LEGISLATIVE ASBEMBLY.  [33mD SxzprEMBER 1931.

(¢) and. (f). Yes. The Master General of the Orduance in India also
stated that when sufficient funds were not available in the Fine Pund, a
gratuity may be granted from Army funds to a dischurged man of over:
50 years of age. ..

MonTHLY AND DatLy RaTES OF Pay ar THE CorDITE FACTORY aT
ARAVANKADU.

89. Mr. C. 8. Ranga Iyer : (s) Will Government please state whe-
ther it is a fact that distinction has been made between monthly paid and
daily rated men in the Cordite Factory at Aravankadu ! If sb, what
are the distinctions and why are they made ?

() Will Government please state whether it is a fact that although
they enjoy now a scheme of provident fund, casual and privilege leave,
still they are called temporary ¥ If so, why ?

Mr. G. M. Young : (s) Distinction has been made only ip matters
of leave and pension. Monthly paid men get leave under the Civil Scrvice
Regulations and pendton after 55 years’ service, subject to certain conditions
being fulfilled. They are entitled to one month’s notice of discharge under
the Civil Service Regulations.

Duily-rated men get leave under separate rules and ordinarily are not
eligible for pension. They are not entitled to any notice of discharge.

(b} Yes, because of the fluctuating nature of their work which depends
on the extent of orders placed on the Factory. :

GRATUITIES POR RETRENCHED MEN AT THE CORDITE FACTORY AT ARAVANKADU.

90. Mr. C. B. Ranga Iyer : (a) Will Government please statz whe-
ther it is a fact that the gratuity intended to be paid out of the fines fund
in the Cordite Factory at Aravankadu was meant to cover only cases where
an occasional case might arise in normal times 1

(b) Will Government please state whether it is a fact that the
Labour Union has applied to Government that special funds must be
found in making reparations, and gratuity be paid to the retrenched men
at least cquivalent to a month’s pay for every year of service as is done
on State Railways, out of the army funds ; if the answer is in the
affirmative, do Government propose to sanction this special fund ; if not,
why not ?

Mr. G. M. Young : (a) Yes.

(h) Yes, but as already stated Government are unlikely to agree to
the suggcested scale.

STATEMENT OF BUSINESS.

The Honourable 8ir George Rdng (Leader of the House) : You

12 Noox. will remember, Sir, that in the statement I made

o on Friday last about this week’s business I said

that it might be necessary for me to ask you to direct that the House
should sit on Friday of this week. That necessity, Sir, has now arisen.
If you make that direction, the business which we shall put down will
be in the first place business on to-day’s list, not concluded when we rige
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this evening, and, secondly, the motion to teke -intb"ebn_ﬂiderﬁ;on‘the
Press Bill as reported by the Select  Committee, I believe. Sir, that
Mewmbers sre in the main agreeable to taking this motion on Friday, but
I am of course aware that, if any Member takes objection, we shall not
be able to proceed with that motion on Friday unless you, Sir, suspend
the Standing Orders. I should like to make it clear that Government will
not ask you to do this unless it appears that we have the feeling of the
House with us.

8ir Hari i Gour (Central Provinces Hindi Divisions : Non-
Muhammadan) : What will be the position on Friday ! I have no ob-
jection to the Bill being taken up on Friday, but tke business which will
not be concluded to-day will be taken up on Friday, and after disposal
of that business there will be very little time left for this Bill.

The Honourable Bir George Rainy : I should like to explain that we
shall put the Press Bill first on the paper. ‘

Mr. B. Das (Orissa Division : Non-Muhammadan) : I will agree to
this course provided we are not asked to work on Saturday.

Mr. President : The position has been clearly ‘exnlained by the
Honourable the Leader of the House. Government ‘are putting this item
on the Agenda Paper on ¥Friday. Whether it will be comsideréed or not
will depend p{)on the suspension of the Standing Orders the Chair.
The Chair will only suspend the Standing Orders and enable the Press
Bill to be brought forward two days earlier if there is a consensus of
opinion in the House to that effect.

-

THE FOREIGN RELATIONS BILL-—¢ovtd.

Mr. President : The House will now resume discussion on the motion
that the Bill to provide against the publication of statements likely to
aromote unfriendly relations between His Majesy’s (Government and the

overnment of foreign States, be taken into consideration.

Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa :
Muhammadan) : Sir, to continue my speech on my motion for circulation.
Many of our friends and relatives have left their homes to settle perma-
nently in various parts of the world, 7.e., in Africa, Ceylon, and other
foreign States. There are others who have left their mother country
temporarily to earn their living in those countries. The rights and
wel{are of these are by no means subjects abeut which we can afford to
be indifferent. So many times their rights as Indians have been
serionsly molested by the foreign Governments.

Sir, if this Bill becomes an Act, it will deprive us of one of our most
effective means of protest against the ill-treatment of our countrymen
at the hands of foreign Governments. Besides, the interests of the
Indian Mussalmans are very much allied to those of their brethren in
Be(}jaz, Turkey, Afghanistan, Africa, etc., and they can never remain
indifferent to the sorrows and troubles of their co-religionists in those
foreign countries. This Bill is a serious encroachment upon the liberties
og the Muslims ‘of India and seeks to prevent them from voicing the
discontents of their brethren or from censuring and protesting against the
molireatinent meted out to them by the Government of those countries.

Sir, the Statement of Objects and Reasons says’: *

‘¢ The English common law punishes such libels on the ground that they imperil the
Penceful relntions of His Majesty with foreign States.’’ '
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[Mr. M. Maswood Ahmad.]
' But I find in clause 2 of the Bill, the wording is :
¢t untriendly relations between His Majesty’s Government and the Government of
foreign State.”* .
Again, at the time of introducing the Bill the Honourable the Foreign
Secretary said :
¢¢ No matter how malicious, how gratuitous, or how false those uttacks might be,

or how disastrons the consequencces of them might be to. the country concerned, the
Government of India was impotent.’’

Then he seid :

¢¢ Against sueh econsequences the rulers of these States have a right to he pro-
tected.”’

Now, Sir, I think foreign States includes Indian ‘States also.....
(Neveral Homourable Members : ‘‘ No, no. That has bggn made clear

by the Foreign Secretary.”’)

Some of my lawyer friends told me that it goes so far. If a man
goes to Mecca and comes back from that place and says that he had troubles
there and the Government of Mecca was not good and did not treat him
well, then under this Bill that man can be proceeded with. So, we cannot
say a single word against any onme.

Sir, the Bill which is before the House intends to gag the Press for
expressing its true and unbiassed opinion on foreign matters, while the
one which was discussed a few days ago prohibited the fair criticisms on
affairs connected with this country. It is impossible even to imagine how
a Press can be called a free and independent Press when legimation
denying it the privilege of expressing its views is brought forward both
for foreign as well as Indian matters. Sir, the Government move is very
nice according to their point of view. Government have divided the old
Bill irto two parts and want to divide the opposition in this way. Sir, it
has alwaye been seen that a free Press is an eye-sore and an ineconvenient
factor for the Government of India and they are bent on forging new
weapons for their armoury to put the free activities of the Press in India
to an end. I do not know when such a state of affairs will be over and
the Government will recover its senses. We are told that the Foreign
Relations Bill has been devised merely to prevent libels against the heads
of foreign States, but I say with all the force at my command that this
i8 not the true object of this malicious Bill. It is simply intended to check
the free and fair criticism which I believe is no offence at all. To libel
against the head of a foreign State is altogether a separate thing from that
of expressing true opinions. The Foreign Secretary has given so many
instances in this connection, but I say that it is not a true picture of the
renl affairs. For the sake of argument only, let it be granted for a moment
that there are a very few papers which are bent upon ruch activities, and
if the Government so desire, they can always take such action as they con.
sider necessary under the ordinary law of the country. In that case it ig
all 'the more unnecessary for Government to place this legislation perma-
nently on the Statute-book.

‘With these words, Sir, I move the motion standing in my name. !
Mr. President Motion moved :

I 3 X K3 3 . ’
1ot Ja?;::'y :lnig?z:.ﬂ”be eireulated for the purpose of eliciting opinion ‘thereon hy th’
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8ir Hari h @Gour (Central Provinces Hindi Divisions : Non-
Mubammadan) : Sir, as I bave given notice of a similar motion and .as'I
wish the Honourable the Foreign Secretary to see that the Bill as it i§
drafted ie not in accordance with the English law, in other words, it goes
against the spirit of the English law, I wish to offer a few observations in a
friendly spirit. If the Honourable the Foreign Secretary will turn to
Russell on Crimes he will find that so far as foreign potentates and Heads
of Staies are concerned, the English law punishes a British subject only
in threc cases and in no other, nemely, when one compasses or counsels
murder of a foreign Sovereign or the head of a foreign State, secondly,
if there is a conspiracy to commit murder of the head of a foreign State ;
and thirdly, cases of libel upon a foreign State which would correspond to
cases of defamation of the head of a foreign State. These are the only three
cases known to the common law of England in which the tribunal would
punish the delinquent. I get these facts from Raussell on ‘‘ Crimes and
Misdemeanours ', Volume I, page 299 and page 793, ¢t seq. That being
the case 1 do not think it is quite correct to state that the Bill in hand is
intended to bring Indian law into conformity with Knglish law. As
regards the previous history of the Indian law, the - Honourable the
Foreizn Secretary said that his distinguished predecessor, £ir Denys Bray,
had introdueced in this House in 1928 a similar Bill intended to amend sec-
tion 505 of the Indian Penal Code. May I just remind the IIonourahle
the Foreign Secretary that even that short Bill of 1928 was more in eon-
formity with English law than the Bill which he wants this House to take
into eunsideration to-day. As Honourable Members may not have a copy
of that Bill before them, I venture to read the operative clause of that
Rill. It says that in section 505 of the Indian Penal Code after clause (¢)
tiie following clause shall be inserted, namely :
‘¢ with intent to promote or which is likely to promote unfriendly relations Letween His
Majesty's Government and the Government of any foreign State.’’

The Tloncurable the Foreign Secretary has referred to the stubborn

opposition this Bill encountered upon ite introduction in this House, and
I feel that though we may not be numerically strong we shall not be
lacking in the stubbornness of the opposition which we shall offer to the
Bill as it is drafted to-day, as it was offered in the year 1928. If Honour-
ahle Members will turn to clause 2 of the present Bill, which is the operative
clause, they will find that it reads as follows :
. ‘“ Whoever makes, publishes or circulates any statement, rumour or report with
intent to promote, or which is likely to promote, or whereof the making, publishing
or circulating is likely to promote, unfriendly relations between His Majesty’s Govern-
meut and the Government of any foreign State shall be ;)unishable with imprisonment
which may cxtend to two years or with fine or with both.’’

My lega! friends will at once see that the criminality, or the mens rea in
this case does not depend upon the offence but upon the effect it is likely to
produce upon any foreign State. The crux of the eriminality of this offence
therefore must vary in each case. We may have the head of a foreign
State who may be more sensitive to criticism than the head of another
State and it is the resultant effect upon the foreign State that will determine
the criminality of the offender. Sir, I submit that is a serious defect in
the Bill. If you really wish to punish a person for libelling the head of a
foreign State then you have no difficulty in' defining your offence.

1923, an Act was passed, popularly known as the Princes’ Protection Aect,
the language of which seems to me to be more in conformity with the
spirit of English law than the language of the Bill in hand. In this Bill
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which was certified by Lord Reading and which I may point out was thrown
eut upon its introduction in this House, showing how jealous guardians of
popular rights are the Members of this House and have been in previous
Assaublies, the language was couched in the followiny terms :

t Whoover edits, ptints or publishes or is the author of any book, newspaper or
other document which brings or is intended to bring iuto hatred or contempt or exvites
ot ia. intended to uvxcite disaffection towards any Prince, or Chief of u State in India
or the government or administration established in any such State shall be ?unilhnblo
with imprisonmeut which may extend to five yoars or with fine or with hoth.”’” “

What is laid down here is that the offender shall not intentionally commit
an offence, excite disaffection or do the various other things which consati-
tute the offence. It is a sufficient notice to the offender that he must
poucess the mens rea or the criminal intention of a particular character aud
he must avoid any reference to the Prince which would have the effect of
eausing disaflection or bringing into hatred or eontempt. I can well
understand the meaning of the words ‘‘ hatred, contempt or disaffection *’,
and if yvou tell the conduector of a newspaper in India that you shall not,
by your language, bring into hatred or contempt the head of u foreign
‘Btate to the same extent that you shall not bring into hatred or contempt
the head of an Indian State, there would not be a close analogy between the
present Bill and the Princes’ Protection Act of 1923, but there would
be & closer analogy between the Indian law and English law, but as I have
sabmitted, cisuse 2, which is the operative clause of the Bill, is so widely
worded that it takes no note of your intention or of your knowledge.
It concentrates upon the effeet it is likely to produce upon the aggrieved
party. You may have a noble intention. You may be inspired by the
most patriotic of motives, but if the effect is to produce or there is any
likelihood of producing an unfriendly relation, apart from your intemtion
and knowledge, it will imperil your liberty. That, I submit, is. a vicious
principle. Sir, only last Sunday I was reading the Statesman newspaper,
and curiously I find the following passages in that newspaper. it is dated

20th September. 1931. on page 19. Let me read a very short passage to
Hononrable Members. It says :

‘¢ Over two thonsan? yrars ago Aristotle drew the classic features of the tvrant
and there ie little in his terrible sketeh to which Mussolini does not conform :

To build up one’s personal power by ruthless and unqualified repression,
To slay or banigh the best citizens of the commonweanlth,

To render dangerous by espionage all freedom of intercourse,

To forbid all association for intellectunl or social purposes,

To devise vast enterprises, whether of peace or war,

To keep the people occupied,

To inrpire the rich and poor with a distrust of cach other, and confidence in
himself, siding always, when choice must be made, with the stronger.

.. Is there any clement jn this portrait which is not recognizable as n picture of the
present Ttalian rogime ¢ *’

~ Then. ufter saying very many nasty things about Alussolini and paint-
ipg his pielure black. (Laughter), we find the following closing lines :

, Tyranny such as Mussolini ’s softens the 'morai'ﬂ‘br‘e‘_of a people.’’

(Mr. XK. Ahmed : ‘* Hear, hear.”’)
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Sir, if there is one man in this world who will feel dissatisfled with
the Gavernment of India upon reading this castigation of himself, it is
Mussolini. (Hear, hear.) Are the Government of India prepared to
prosceute the writer of this article t (Mr. 8. C. Mitra : *“*rhis is Anglo-
Indian Press.’’) Further, Sir, my Honourable friend’s predecessor in
offics, Sir Henry Dobbs, on that very page, writes, and what does he write ¢
He wrote an article in the London Daily Telegraph, and he says that the .
world is now full of tyrants. (An Honourable Member : ‘‘ Full of
what 1°’) Tyrants, I will read to you some more extracts : '

¢¢ Non-hereditary tyranny is of its essence unstable, since it depends on one man’s
life and cnergy. His death or weakness may at any moment leave his country without
a head and throw it into chaos, which must affect its neighbours and cause stormns over
the whole surfuce of world-politics.

Let us turn to a rapid survey of the ¢ Ten Tyranuies ’, taking them from West
to East. They are Portugal, Italy, Poland, Hungary, Russia, Turkey, Arabia, Irak,
Persia and Af’ghunistan." ) .

1 am qnite sure, Sir, that the heads of these States will be extremely
anery with my Honourable friend’s predecessor in office for having charae-
terised them as tyrants and giving a column and a half to showing what
sort of tyrants they were. If, therefore, you judge the criminalty of a
crime by the susceptibilities of the person against whom criticism is
directed. you punish the man not for what he has donz but for remotely
wounding the susceptibilities of another person of which he may know
nothing. A fair eriticism of the ruler and the ruled, a fair criticism of the
oppression sud tyranny of people, herein lies the birthright of every man
and every citizen (Hear, hear) ; and if a newspaper is to be mulcted for
such criticism—whether it be of a neighbouring Indian State or of a
foreigner bevond the seas is immaterial—I submit the liberties of the
Preas in India would be seriously encroached upon and the Press would be
placed in a position of great jeopardy if you were to make them the vic-
tim of the fancies and whims of foreign potentates,—and it is this that
this Rill proposes to do.

Sir, I have shown to Honourable Members that this Bill is not in
accordance with the English law. T have showu to Honourable Members
that this Bill is not in accordance with the provisions of the law which
they themselves enacted relating to Indian States. I have shown, Nir,
that this Bill would place an embargo upon fair eriticism and would place
the keepers and printers of newspapers in  this country at
the abject merey of the executive Government. The Hon-
ourable the Foreign Secretary knew what was passing through
the minde ¢f the Honourable Members on this side of the House, and in
the very opening words of his speech he said, ‘‘ Don’t you for a moment
think that my Bill is going to deal with Indian States ’’. My Honour-
able friend presumably has not consulted his legal advisers as to whad
wou]gi be its legal effect. I quite admit that that is the personal view of the
Foreign Secretary, and it is entitled to great weight. But may I remind himn
as to what is laid down in the Foreign Jurisdiction Act, section 16 ¢ The
expression ‘‘ a foreign country ’’ means any country or place out of His
Majesty’s Dominions ’’, and does the Foreign Secretary not know that it
s under the Foreign Jurisdiction Act that he extends the British Indian
laws to Berar, which is a leasehold from His Exalted Highness the Nizam
of Hyderabad ? Sir, so far as this Bill is concerned, it may ‘possibly ex-
tend to the Indian States unless you make it clear that it does not. Are the
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Indian, States foreign territories or not ! My Honourable friend nods
his head that they are not. I say you have here the Foreign Jurisdiction
Act (An Honourable Member : ‘“ And also the judgments of the Indian
States are judgements of a foreign court.”’) and you have heard, as my
Honourable firend pointed out, that all the judgments of the Indian States
are the judgments of a foreign court. You cannot by a mere ipse dizit
say that the Indian States would be excluded ; and until you have excluded
them by not merely a remote implication, but by an Act in termns exclud-
ing them from the purview of this Act, the position remains as I have stat-
ed My llonourable friend who spoke last said that he had consulted
lawyers and that they are of opinion that this Bill would be construed in
a court of law as not only extending to foreigners outside the frontiers of
India, but aiso to foreign States within the confines of India. You have
therefore to make it plain that it is intended to apply only to foreign
States outside the borders of India. I have therefore shown. Sir, that
this Bill is very seriously defective. It is mot a hasty production. It
was on the brain of two Foreign Secretaries, Sir Denys Bray and my Hon-
ourable friend Mr. Howell. They have been cogitating over the terms of
a Bill of this character. The Bill of 1928 was thrown out by this House
becuuse it was a seriously defective Bill, and we then pointed out that if
you really wish to circumsecribe the liberty of the Press in this country,
you have to mske good your claim that you are only coping with the mis-
chief and that the scope of the Bill should not be too wide to let in an
unwary innocent. Sir Denys Bray was not able to frame a piece of legis-
lation which would satisfy the Assembly of 1928. After three years or
more we have the present Bill, and as I have pointed out it is honeycombed
with defects,—defects from beginning to end ; and T am surprised that this
small mouse has come out of this colossal mountain after three years of
labour. Surely, Sir, I should have expected the Foreign Secretary to read
up the proceedings of 1928 and the criticisms that were directed against
that Bill, and he would have immediately told his legal advisers that what
he really wants is to punish a libel or conspiracy to commit murder or
murder upon foreign States or upon heads of foreign States and by doing
so we shall be holding fast the sheet-anchor of English law. Ile could
say. ‘‘ llere is the English law clear on this point and we wish to arm
ourselves with a similar power so that we may not perchance come to open
hostility with a neighbouring State on account of a libel utter:d by one
of our suhjects’’. I am quite sure that if the Bill had been drafted in that
way and iinited to that extent, there would have been no opposition from
these Benches. But the Bill as it is, if I may be permitted to say so con-
centrates and localises all the defects of the previous Bills, all the defects
that a Bill of the Imperial Legislature can possibly contain, and it would
leave entirely to the executive Government to decide whether a man should
be punished or not. The Foreign Secretary said that under the Princes’
Protection Act of 1923, no person shall be proceeded against unless a com-
plaint is made against him by the Governor General in Council, and quite
1qcog§izliously 1 hope, he said that we have made the same provision in
this Bill.

Mr. E. B. Howell (Foreign Secretary) : I did not say that.

SKir Hari Singh Gour : Oh, very well Well, in a case of the Princos’
Protection Act no prosecution is to be launched except onm the complaint
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of the Governor General in Council. A prosecution under this Bill might
be initiated,—mark the words in clause 3,—‘ by the Governor General in
‘Council, the Local Government or some officer empowered by the Governor
General in Council in this behalf ’’. I know, Sir, what these officers are.
These officers may be a District Magistrate or a District Collector, a
District Superintendent of Police, or he may be some sub-sub-sub-Diree-
tor of the C. 1. D. Thus you take carte blanche to prosecute anybpdy and
you give carte blanche to any officer of Government to launch this prose-
cution. Sir, the other day I was 1.ading a very interesting book written
by the present Chief Justice of England, Lord Hewart. The title of that
book is ‘“ New Despotism ’’, and he was there pointing out how the execu-
tive have encroached upon the power of Parliament. Sir, some of us may
well write another companion volume of ‘‘ New Despotism ’’ in India, of
how the execative have encroached upon the domain of the Legislature by
giving themselves ample and plenary powers and depriving the T.egisia-
ture and the judiciary of their legitimate functions. This is one of those
cases in which any officer of the Government may launch a prosecution on
a likelihood. Who is to be the judge of that likelihood ? T ask the
Foreign Secretary to tell me what he means by ‘‘ anything which is likely
to promote unfriendly relations ’’. I ask the question, who is to be the
judge of this likelihood 1 The officer launching the prosecution, and he
will say to the court, ‘‘ I think that the statement of this accused is likely
to imperil the relations of the Government of India with the head of a
foreign State ’’. If I had the liberty of calling that head of the foreign
State, he might say, ‘‘ Oh, I enjoyed the reading of that article, it was
such a humorous article. I do not in the slightest degree apprehend that
there will be eny breach in the friendly relations between myself and the
Government of India ’’. You ask your officers, you ask your Judges to
consider what are likely to be the feelings of a foreign potentate, and that
is to be the whole judgment. I do not know if the Foreign Departinent
have devised some scheme of thought reading so that they might be able
to choose an expert thought reader who might come into court and say,
‘“ T know what is passing through the convolutions of the brain of the head
of that particular State ’’.

Mr. C. Brooke Elliott (Madras : European) : Does the onourable

]and ,learned Member suggest that that would be evidence in a court of
aw

8ir Hari 8ingh Gour: Expert evidence. Well, Sir, if such a thing were
done I could understand it. But the Bill as it is framed leaves the ques-
tion of likelihood, which means the state of mentality of the head of a
foreign State, Lo be judged without recourse to that foreign State, without
examining the head of that foreign State, without asking him what he
thinks about it, but merely because that is a likelihood which passes
through the brain of one of the accredited officers of the Government of
India. T ask the Foreign Secretary, can he justify a Bill of this charac-
ter ? Can he say that a Bill of this character could possibly have been
passed and placed on the Statute-book of India in 1928 ¥ And whatever
may be the change in the complexion of the Legislative Assembly in 1931,
be sure that this Assembly is jealous of the rights of the people and would

not allow a Bill of such a retrograde character to find its way upon the
Statute-book.

I do not wish to labour this point but I would ask the Honourable
the Foreign Secretary, if he is anxious to improve this Bill, to obtain the
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gratuitous services of volunteers on this side who will be able to help him
and make this Bill more workable than his own Department has been able
to do. I wish that some one of my Honourable friends had given notice of
a motion to refer this Bill to a Select Committee ; and if the Honourable
the Foreign Secretary will accept that motion, he will get the co-operation
and assistance of Members on this side of the House to put this impossible
Bill into shape and make it a workable piece of Indian legislation, some-
thing upon the lines of the English law and something upon the lnes of
the laws of other countries to which the Honourable the Foreign Sectetary
had made passing allusion in his extremely interesting and eloynent
speech.  Sir, 1 do not wish to labour this point any further, as I have
said ; but I cannot help feeling that there is a dissonance between the
Statement of Objects and Reasons which he has appended to the Bill and
the draft Bill itself. I would ask Honourable Members of this House to
turn to the Statement of Objects and Reasons and they will see that while
he has correctly stated what the English common law is, and while he
wishes to reproduce the stereotyped English common law in the Statute-
book of India, when he drafted or had drafted or got drafted section 2
of the Bill, the draft entirely overlooked the provisions of the Engiish law
and ‘the Statement of Objects and Reasons, by which that clause is pur-
ported to be justified. If Honourable Members will turn to the State-
ment of Objects and Reasons, they will find this :

‘It is a recognised principle of imternational law that States in their relations
with other States ure responsible for acts committed by persons within their jurisdiction.

In accordance with this principle, most modern systems of law have made provisiou for
the punishment of libels against the heads of foreign States.’’

Bir Lancelot Graham (Secretary, Legislative Department) : Read
the next sentence.

8ir Hari Singh Gour : Yes.:

‘‘ The English common law punishes such libels on the ground that they imperil
the peaceful relations of His Majesty with foreign States.’’
Any more to be read ?

8ir Lancelot Graham : That is just what I wanted.

8ir Hari 8ingh Gour : This statement is a perfectly correct
enunciation of the English common law, of the international law, namely,
that the lew of the world is to punish libels, which means defamation, as
defined in section 500 or rather section 499 of the Indian Penal Code.
But you have given a go-bye to the very principle you said you were going
to enact in section 2 of your Bill. Is there a word of libel, is there the
very savouring of libel, is there any statement which in the remotest
degree could establish a kinship with libel ¥ I therefore submit that the
Statement of Objects and Beasons must have been written by some ome
different to the gentléman who drafted this Bill. The two seem to be
sv absolutely antagonistic that I cannot believe that the two should have
flown from the same pen. Honourable Members will see that I am not
misrepresenting them. See the opening lines of the last sentence of the-
Statement of Objects and Reasons ;
" ¢ The Bill is intended to bring. the Indian law into line with the Fnglish- eamon

w.”’ '

Nothing could be clearer. You eannot get away from the fact that, whas
yon want to do is te extend the provisions of the English common law to.
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this country and you have said that the English common law punishes
libels upon foreign States. Therefore, you by your own statement should
have provided for the pumishment of libels in the operative claus: of this
Bill. But you have done nothing of the kind, and I am astounded tha$
any draftsman in the Government of India should justify the provisions
of clause 2 as being in conmsonance with the Statement of Objects and
Reasons by which that clause purports to be justified. I say, Sir, there-
fore, that it is impossible for this House to take into consideration this
extremely defective Bﬂl, and the leas; we can do and the least we are pre-
pared to do—and I make an offer to the Honourabl: the Foreign Sec-
retary—is, if he is prepared to accept our motion, to go to the Select Com-
mittee. He will be doubly blessed. He will lose no unnecessary time and
at the same time he will get from the Opposition Benches that co-
operation and constructive criticism without which he and his Department
have been unable to fashion a workable Bill during the last three years.

Sir, 1 eannot sit down without referring to the appeal which the
Foreign Secretary has made. He was good enough to give. me in confi-
dence copies of certain judgments. I have read them and I feel strongly,
as strongly as he does, that he must put down this libel upon foreign States
without remorse and without compunction. But at same time if the Honour-
able the Foreign Secretary will give us an opportunity to define the law
and to limit it to the mischief which it is intended to safeguard, we shall be
perfectly willing to help him. He might say that the session is now draw-
ing to a closc and if the Select Committee is to meet, it is not likely to
linish its labours within the next few duys when we shall be occupied wita
enother Bill of a similar retrograde character. He might therefore ask,
if this mischief is to continue between now and our assembling at Delhi,
what provision dec we make to arm the Government of India with power to
prevent a recrudescence of this mischief. My reply to that is two-fold. If
the Foreign Secretary wishes that he should have a workable Bill, I can
offer no other alternative. If he had asked us in the January Session that
ke wanted to provide for a piece of legislation dealing with libels upon
foreign States, we should have assisted him at that time and if he has’
come at the fag end of the session to ask for our co-operation, it is not our
fault, but his, in that he has not given us sufficient time to reframe or
redraft the whole Bill and the whole Bill will have to be redrafted so as
to bring it into conformity with English common law. Meanwhile the
Honourable the Foreign Secretary knows that there is such a thing as an
ordinance. He has issued an ordinanee and that ordinance was as badly
worded - as this. This shows with what care the Honourable the Foreign
Seeret.ary frames ordinances to circumscribe the liberties of the people. If
there is one thing which this part of the House strongly resents more than
any other, it is the promulgation of loosely worded ordinances which are
afberwa;ds brought up before this House to be permanently placed upon
the shrine of their Statute-book. This is loose language with which you
h‘a}ve come up before us, exactly as you did in connection with the Press
Ll Loosely worded sections, some of them meaninglass, a great many of
them anbiguovs, were drafted and hurled at us on the ground that the
whole country was in danger unless we passed it. That is the situation
nto which we have been launched by the Honourable the Foreign Sec-
retary. Qur responsibility is to help the Government so far 'as the Gov-
‘Tnmeyt seem to be right, and to resist them when we know that they are.
wrong. This is one of those occasions when Members of all interests and
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in all parts of the House who have any reéponsibility to their constitu-
#ncies will foregather to resist a serious encroachment upon the liberty of
the Press. I oppose the consideration at this stage.

The Honourable 8ir C. P. Ramaswami Aiyar (Law Member) : Mr.
President, 1 supposc I ought to rise in fear and trembling as the champion
of that mouse which according to the Honourable tue Leader of the Oppo-
sition the mountain has laboured to produce. My Honourable friend was
very strong in his characterisation of the language of this Bill, and he drew
a very lurid contrast between the Bill and the Statement of Objests gnd
Reasons. e was good enough to assure the House that if the co-operation
and the assistance of Honourable Members on the other side of the House
were secured, this hopelessly formless measure would be put into proper
form. I think I am in a position to say this : that Members on this side of
the House always welcome the co-operation especially of such trained
lawyers as the Honourable the Leader of the Opposition in regard to a
legal matter ; and I think on behalf of my colleagues 1 can say that the
Government do not intend to oppose any Resolution designed to place this
matter for consideration before a Select Committee.

Having said that, I think it yet remains for me to justily ourselves in
view of the sweeping denunciations which emanated from the Honvurable
the Leader of the Opposition, both with regard to the content and the
form of this Bill. He was especially strong on the Foreign Jurisdiction
Act. I am afraid he did less than justice to himself with regard to the
comments that he made on the application of the Foreign Jurisdietion Act.
May I, with the permission of the House, talk shop for a moment especially
as that procedure was not originated by me but is a feeble imitation of the
procedure of my Honourable friend. In the Statement of Objects and
Reasons of the Foreign Jurisdiction Act, what is stated ?

‘¢ Whoreas by treaty, capitulation, grant, usage, sufferance and other lawful means,
Her Majesty the Queen has jurisdiction within diverse foreign countries and it is
expedient to consolidate the Acts reluﬁn%eto Her Majesty’s exercise of jurisdiction out
of her dominions,—(mark the words)—the object of the Foreign Jurisdiction Act is to

enable Her Majesty to exercise jurisdiction over certain categories of subjocts and
persons who are outside the technical ambit of Her Majesty’s jurisdiction.’’

That having been stated, what does the Aect propose to do ? When a
foreign country is not subject to any Government from whom Her Majesty
might obtain jurisdiction Hor Majesty may by virtue of this Act have
Jjurisdiction, ete., ete. The particular matter to which advertence was
drawn by my Honourable friend arises out of section 16 of the Foreign
Jurisdiction Act. In this Act the eapression ‘‘ foreign country '’ means
any country or place out of Her Majesty’s Dominions. What does that
mean ! For the purpose of the Aect, for the limited purpose of the Foreign
Jurisdiction Aect, certain places outside British India, ineluding the terri-
tories and dominions of the Indian princes, may be deait with as if they
were foreign countries ordinarily so-called and known. In other words,
as my Houourable friend, that very expert lawyer, will realise, for the
purpose of a particular Act a procedure is adumbrated which would have
eperation for the purposes of that Act and that limited purpose. But I
do not wish to go into those technical matters any further.

Let me place before you elause 2 of the Bill. What does it say ¢
‘‘ Whoever makes, publishes, ete., unfriendly relations between his Majes-
ty's Government and the Government of any forsizn State..... ”’ I am
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making a very few observations arising from what fell from my Honour-
able friend relating to the possible applicability of this Bill, unless it is
amended and improved by the co-operation of the other side, to the Indian
States. My point is this : that under no circumstances cap the Bill as
framed or drafted have any the remotest reference to Indian States. The
reason is this : whatever the relations between the Indian States and the
paramount power may be, by virtue of treaty or usage, there is no doubt
that the suzerainty of India, British and Indian India, is vested in His
Majesty the King Emperor.....

Sir Harl 8ingh Gour : Does the Nizam admit that ¢

The Honourable 8ir C. P. Ramaswami Aiyar : And th: Nizam has
had an answer. I do not wish to pursue that matter, because my Honour-
able friend will realise that this is not a matter which demands further
discussion on the floor of this House and it is also not expedient to bring
those matrers for discussion here. I knew that my friend allowed that
expression to escape him and if a rejoinder escaped me, let us both forget
the answer and the question. After having said that, I shall' now proceed.
Whatcver the exact details of the relations between the Indian States and
the paramount power may be, the relation of suzerainty does exist. That
existing, there is no question that no unfriendly relations can arise in the
sense in which that expression is used here. ‘‘ Unfriendly relations’’ is
ordinarily understood as between two powers, great or small, between whom
the doctrines of public international law apply ; and it is well known that
although for certain purposes of international law the relations with
Indian States are assimilated to those with foreign countries, yet the
doctrings of public international law, in so far as independent interna-
tional entities are concerned, such as the right of declaring war or peace,
the right of making separate treaties, do not apply to the Indian States.
I do not wish to pursue this matter further ; but as a1 hunmble student of
international law and speaking subject to correction by my friend or those
who have bestowed greater attention to this subject, I venture to assert
with some emphasis that this Bill will not bring within its connotation the
Indian States.

I next proceed to deal with the divergences, the startling divergences,
between the Statement of Objects and Reasons and the Bill. On this let
me say just one thing and conclude. I take it that my Honourable friend
will realise that the American law is a law enacted by a freedom-loving
race, bred up in the highest and the most sublimated forms of liberty.
What is the American law on this subject ¢

8ir Hari S8ingh Gour : What is the Statement of Objects and
Reasons-~English Law ¢

The Honourable 8ir C. P. Ramaswami Aiyar : My humble endeavour
is to show that the American law is the English law,
the English law is the Statement of Objects and
Reasons, and the Statement of Objects and Reasons is the Bill. My
Honourable friend may nod his head, but I venture to differ from him.....

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran : Non-Muham-
madan) : It is not so.

. The Honourable 8ir C. P. Ramaswami Aiyar : It is easy for my
friend opposite to say it is not so, but my very humble endeavour is to show.
that it is so. Let me proceed. The words  seditious libel ’’ are used in

L234LAD — r
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& Kind of special sense under the English law, but the gist, the kernel of
the matter is this, ¢ Any conduct in one of our citizens, or in a foreigner
within our borders is punishable—which tends to involve our Governmeut
in difBculty with a foreign power '’. That is the statement of the law on
the subject as enunciated in Bishop’s Criminal Law, which my Honour-
able friend would be the first to admit is a leading text-book and the re-
cognised text-book in American Federal and State Courts... ..

8ir Hari Singh Gour : The language used is ‘‘ tend '/, but dees it
mean likely !

The Honourable 8ir C. P. Ramaswami Aiyar : My Honourable friend
would have heard that diseussion elsewhere, and I take it he will continue
that diseussion here. Let us have that matter thrashed out if necessary in
Select Committee. But at the present moment 1 am concerned with the
fundamental legal position, which is this, that in America ‘* Any conduct
in one of our citizens, or in a foreigner within our borders is punishable
which tends to involve our Government in difficulty with a foreign power *’
And mark the words that follow, ‘‘ The offence, with us, would be against
the United States, not the State ; and should be indictuble in the United
States courts without the aid of a Statute but such is not common profes-
sionul understanding. Under the English unwritten law it is 8o ’’. And
then—'‘ endeavours .to create a revolt against a government in amity with
ours, libelling a foreign prince or other person in official station abroad
.....  or if nece.ssm'{l against the law of nations. Thus, therefore the
American law with which I start is that endeavours to embarrass,the re-
lations Letween America and a foreign power, to libel the head of a foreign
State which would have the result of such an embarrassment are within the
common law, and my Honourable friend will realise that the English com-
mon law is assimilated bodily under the American common law exvepting
the extent to which it is modified by the innumerable statutes which diver-
sify and adorn the American Statute-book.

Then my Honourabie friend referred to Russell and made some scath-
ing remarks, but at page 299 of Russell, which again is the standard
treatise on the subject,—I do not desire to quote Law Reports and toxt-
books more than absolutely necessary in this House,—but let me just point
out one passage : ‘

““Upon the ground that malicious and seurrilons reflections ‘upon foreign
By el wasfare 1o . peon B thas pebentions “Souling e sagrageaos

1 s : * A )
m such peteons’ art indictable.”’ ' v ‘ ' ’ "
And Russell uses the word ‘‘ tending ’’, and therefore it is permissible for
the hamble Indian Legislature also to indulge in the luxury of using the
word ¢ tending "’ : ak

.*¢ Thus an information was filed, by the command of tke Crown, for a libel on the
French Ambussador at the British Court, consisting prineipally of angry reflections on
his public eondl’act and fitness, and charging him with ignoranee in his ofMeial

capacity,..... ’”. " ‘ ‘ R .

an attack upon a French Ambessador for being unfit for his office was held
to come within the ambit of the common law of England for the reason
that. such attacks, if encouraged, would embroil the two countries. Mr.
President, I do not desire to embark on a further discussion on this matter.
AT that I desire to point ot is that the Statement of Objects and Reasons

e
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is a summary of the English law, and that has been admitteéd by my
Honourable friend. The Bill says this—'‘ likely to promoie unfriendly
relations ’>. The words ‘¢ seditious libel ’’ are not used, but what we do
is that we go further and deeper into the matter and point out that the mis-
chief sought to be eradicated and to be combated is the promoting of un-
friendly relations. I submit that this is in essence what my Homourable
friend wants to achieve, and I therefore suggest that he will be satisfied
with the assurance which I am in a position to give, namely, that Govern-
ment have no objection to take the 3ill to the Select Committee where my
friend will have ample opportunity for bringing to bear upon this Bill all
that capacity for draftsmanship and for accurate expression which I have
no doubt will be utilised for the benefit and advantage of this Bill and the
House.

Mr. President : I should like to ask, before the discussion proceeds
further, whether the intention of Honourable Members is to continue the
debate on the circulation motion or whether it should be withdrawn and a
motion for Select Committee may be put......

Several Honourable Members : Circulation, Sir.

‘8ir Abdur Rahim (Calcutta and Suburbs : Muhammadan Urban) :
Sir, both my friends Sir Hari Singh Gour and the Honourable the Law
Member have not dealt with the question as to the necessity for the circula-
tion of the Bill. 'I'here cannot be the least doubt that the Bill is a most
important measure creating a new offence, according 1o -the case of the
Government itself, unknown to the Penal Code of the country. Nor ean
there be the least doubt that it is likely to affect the liberty of the Press
in so far as eomments on foreign affairs are eoncerned. If you look at the
history of the measure, you will find that this measure or practically the
suoe measure was attempted to be brought forward in 1928, and it met
with strenuous opposition in this House, s0 that in the end it had to be
dropped. Does that show that this is a mnon-controversial and simple
measure to be rushed through.the House in this fashion ¥ My friend the
Foreign Secretary has treated it as an absolutely non-controversial, inno-
cent measure which has to be only placed before the House to be passed,
forgetting its previous history, forgetting that the Assembly had refused
to pass such a measure before. So far as the English law is concerned, I
must say that I am very much surprised to hear from the Honourable the
Law Member that what is sought to be enacted here is the same as the
English law. It is nothing of the kind whatever. I shall refer him to
Sir James FitzJames Stephen’s ‘¢ Digest of the Criminal Law ’’. Sir
James FitzJames Stephen is not unknown to India. He was one of the
greatest authoritics on eriminal jurisprudence that England has ever pro-
duced, and mind you, he was one of the severest criminal judges that sat
on the English Bench. You will find that in Article 133 of the ‘¢ Digest *’
ﬁt page 96—you will excuse me if I have to refer to this hook—-this is what

e says :

. ‘‘ Foroign Affairs. Every one is guilty of misdemeanour who publishes any
libel tending to degrade, revile, or expose to hatred or contempt any foreiqn rince, or
potentate, ambassador, or other foreign dignitary with intent (not merely ¢ likely to ’)
to disturb the peace and friendship between the United Kingdom and the country to
which such person belongs.’’

Now, there is a vast difference between the law of libel and the law as it is
sought to be enacted here. Here it is promoting unfriendly feelings.
Libel is something definite, some allegation against some particular ;:%rson
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which is likely to degrade or to bring that person into contempt. ‘‘ Pro-
moting unfriendly relations ’’ is as vague as it can possibly be. Where is
the analogy between the two ¥ And might I draw the attention of the
Honourable the Law Member that ‘‘ intention ’’ is something different
from what is likely to happen 7 It is the mens rea ; it is the criminal inten-
tion that is to be punished, that is the gist of the English law. The man
must publish the libel with a partieular mtent, not that he
publishes something and that is likely to ULring abhout certain
result in the opinion of a Magistrate or any other judicial
authority. No. He must have that intent, that must be his object
in pnblishing the libel. Is there not a vast difference between the two
things ¢ A man may be perfectly innocent, he may say something, for in-
stance, about Mussolini, or the king or potentate of a neighbouringy state or
power, perfectly innocent, he might have meant good to him, he might have
pointed out that he is putting himself in a difficulty with his own subjects by
certain measures, and he may be perfectly right. His intention may be
perfectly innocent, but under this Bill he will be punishable.

Mr. C. Brooke Elliott : Stephen’s Digest is not an enactment of
Parliament. 1t is only a digest.

8ir Abdur Rahim : I never said it is an enactment. I used the word
enactment in connection with this Bill which is sought to be placed on the
Statute-book. 1 do not think 1y Honourable friend has followed me pro-
perly. Therefore, anything which is published, which in the opinion of a
Magistrate—the Magistrate may not be a lawyer ; most of the Magistrates
in tbis country are not lawyers, they are partly executive authorities and
partly judicial, something of a mixture unknown to other countries—if in
his opinion any publication, however innocent the intention, however meri-
torious the intention, is likely to promote unfriendly relations, he is liable
to he brought under this enactment. Will my Honourable friend the Law
Member point out any English law which has a provision to that effect 1
What js this English law ? It is an old, obsolete thing. The last prose-
cution was in 1803, and so far as I can find, there have been only four
cases, one in 1764, one in 1778, of another I forget tne exact date, and the
last one was in 1803. What is the state of things :ll over the civilised
world ¥ Every newspaper has comments every day on foreign affairs. Do
you mean to say that these papers are liable to be prosecuted for libel or for
disturbing the relations of His Majesty’s Government with foreign powers ¢
Mosttcertainly not. This is 8o not only in England but all over the Con-
tinent.

Now, 8ir, the Honourable the Foreign Secretary has given us many
assurances. But may I tell him that these assurances are of no use what-
ever in the interpretation of a statute. If he will just ask his colleague the
Law Member he will tell him at once that these assurances are of no use
whatever. He or the Law Member or the entire Government Benches
may give us any assurances they like in the course of this debate, but
every lawyer knows that that is of no use in interpreting a statute. Now,
for instance, we are told that this statute will not apply to Indian States.
Well, we have heard two conflicting opinions, one from Sir Hari Singh
Gour, undoubtedly a very well read lawyer, and a very able lawyer of
great distinefion, and another from an equally distinguished lawyer, the
Law Member,—they do not agree. Are we going to decide who is right ?
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Most certainly not. I am afraid even between these two such distinguished
lawyers the ordinary Magistrate will have to decide, and how is he to de-
eide ! He will have to look into the statute itself. What is there ¢ He
will be confronted with the Foreign Jurisdiction Act with regard to foreign
judgments, and all that, and I am absolutely sure that he will find it most
difficult to decide whether it does or does not apply to Indian States.
Another thing. Whether you are dealing with Indian States, or not,
what about mandated territories ? May I ask the Honourable the Foreign
Secretary to enlighten us on that point ¢ Is the Honourable the Law Mem-
ber himself in a position to enlighten us whether a mondated State is a
foreign State or not ¢ I wonder if any such question has come up before
any court. It is a most difficult question for any one to decide. That is
a legal puzzle which I am sure will take days of argument before it can
be decided if this Bill is rushed through. Then, does not the Foreign Sec-
retary know that 77 millions of Indians have got vital religious interests
in those mandated territories ¥ Palestine, Iraq, Mesopotamia,—these are
mandated territories. (An Honourable Member : ‘‘ Tanganyika.”’) I
do not know what is the condition of Hedjaz at present ; probably my
Honourable friend knows better than we do whether it is a mandated
térritory or not. But supposing it is a foreign State, can any one deny
that 77 millions of Muhammadans of India have got most vital religious
interests there, much more vital than anywhere else ¥ What are you doing
here ¥ Do you not remember the episode which happened the other day,
and the agitation that was there in the country ¥ And even now, the minds
of numerous Mussalmans are not at rest as regards what has been done
to the ancient tombs and monuments of Hedjaz. How vitally interested
are these 77 millions in Hedjaz, and will they be debarred from comment-
ing on what happens there ! Then the Honourable the Foreign Secretary
assured us that any fair eomment will not be brought within the purview
of this measure. Has he provided anything for it ¥ Look at the English
law which he wanted to reproduce. I shall refer again to Stephen’s
“« Dlgest ” .,

‘¢ Nothing is an offence against this Article, which is a fair criticism on a matter
of public interest as defined in Article 892.’’

I will now give the gist of Article 392. It is rather long :

‘‘ The publication of a libel is not a misdemeanour if the defamatory matter con-
sists of commonts upon the persons who submit themselves or upon things submitted by
their authors or owners to public eriticisin provided that such comments are fair.

A fair comment is a comment which is either true or which if false expresses the
real opinion of its author but such opinion having been formed with a reasonable degree
of care and on reasonable grounds.’’

If a comment is true, it is exempted. Does this Bill seek to exempt that !
Most certainly not. I am afraid the Honourable the Law Member did not
look into the English law carefully, he will pardon my saying so, when
he said that this Bill is substantially the same. I do not think I should
be justified in adverting to American law which you may take it is more
or less a reproduction of English law. Now, Sir, there is great necessity
for circulating a measure of this far reaching effect. Certainly
that ought to be obvious. ©On the merits of the Bill, I say
that it especially affects the interests of 77 millions of Mussal-
mans in India who have such vital interests in so many foreign
countries and they should be heard. You have to hear what the people
have to say. After all the Select Committee means only four or five or
half a dozen Members of this House. You ought to hear the general
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public and also how it affects the press. I do mot know if any attempt
was made to consult publi¢c opinion on this matter at all. It eould not
have been. I should like the Government to realise the serious conse-
quences that will follow if publie opinion is not taken with them. My
friend the Ilonourable the Foreign Secretary has said that foreign rela-
tions are a reserved subject. 1 do not know what he implied by that.
The reasonable and proper implication of that is that if the legislature
is precluded from controlling foreign relations of this country, then it
is all the more reason why public opinion should be allowed free play
upon the foreign relations that are entcred into on behalf of India. I
say that is all the more reason why public opinion should be heard and
should be given a chance. Surely His Majesty’s Government in Britain
ought to know at least what is the public opinion in this country. I
have spoken of mandated territories. Take another instance, South
Africa. Is that a foreign State ! Are we not to discuss the affairs of
South Africa, Uganda and all those places where so many Indians have
settled. These are questions which are discussed every day in this
House. Then if you look at the scope of this Bill, that is another reason
why, I submit, it ought to go for circulation before any attempt is made
to pess it in this House.

- There is yet another matter. The Treasury Benches seem to have
ignored the existing provisions of the Indian Penal Code. We have got
&8s many as three seetions in the Indian Penal Code dealing with the
question of foreign relations. We have also the Foreign Enlistrent
Act, an English Aect which is_also applicable to India. If that is- so,
where is the necessity of hurrying a measure like this. If there is any
Incuna at all, let the public be consulted. Let the matter be con-
sidered propérly in all its aspects and them if you find it necessary to
pass a measure of this kind, vou can comc up to the legislature with a
proper Bill. So far as this Bill is concerned, as has been pointed out
by Sir Hari Singh Gour, it is defective from beginning to end. The
Select Committee can do nothing to a Bill of this kind. It ought to be
recast altogether. There has to be a separate measure altogether, a
measure for libel, if you want, but not this Bill. There is no question
of libel here at all. I submit this is not a matter which ought to be
dealt with by the Seclest Committee. It must go for circulation and as
a Muhammadan I say that, unless you consult Mubammadan opinion
among others throughout India, you ought not to place this Bill on the
Statute-book.

The Assembly then adjourned for Lunch till Ten Minutes to Thres
of the Clock.

The Assembly re-assembled after Lunch at Ten Minutes to Three
of the Clock, Mr. President in the Chair.

Khan Bahadur H, M. Wilayatullah (Central Provinces : Muham-
madan) : Bir, this Bill whieh has ‘been introduced by the Homourable
the: Foreign Secretary copstituies an inroad on the liberty of the Press
(Hear, hqsr)’, and it is very; mueh directed.I think in its application
against the Mussalmans. (Crias of ‘“ No, no *’ from the Official Benches.)-

or that reason there is a considerable feeling all over the country, and-
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1 find myself compelled to say a few words in regard to the Bil.. So
far as the principle of the Bill is concerned, I have no quarrel. Nobody
will deny that it is- highly reprehensible that the people of one eountry
should meddle with the affairs of another country which is on friendly
terms with it, and anyone who gets mixed up, and participates in mis-
chievous movements of a subversive character must always be -con-
demned. A man who makes a libel upon another person must bear the
consequences of his act ; and similarly a man who libels and uses scurrit
lous language against the head of another State ought not to escape the
consequences of his act simply because the laws and regulations of that
ecountry cannot reach him. But there are other matters, Bir, which are
involved. The Bill goes far beyond libel. The scope of the Bill has not
been defined anywhere, and I think that in its application it may be used
also in cases where it ought not to be used. After all, people feel for their
co-religionists or for their fellow-countrymen or for humanity in general
in other countries. And if you look into history, you will find that there
was a great deal of talk about the Congo people, about the Armenians,
about the Greeks and ebout the Sick Man of Europe. At that time England
was at peace with Turkey. This solicitude of Government to keep intact
their friendly relations with other countries by curbing the tendencies of
its own people who show sympathy with the people of other conntries seems
to me to be of recent origin. However, I do not find fault with the Bill
on that account. But I must point out that quite recently we heard that
the Holy Shrines in a particular country were in great danger and there
was considerable agitation in this country on that aceount. The Khilafat
question is still unsettled. The head of a foreign State may assume the
role of Khalifu without being appointed as such by all the Mussalmans. I
think we have then to go into the merits and demerits of such a claim
necessarily, and I do not think it will be sufficient to say that because the
foreign relations of the Government of India are brought to a breaking
point on account of the attitude of the people, we should remain quiet. 4
think we ought to be enabled to go into the merits and demerits of such
cases. Sir, pilgrimages to Mecca and Medina and Kerbala are obligatory
on us. Now, if unfair restrictions are imposed npon the pilgrims, or .lf
there are any troubles created. is it possible that the people of this
country, and particularly the Mussalmans, will remain quiet ¥ I think
if this Bill is passed, there will be considerable feeling all over the country,
and T do not think that the Bill should be passed in its present forxp. It
requires drastic changes. If it is necessary, in order to maintain friendly
relations with other States, that there should be some provision of law, let
it be so, but let it be clearly for libellous and seurrilous language wusec

against the head of a State. It should not be so general in its form as it
is, and T think in its application it will be very unpopular, and there will
be a great hue and cry in the country. Therefore I recommend the pro-
posal that the Bill should be circulated for the purpose of eliciting
opinion, ahd that all important Mussalman bodies, particularly Anjumans
and other political organizations, should be consulted before this Bill is

passed into law.

Mr. 0. Brooke Ellott : Sir, T read in the Book this morning, ‘‘ Be
swift to hear, slow to speak . ‘That is why I am speaking. Sir, T
Suppose nothing provides more genuine fun for the layman than to hear
two or three lawyers arguinng the pros and cons of Proposition—which 1
shall asgume is associated wusually with this side—and of Opposition,
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i ith that side. (Laughter.) Sir, the duty of the Opposition
mt:dpos: ; but, Sir, I reserve to myself, sitting here between the
Benches of the Proposition—gentlemen who propose, and the Opposition,
the shy lady who seems strangely reluctant to accept the overtures even
of such a charming suitor as the Honourable Member in charg_e of this
Bill ; and 1, Sir, truly enjoy this engaging spectacle. Now, Sir, may I
just as a layman forget that I am a lawyer. Som_e of my friends say
that they also wish to forget that fact. So may I just get down o the
bedrock prineiple of the English common law ! Sir, the English
common law and the American common law give the most perfect freedom
to the Press. Will anybody question that ? Not even my learned and
silent friend here (pointing to Mr. K. Ahmed). (Laughter.) So I take
it that that proposition is not going to be quarrelled with by the
Opposition. The next point is that we are all agreed that obnoxious
statements of the kind outlined in the two cases, with copies of which
we have been provided, obviously are a disgrace to the advanced civiliza-
tion of India. Does anybody dispute that proposition 1...... No......
Then, Sir, if we consider bow much all of us in this House are already
in delightful agreement, and then set out to find out the grounds pf
disagreement, if any, we shall see that these disagreements have almost dis-
apveared. Now, Bir, what is the sound sense of the common law of
England ! May I just point out first, that the English law is full of
interesting anomalies. ‘‘ Treason ’’ is punishable under a specific statute
of Edward the Third, before any Honourable Member present, probably,
was born. That was put into a statute because it seemed good to
Englishmen of that eentury ; but many other offences in England are
misdemeanours at common law because, to use the trite phrase, they are
not done by decent people who will not so misdemean themselves. And,
8ir, the difference between the Indian Penal Code and the English law
is that somefimes you have a statute in England and a corresponding
section of the Penal Code, a special statute in India, and then you can
put statute versus statute ; then you can compare like with like. But
the beauty of the English common law, as a famous American, I think, once
said, lies largely in this that it is sound tradition, compounded of the
wisdom and experience of the past. That man, by the way, said that the
two best things ever exported from England to America were the
English Bible and the English common law,—and, Sir, I always suggest
a third, the third best thing, I think, ever exported from England was
cricket (Laughter). Well, Sir, what is the fundamental proposition in
this Bill as regards the Press ¥ And here let me say at once that I do
not suppose there is anybody in this House in whose veins so much ink
flows as in my own. Is there anybody in this House whose grandfather,
a merchant in.Calcutta, founded a newspaper 100 years ago! From
him comes what I might call the Brooke of ink in my blood. Again
another grandfather of mine, a doctor, about 90 years ago founded the
Ce_ylon. ()bserver: Anq I am proud to count amongst my Indian friends
an eminent Indian editor, Mr. Rangaswami Iyengar of the Hindu, to
whqse journal I. have had t.be honotir to contribute, and who is now
bugsily engaged in .hagnmex_sng ‘out a square deal at a round table in
England. 1 recall again with ‘pleasure timt the very first cheque I ever
earnad in sy life was a cheque for an article whish I had written when
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I first arrived in Ceylon as a briefless barrister. (Mr. B. B. Puri : ‘“ Was
it Lonoured § ') My article was, Sir | (Laughter.) Now, Sir, lest
anybody should think that I am a newspaper proprietor or an editor or
anything of the kind, let me at once make the confession that I have
not got a journalistic rag to my back. I am just an amateur scribbler,
- but a keen ocne ! And, Sir, if I may make one

8 ru. other journalistic allusion, I am going to make an
attempt—a big attempt I am afraid and perhaps beyond my powers—
but I am going to try and lift this part of the debate frcm The Statesman,
to statesmanship. This Bill is a problem of statesmanship and do let
us get away high up in the hills of debate and not dwell in the dusty and
arid plains of journalistic controversy. To go back, Sir, 1 ask what is
the true principle of the KEnglish common law as regards a Bill like
this ¥ As usual, it is simple common sense. The law says, you may
write what you like ; but if you choose to write articles, however honest
they may be in your opinion and however true,—the greater the truth,
often the greater the libel |—but if you choose to write- articles about
Sovereigns or Foreign Potentates ruling across the waters, or across the
land frontiers, and the safety of your own State is thereby put in
danger, it does not matter tuppence whether you are honest or true or
anything else in what you write ; because the old maxim comes in, salus
populi suprema lex. 1 think everybody knows the meaning of that. In
case any one does not,—in the galleries of the House possibly—I would
say that it means that the highest form of law is the safety, honour, and
welfare of the nation. And, Sir, if once that principle is grasped,
—it does not matter whether you like it personally or not—but if once
that principle is grasped, the law says that if you want to attack the
King of Ruritania, for example, across the frontier, you may do it as
long as it is not going to endanger the friendly relations between our
country and his. But if you are going to write or compose anything—
admirable as it may be—such as a lampoon, a eartoon, or some vile and
scurrilous article, or possibly even a very trenchant clever political
article, yon eannot be permitted to write and publish it in your own
country if it is intended, or likely—quite apart from intent——yo cause
International trouble. In other words a journalist must be patriotic in
such matters, and is there a true journalist who is not patriotic ?...... As
?here is no answer 1 take it there is no such journalist—and so every
Journalist must put his patriotism before his pen and his pocket. That,
rightly or wrongly, is common sense, the real common law principle ;
and accordingly the Americans, who cannot improve in this respect on
the English common law, use that striking and succinet phrase which
was read to the House by Sir C. P. Ramaswami Aiyar ; to which phrase
I have not heard one syllable of criticism directed as vet. And, Sir, when
you remember that eagle with outstreteched wings which is always hover-
Ing over American liberty, you may take it that with regard to the law
gf the Ur}ited States, that eagle of liberty is always hovering above the
teadu or in front of the eves of American Legislators. Surely we ought
l° be ‘very slow in criticising that country for having accepted such a
8% against the so-called liberty of the Press. But, Sir, let us bring
18 matter down from high international polities to suburban ones. Let
me lmagine that I am living in ome of those nice suburban villas some-
re in Upper Tooting with a little fencé round the garden,—fence is
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only a small word for frontier,~and suppose & neighbour is living in
the house on the other side of the fence ; and suppose that when I go
off to office hurriedly in the morning to catch the 9-15 train to Town,
my neighbour’s small boy runs down the path on his side of the fence
hurling abuse at me. That, 8ir, would not be very pleasant for .me, and
it certainly would not be very neighbourly. What can 1 do ¢ T just take
no notice ; and go off to my work again as usual next morning. The
small boy naturally thinks now that as I did not do anything painful to
him yesterday he can increase his volley of abuse to-day, and he brings
his little sister or his little brother and they abuse me even more scurri-
lously than yesterday. This kind of thing feeds on itself, and in the end
what will happen? I should be forced to go to the father of these children
next door and say, ‘‘ I very strongly object to your children hurling
abuse at me, and ‘asking me to clear out of my house as they say they
want somebody nicer than myself to come into it ’’ ; and I should say
with some asperity to the father, ‘‘ Can’t you keep your ill-mannered
children in order ¢ ”’. Imagine my surprise if the father replied to me,
‘ T am very sorry, Sir, but I really cannot interfere ; as I have no control
whatever over my children ’>. Well what happens after that 7 The
next time the abusive little urchin comes out, I thrash him ; and his
father and I go to law. Now, Sir, there is a sound principle, which is
in the Bible, it is in the Qoran, and I am sure it is in the sacred books
of the Hindus—‘‘ Do unto others as ye would that they should do unto
you’’. Sum it up in ome word—reciprocity, (which has nothing of
course to do with atroeity). And now, tramnslate my little fable frem
England to India and her frontiers, and, if similar trouble -arises you
don’t go to law ; you go to war. And that is just the difference between
international relations and suburban relations. Now, would not any
Honourable Member living in the next house resent bitterly my child
hurling volleys of abuse at him across the fence in that way 1 Of course
bhe would........ Here again there is no contradiction from any body.
And it is obvions that when you get down to the bedrock of English
common law, you will always find that it is upon a solid basis of cemmon
sense. Common sense is not the sole prerogative of the English public
as I stated plainly the other day. There is plenty of common sense in
India if one does not cloud the real issue with words. As Lord Esher
used to say, a thing is often as clear as daylight until you cloud it with
words. I hope there is now no mtellectual fog with regard to the points
I claim to have established. I have invited eourteous interruption and
criticism, but it has not been forthcoming. I claim, therefore, that I
haye established my proposition that no gentleman would ever allow his
child to treat me in this way. Then, Sir, why should the Government
o'f India allow her children, only a few little raseals, to hurl abuse and
risk war ? 1 have read the substance of those articles, for whieh the
authors have been recently convicted. I do not know how many Menrbera
have read those cases earefully. The full articles were not transeribed
in the judgments because the Magistrate in each ease, I think, said he
would not seil the paper upon which he was writing by giviag those
articles further publicity in detil. But esch jundgment shows what the
poisonous nature of those urtigles was. They were despiesble articles,
which, ¢bviously degrade the Press in India, aad my sole -desire in. this,
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incidentally and in the Press Bill, is to co-operate with everybody in
this House,—proposition and opposition, whether happily married or tem-
porarily divoreced,—to co-operate in anything that will ennoble the Press of
India and not degrade it. Very often I have heard talk which I venture to
decry about the so called ‘‘ Anglo-Indian ’’ Press. 1 stand for a much
pleasanter classification. 1 am not going to call it an *‘ A-I'’ Press but
an A-1 Press. But if you prefer to call it the ‘‘ A-I' Press, I would
prefer to call it the All-India Press and not the Anglo-Indian Press.
There may be also a C-3 Press ; and the only way in which an honest
man and a decent man judges the Press of a country is on its merits.
Sir, we have much that is splendid in our Indian Press; as I have
observed in Madras. I do not always see eye to eye with the Hindu in
all things, and we have mutually agreed that, if I do not see eye to eye
with them, any article I contribute may be courteously rejected. I can
only say that it has never happened yet, possibly because I do not write
very much in connection with politics. But I stand here to-day, as
strongly and stoutly as anybody in this House, to champion the true
freedem of the Press. But while I am always ready to license the Press
here or anywhere else for liberty, I am wholly against giving liberty to
the Press for licence. Does anybody question that proposition ?..........
No....... Then, Sir, we are all happily agreed again on the principle.
As T said, Sir, I have been hoping and expecting this agreement, and
apparently I am merely echoing the sound sentiments of my Honourable
friends all round the House on this point.

Now, 8ir, I will go a little further. But may I say just one word
about the speech of my Honourable friend Mr. Howell seated over there t
We were told by him that the curtains of diplomacy were going to be
withdrawn a little, as they sometimes are literally in this House, and we
were to be allowed for a short time to learn a little of the hidden
mysteries of the foreign relations of the Empire, as conducted by the
Foreign Office in Liondon with the help of the Foreign Department in
India. Personally I was very grateful for the clear and sparkling
exposition given by the Honourable Mr. Howell to the House. He said
he was not a lawyer. But if he comes into the profession we will all
welcome him, merely hoping he will practise in another Presidency from
that in which we have elected to practise as he would be a formidable
competitor ! Sir, that speech was very elear ; it was very frank ; and
thg Foreign Secretary put all his cards on the table—a very pleasant
ﬂ}mg to do when you have got such a nice hand. With four aces, four
kings, four queens, and one knave, there is not much harm in putting
your hand down on the table. And I feel that he made a legislative
grand slam straight off ! Sir, it was an enlightening speech, both in sub-
stance and in form, and the sooner we get round a square table or a round
table.m Select Committee and put our heads together, to discuss the details
of this-Bill, the better. If the words of the Bill are not quite all right, or
if they are not in accordance with the English common law, which (as
at present advised) I still think they are, then no doubt amendment and
Improvement can be made. But before I sit down I want, if I may, to
do something that I do not often do, and that is to teke refuge for &
moment in the written word-—lsttera scripta manei. I do so only because
of the appeal made by Mr. Howell in his speech, and beeause I do not
wish to go ome hair’s breadth beyond the limits of judieious debate which
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he invited us to observe strigtly. It may be asked with a certain amount
of very good reason why powerful foreign States should need support
from the Government of India to protect them from the malice of distant
and very often obscure journals. I suggest to Honourable Members
throughout the House that young nations are like young Governments
and young people ; and, Sir, it may not be long before a translation of
a few yards across the floor of this House will see a young Government
in power in India ; and then I think that they will ind that one of the
best arrows in their legislative quiver will be the arrow of this ‘Bill, set
ready in the bow to be shot at offenders if, unhappily, it should be
necessary. Sir, these young nations and young Governments are like
young people ; and therefore are more ambitious and, very naturally,
rather more resentful of hostile criticism than older nations. In their
swiftly accelerated march towards progress they are rightly proud of
the achievement that has been already attained ; they are rightly ambitious
for the still greater achievement to come ; and when people are proud,
high-spirited, and ambitions, they are often inclined to be hyper-
sensitive as well. I would also remind my Honourable friends that just
at the moment when a nation has come through the troubled waters of
political revolution, neighbouring nations should remember  with
sympathy the difficulties that have been surmounted. Outsiders who
desire counter-revolution need ammunition. Any ammunition is good
enough at a pinch for such people but if the ammunition bears a foreign
brand it is all the more welcome, becanse it is deemed likely to have
higher powers of penetration.

May T here quote from a "despatch recently sent to the Times in
London from one of the most senior of its special correspondents, who
recently returned to India after visiting a certain friendly adjacent
State, and who was, I believe, the first British journalist to enter those
territories after a lapse of 2 very critical years ! Sir, I welcome this
evidence, as a lawyer, because it is the only direct evidence that has
come into my possession and T desire to share it with my Honourable
friends including my Honourable and learned friend Sir Abdur Rahim,
who, as a former High Court Judge, will appreciate such direct and cogent
evidence. It is also that of a highly qualified expert ; though it is not
quite of the nature of that peculiar expert testimony, namely, of thought-
reading, which Sir Hari Singh Gour mentioned, apparently forgetful
that such a curious form of expert as thought-reading evidence is
outside the provisions of the Evidence Act. I wish now to draw special
attention to some of the striking conclusions arrived at by that gifted
and trained observer. He left hy car from a certain city that T will
call P—leaving the other seven letters to be gmessed by cross-word
experts. In due course he entered a country we will label 4 and
reached the capital, expressed by the letter K. As the result of his trip
to this land of my fancy, his: most abiding impression was the intense
concentration by the peoplé of that friendly State on the promotion of
internal trade, internal security, and internal progress of every sort. He
said in one of his despatches to the Tgmes, ‘‘ The very phrase ¢ external rela-
tions’ gpgl.ls embar:rassment to a :ountry the boundaries of which are spann-
ed by racial affinities on either side ’’. That seems to me to be a very
pregnant sentence with implieations which T need not implicate, or rathér
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explicate, further. Ie continues : ‘‘ Is it small wonder then that for
the moment the first desire of that Governmeit is to draw its curtain of
mountains closer around the country and go about its affairs untroubled
by complications with the outer world ¥’ Again, Sir, I repeat that
question and ask whether any one will quarrel with him ? Now in view
of this evidence and that expert opinion which is so relevant and admissible,
1 want to suggest to Honourable Members throughout the House that if
those neighbours of ours, with whom our King Emperor is on terms of
peace and amity, desire to pursue their peaceful way untroubled by
complications with the outer world, should it not be a point of honour
with every one of us in India to assist them to the fullest attainment of
their high ideals ¥ I do not think, Sir, anybody will seriously question
that. We in India for our part must inevitably be the gainers in the
end for, I believe, in helping to maks for peace on the other side of our
frontiers we shall go a long way towards taking out a most valuable
political insurance policy for peace, not only in our own time and in the
time of the present (Government, but also in times of Indian Governments
to come.

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : I wish
to associate myself in this debate on the Bill which is entitled as drafted,
‘“ A Bill to provide against the publication of etatements likely to pro-
mote unfriendly relations between His Majesty’s Government and the
Governments of foreign States ’’. Sir, my apology for speaking on this
Bill is two-fold. One is that the interpretation of this Bill and the rend-
ering of certain words contained in it have entered into this debate. On
this point it is no doubt that three great lawyers of India have spoken.
I am conscious I cannot get into the shoes of these three lawyers, Honour-
able Members of this House. But as a humble lawyer myself, 1 feel
that I should put forward my views and my interpretation of this Bill
before this House for consideration. (Hear, hear.) It will be observed
that Sir Hari Singh Gour, who is a very competent and able lawyer of
India, has put forward his interpretation showing that there is a great
difference between the Statement of Objects and Reasons and the Bill
itself. He has condemned the Bill as having been drafted in haste. He
has condemned it as having been drafted by two men, one not knowing what
the other was doing. Then a difference of opinion arose on the wording
of the clauses between the two great lawyers, I mean the Honourable Sir
C. P. Ramaswami Aiyar and our friend, Sir Abdur Rahim. As I have said
that I have got two reasons to speak on this Bill, I must say what the
second is. The other is that I know the history of this Bill personally.
1his 18 not a new measure that is being brought before us today. I was in
glp third Assembly when a Bill, I think exaotly in the same words as this

ill, was attempted to be introduced by Sir Denys Bray. And what hap-
 pened to that Bill ¢ The history is plain. The point is that that Bill
came at a time when that unfortunate and notorious Public Safety Bill
]V;fils on the anvil of this House ; and everybody knows what the fate of that
gtlmlmcmme to be. Public opinion was against the Bill. There was a very
o vg publie opinion, and T must also say that the House on this side then
v ilriy strongly constituted—composed of very able politicians ; and they
K1 that against that Bill. I must say that now we are at a disadvantage
e hat aB ii)lu!'. Benches are thinly attended ; but it must not be forgotten how
neill went off and how this Bill was brought in. This was only an
1llary ‘Bill to that Public Safety one and when that Public Safety Bill
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‘was before this House the public opinion being so very strongly against it
Government were compelled to drop it. What then became of this ancil-
lary Bill we did not even hear ; it went off into the air.

What happened then * An ordinance was made. We know how
these ondinances are made and how easily they are promulgated. We had
an experience of it even yesterday. The House gave their votes in favour
of an adjournment of the House for discussing a motion regarding the
Gold and Sterling Standard Pronouncement brought forward by Sir
Cowasji Jehangir and leave was given that it would be taken up &t 4 o’clock.
But what happened ¥ Immediately, rather miraculously, we got an
ordinance, an order from the Governor General to say that it should not
be debated. Ordinances are passad like that. We know' that ordinances
are not based on publie opinion. If therefore ordinances are passed and
public opinion is gagged like this and you get Press Bills and Bills like
this through, I submit it cannot be said that India has a good Govern-
ment.

When the settlement was arrived at between Mahatma Gandhi and
Lord Irwin that ordinrance was done away with. Now what is it that
is sought to be done ¥ The settlement is still there ; Mahatina Gandhi
and aﬁ others, even Lord Irwin, are sitting there in London to decide our
fate ; and yet here a Bill comes from the Foreign Secretary who says
“¢ Puss it here ; do not wait for what they are doing there in London ”'.
I say that is not right.

Mr. K. Ahmed : What reference has that to this Bill ¢

Mr. Lalchand Navalrai : I did not hear you, but I thought a
security had been taken from you to keep silence. Proceeding with the
subject,, I must say that what is being asked for now is that this House
should pass this Bill. In other words, the country should give sanction
to this Bill. At what time is that being asked ! Without circulation,
without public opinion being consulted and without those affected being
asked whether this is a good or a bad Bill. It is wrong to get through
it especially when you see in this very House so many interpretations
are being put on it. I say, do not make haste. It will be indecent haste
if you do so. Wait for public opinion. 1 am strongly for the circula-
tion of this Bill. I know that in this session this or any other Bill can
be passed as a matter of course in favour of the Government. Our
Benches are thinly attended ; we have not get a majority. The reasons
are that some Honourable Members have gone to the Round Table Con-
ference and the others have gone away on account of illness or some such
reason ; at any rate our Leader has gone for that reason......

Mr. K. Ahmed : Whose fault is that ¢

Mr. Lalchand Navalrai : Nobody’s ; yours only. I submit that
there ought to be no difference of opinion with regard to circulation. I
cannot understand that if this Bill is not passed now something very
horrible is going to happen between the foreign Governments and this
Government and therefore shis Bill must be passed this very moment. I
say, there seems to be no such fear. But even if such a econtingency
arises, do not worry us ; your ordinance can be repeated. But let it be
repeated on the Government’s own respomsibility. Why do you ask our
sanction when you <don’t allow the country¥ to be consulted ?
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Do it in your own way as you have been daing ail along. Whatever
ordinances you pass we cannot fight them. Their provisions are acted
upon immediately. Therefore do not ask for our sanction at this
moment.

On this point I do not think I need go further than ask the Foreign
Secretary to take a leaf from the book of his the then Leader, now the
Honourable the Home Member for whom I have so much reverence, I mean
Sir James Crerar. He has approved of the principle of circulation and
he laid down a fundamental principle that important Bills should be
dirculated. 1 think the Foreign Secretary should g¢onsult him and ask
whether there has been any change in that fundamental principle.
Fundamental principles never change. I will read the exact words of
the Honourable the Home Member—from Vol. V (1927) of the Legisla-
tive Assembly Debates—page 4417. I do not want to make any lengthy
quotation as I might be pulled up by the President, but I shall only quote
a short passage :

44 1 do not intenid to go into the particular merits of this Bill. Sir Purshotamdas

Thakurdas in a powerful s) bhas just ur upon the House and the Government
should exercise eaution in the matter. I confess that note of caution seemed to me to
be a wise counsel. I think that before the House proceeds to vomsider this Bill in
greater detail it ought to pass the motion which I move for further eliciting opinion
thereon. Legislation, however well-intentioned, if it is hasty, is not likely in the end
to promote the purpose for which it is intended. -Legislation whicn is passed without
due consideration may have consequences very remote from those which were intended.
I am not opposed to the main principle of the Honourable Member’s Bill ou its merits,
but I do appeal to the House to show that spirit of cantion which is enjoined by 8ir
Purshotamdas Thakurdas. I ask the House to agree that this motion for the purpose
of further eliciting opinion upon the Bill be passed.’’ )
It is the same caution that I am asking the Honourable the Foreign
Secretary to take. It may be asked on what Bill was this prineiple stated !
This was given on the Restraint of Child Marriage Bill. I purposely say
this in order to convince the House that this Bill is move important than
the one in which the aforesaid principle was stated. I therefore submit
that a strong case has been made out for eirculation. :

_ So far as the merits of the Bill are concerned, I am not at present
objecting to the principle of the Bill but I must say that the Bill, as it
has been drafted, is very vaguely worded. The phraseology is such that
it can be misconstrued and several different interpretations can be put
apon it. Therefore, I fully endorse the opinion of my friend Sir Hari
8ingh Gour that the objects of the Bill are entirely different from what
the Bill itself intends to achieve. It is referring to libel and other things,
whereas the phraseology used in the Bill refers to ‘ unfriendly re-
lations . Now, what is ‘‘ unfriendly relations’’? Disaffection can
come under unfriendly relations, but certain things which are published
may be of such a nature as may or may not create disaffection, and yet
they.may be twisted and turned so as to bring them under unfriendly
relations. Then again there might be a case of a simple abuse in some
of the writing, and that also can be brought under the category of un-

friendly relations. Therefore, I say that this Bill is very vaguely
worded. ’ ' '

Not only that, but there are also some other defects in the Bill. May
I ask which Magistrate will try these cases 1 Has any provision been
made to that effect in this Bill ¥ Has any procedure been provided for
the Magistrates to folow f I do not find amy proeedure at all. T am of
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course anticipating a question from my lawyer friends, and I am pre-
pared to reply to that too. Clause 2 of the Bill only say this :

‘¢ Whoever 1nakes, publishes, or circulates any statement, rumour or rerort with
intent to promote, or which is likely to promote, or whereof the making, publishing or
eireulating is likely to promote unfriendly relations between His Majesty's Government
and the Goverument of any foreign State shall be ‘;l)uniahable with imprisonment which
may extend to twe years, or with fine, or with bot
Now, the clause provides punishment for two years, no doubt, and at
the same time it provides one caution in paragraph 3, that no court
shall try this case without the sanction of the Governor General in
Council. That is quite true, but the Bill does not say which Magistrate
will try these cases........

Mr. B. R. Puri (West Punjab : Non-Muhammadan) : Is my friend
aware that there is such a thing as the Criminal Procedure Code ?

Mr. Lalchand Navalrai : The Honourable Member is evidently re-
ferring to the definition of the word ‘‘ offence ’’ and also the procedure
that is laid down there. Please allow me to finish my arguments......

Mr. K. Ahmed : Is it not the sphere of the district court lawyers
to appear !

Mr. Lalchand Navalrai : In this Bill the procedure to be followed
by the trying Magistrate is not specified. It is true that there are certain
provigions in the Criminal Procedure Code which would guide this Bill,
but may I ask if in other Bills which have been passed special provisions
of procedure tc be followed by particular Magistrates have not been em-

died ¥ Look at the Safety Bill itself. Look at the Press Bill......

Sardar Bant 8ingh (West Punjab : Sikh) : There is a special pro-
vision in Schedule IT of the Criminal Procedure Code for all enactments
not falling within........

Mr. Lalchand Navalrai : What I am pointing out is that the special
procedure in this Bill should have been provided. That is the first
point.

The second point is, if you are going to entrust these powers to
First Class Magistrates, they are likely to be misused and abused. As I
sald the other day young civilians become First Cluss Magistrates in a
short time, and you are going to give such wide powers to such young
and inexperienced people to twist and turn......

Mr. 0. Brooke Elliott : Did not the Honourable Member charac-
terise them just now as being ‘* IFirst Class ’’ Magistrates 1

Mr. Lalchand Navalrai : I said the other day that a young civilian
who works for a short fime as a junior Magistrate is soon promoted as a
First Class Maglstmte before he acquires the necessary experience ; so
T say if you give these powers to such young and inexperienced omcers,
they are likely to be sbused very much, and therefore in the absence of
any special provision for the class of Maglstratee and the special procedure
to be followed I should eall this measure as a bald Bill. The Magistrates
wilt be under the impression (hat they have to try the cases coming under
this measure not in a judicial manner, but executively. I therefore sub-
mit that this Bill should be entirely recast ; it should be sent out for
public opinion, and when it comes batk again, the House can consider it.
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One word more, Sir, and I have done. It was said that there is no
provision in the Penal Code which can serve the purposes which this Bill
aims at. May I draw the attention of the Honourable House to section
108-A of the Indian Penal Code which is a new provision added to the
Code. Formerly there was no provision in the I. P. C. providing for
abetments that were committed in India for offences being done outside
.India. The new section which has been incorporated in the Indian Penal
Code reads thus :

¢ A person abets an offence within the meaning of this Code, who,...... in British

India, abets the commission of any act without and beyond Britwh India which would
oonstitute an offence if committed in British India.’’ .
At any rate this is a point of law which has to be considered very care-
fully by the Honourable the Law Member and other lawyer Members of
this House. I therefore strongly recommend that the Bill be sent out
for circulation, and T would appeal to the Honourable the Foreign Seec-
retary to consider the matter over again, and that he should not attempt
to rush this measure through in the teeth of opposition from this side
of the House. )

Dr. Ziauddin Ahmad (United Provinces Southern Divisions :
Muhammadan Rural) : Sir, the present Bill is practically the annexe
of the Press Bill, and for some reasons known only to the Treasury
Benches, which are not clear to us, this measure has been separated from
the Press Bill. This Bill however goes further than the Press Bill in
three different respects. In the first place, the Press Bill is only for one
year, whereas this Bill is a permanent enactment. Secondly, the
Press Bill prescribes only a -penalty of confiscation of surety, whereas
here the penalties of imprisonment and fine are imposed. It is prac-
tically an addition to the Indian Penal Code, that is to say, you ecreate
& new penal offence. Thirdly, it differs from the Press Bill in that under
the Press Bill only publication is considered to be an offence, whereas
under this, the circulation of any statement. rumeour, or report is also
considered to be an offence. Therefore, in these three respects, the pre-
sent' Bill goes much further than the Press Bill. I do maintain, follow-
ing the speeches that have been made on this side, that the enactment of
this nature at Simla, without giving any opportunity to the public to
express their opinions thereon, is really a legalised form of ordinance.
Any enactment framed by Government votes alone is in reality not an
Act, but an ordinance. You know very well that some of the Members
on this side of the House have gone to the Round Table Conferenee.
There are some Members who cannot stand the height of this station and
cannot possibly come to Simla. Therefore, it is rather unfair on the
part of the Treasury Benches to take advantage of the thinness of the
Opposition and pass an important measure of this kind by votes com-
manded by the Government. You not only introduce this measure
before the Assembly, but you press that it should be made into law at
once..

Sir, my Honourable friend Mr. Brooke Elliott—unfortunately he is
not here—said, here is one side, the Government Benches, and here is the
Opposition on the other side, suggesting that he is neutral. T would like
to see if he will assume this neutrality and give proof of his statement
In the course of this or any other motion. He also said that he was &
m‘etlitz champion of the freedom of the Press. This is a statement which

1234T,AD a
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we would very much like to see materialise in the course of the debate
which will come up in a few days. But the point which is really im-
portant for me, which I want specially to mention, is this, that we admit
that there are certain troubles. But the remedy suggested from the GQov-
ernment side is much more than is justified by the trouble. It is a
truism that whenever a. medical man is himself ill, then he is not the
proper authority to prescribe medicine for himself ; the medicine must
he prescribed by somebody else. Mr. Arthur Moore, the Leader of the
European Group, the other day mentioned the difficult position in.which
the Europeans in Bengal are placed. 1 entirely sympathise with him
and the whole House will really go and help him in this difficulty, but
when he comes forward to make a suggestion himself, he is really acting
like a sick doetor prescribing medicine for himself. He suggested the
other day that we ought to ictroduce the Frontier Crimes Regulation in
Bengal. My Honourable friend does not know what the Frontier Crimes
Regulations are. By these Regulations......

Mr. Arthur Moore (Bengal : European) : On a point of personal
explanation, Sir. All that T said was that the European Association of
Chittagong passed a Resolution to that effect.

Pr. Ziauddin Ahmad : That is the point I want to make out, that
the prescription which they prescribe as a remedy is really no remedy
at all, and it goes much further and makes the whole case worse. The
Frontier Crimes Regulations are no remedy for the troubles in which he is
placed in spite of the fact that the whole House whole-heartedly sympa.
fhise with him in those troubles.

' Mr. Arthur Moore : On a point of order, Sir. May I ask if this
ig relevant, to the Bill under discussion ¢
" Mr, President : I think he is quite in order.

Dr. Ziauddin Ahmad : By Frontier Crimes Regulations wives are
interchanged, civil suits worth several lakhs are instituted on 8 annas
strmp and the debtor is sent to jail before the hearing of the case. This
i8 no remedy to Mr. Arthur Moore’s complaints.

It was pointed out to us that the reasons for introducing this enact-
ment are the iwo articles written by the Zemindar ; and this is the only
argument that has been brought forward in support of this Bill. I have
rend those articles, and 1 myself have no sympathy with them. But is
this the remedy which they are going to propose in order to overcome this
particular difficulty ! In order to meet one small difficulty they are
going to rouse the whole country into a commotion.

Sir, this House is prohibited from discussing foreign affairs. Wae
cannot propose any Resolution and we cannot ask any questions about
the foreign policy of the Government of Tndia. We know how the chess
game of Afghanistan has been played. and we were debarred from Wdis-
cussing the question on the floor of this Honse. This Bill says that not
only the Amembly should be debarred but the whole country should be
prohibited from discussing verbally or in the Press any question con-
cerning the foreign affairs not only¢of this country but of Great Britain.
This is a large order and is licely to lead to a very difficult situation.
The Government may, withouf ccnsulting the country, commit it to a
war 'and -the poor tax-payer will have to bear its cost. It may be tiie
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outcome of the mistakes committed by the Foreign Office, but t’he“whole
country will have to pay for their mistakes. Thiy pnvi}ege is unfor-
tunately denied to us, and we are asked to legislate that m future. no
person should be permitted to discuss any question about foreign
affaims,

The Honourable the Foreign Secretary gave us an important
argument. He said that India will be placed among the more civilised
countries of the world if we pass this particular law. I say, if this is
the only test of civilisation, I would rather remain uncivilised and: not
pass this enactment without giving any opportunity to the people who
are affected by it to express their opinions. There are some more
important matters in which we are treated in an uncivilised manner, for
example, whipping. Whipping is a punishment administered in India
alone, and I do not think it is a punishment given in any ecivilised
country. If my Honourable friend the Mover of this Bill is anxious
about the civilisation of this country, then I will request him to come for-
ward first with a motion that whipping should be disalléwed in this
country.

Sir, this Bill will undoubtedly affect every Indian who is interested
in foreign affairs. There are Indians in America, there are'Indians in
Japan and other countries, and if any of us discusses the position of the
Indians there and the horrible treatment that they may be receiving,
he will at once be penalised and will be prohibited from doing it. In
this way this Bill will practically affect every Indian, and all com-
munities. But in one particular respect it will affect the Mussalman
community more than any other community. The Hindu community
have got all their shrines in this country. The Mussalmans on the other
hand have got most of their shrines in foreign countries and not in India
and so they are naturally interested in the affairs of foreign countriés. Thig
interest is often misunderstood. Some people who really carry on a pro-
paganda against the Mussalmans, call this interest a pan-Islamic move-
ment. Pan-Islamism is really a creation of the British mind. It does
not exist among the Mussalmans, and it has been intentionally oreated in
order to prejudice other people against the Mussalmans. . Weé have in
fact real and genuine interest in the shrines and other things which are
sacred in our religion. (Interruption by Mr. K. Ahmed.) I would
reéquest you, Mr. President, to allow Mr. Kabiruddin to deliver his whole
speech at one time and not by interruptions. I shall take one illustra-
tion. Take the case of Ibn Saud. There are some Mussalmans who
honestly believe that the soul of the saint always hovers round and
recognises its grave and it is for that reason that they go to the graves
with genuine religious sentiments. Others take the opposite view. - They
consider that the soul after leaving the body ceases to have interest
in this world snd hence offering prayers near the grave are equivalent 'to
idolatory. The latter is the view of Ibn Saud, and for that reason he
has removed tombg from the shrines in Arabia. This .action is honestly
resented by those Mussalmans who hold the ether opinion and some of
the hajis who had gone there and wanted to sit near the graves in
meditation were lashed by the servants of Ibn Saud and they had to
leave the place in great disgust. After this enactment it will be im-

Possible for any of these people to say anything about their sad ex-
periences in that country.
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Mr. K. Ahmed : Certainly not.

Dr. Ziauddin Ahmad : I next refer to Jerusalem. There is-an
honest conviction in the minds of Mussalmans about the sanctity of the
wailing wall, and an equally honest conviction in the mind of the Jews,
and it is really a matter of religious importance to the Mussalmans not
to remain silent on this question. The Honourable the Mover of this
motion inight perhaps say, ¢ You had better draw our attention to this
and we wﬁl do the needful ”’. That is not the experience of those who
do mot sit on the Treasury Benches. We know that the Government
will not move unless there is agitation in the country. Had the dorrect
and honest repersentation by a single individual been enough for GQov-
ernment to take action the present situation would never have arisen.
Bir, I know something of the Muslim community, and if a measure of
this kind is passed without consulting them, there will be a first-rate agi-
tation in the whole country. It is not wisdom, it will be bad policy and a
lack of statesmanship to create such a position at a time when our atten-
tion is directed to more important issues. This is a question in which the
Muslims are not orly politically but religiously interested and they
consider the issue as dear as their life, an issue for which they will lose
anything in order to achieve their religious beliefs. 1 beseech once more
the Members of the Treasury Benches not to press this Bill in this session.
I request them to give an opportunity to the Muslim community and the
country to express their opinion and submit their genuine grievances.
Those who have first-hand information onght to have an opportunity to
relate their experiences. This is a matter in which the Mussalmans and
the whole Indian public are extremely interested. If this Bill is pressed
on the House, I will refrain from taking any further part in the dis-
cussion, nor shall T move that the Bill be referred to a Select Committee.
‘With these words I support the mction for circulation.

The Honourable Bir George Rainy (Member for Commerce and
Railways) : T do not intervene in this discussion with any controversial
intention. Indeed I should be temerarious to do so, for when eminent
lnyryers are on the war path, if a layman comes between these fell und
mighty opposites, he is apt to receive rather more than he likes or ex-
peets. DBut ac I listened to the discussion, it seemed to me that the differ-
ence between the two sides of the House was somewhat less than it
appeared to be at first sight. There is, I think, general agreement that
articles have appeared in some Indian newspapers which might have very
dangerous consequences and which I think the House generally feels ought
not to be allowed to continue. There is, I think, therefore, general agree-
‘ment as to the underlying principle and Government attach importance to
the affirmation by this House of that principle. On the other hand it
has been represented to Government from the non-official Benches that this
is a very important measure, that when we are dealing with the freedom of
the Press, caution is necessary and Government have shown that they
.appreciate the fairness of that demand by saying, as my Honourable
colleague, the Law. Member, did this morning, that we would offer no
opposition to referring the Bill to a Select Committee. But since my

ar Honourable colleague spoke, it has been represented by
. ~ . more than one Member that that does not quite meet what
they have in tbgu: minds. What they feel is that this is an occasion on
which public opinion ought to be elicited, and in particular the opinioxf of
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one of the great communities of India who are perhaps peculiarly interest-
ed in our relations with some foreign powers. It occurred to me, Mr.
President, that the gulf between the twb sides might be bridged with-
‘out any saerifice of principle om either side. What I should be pre-
pared to say on behalf of the Government ‘is this,—that if the Bill is
referred to a Select Committee, we should be quite prepared to cir-
culate it by executive order, 'and the Committee would meet when
the opinions had been rccaived, and in the ordinary course their
report would be submitted to the house next session.

Dr. Ziauddin Ahmad : Why do you press for a Seiect Committee ?
Why not circulate at once ?

The Homourable Bir George Rainy : I mention this, Sir, in the
‘hope that it may abbreviate the discussion and 'may prove to be a
solution which will commend itself to the House generally.

, 8ir Abdur Rahim : May I ask, 8ir, one gquestion ! If . we agree
to a Select Committee, should we not be committing ourselves to the prin-
ciple of the Bill ?

. The Honourable 8ir George Rainy : There is no question about
that, but the point I tried to make in that connection was that there
is agreement as regards a great underlying principle, that here is
something which badly requires to be eontrolled.

Maulvi 8ayyid Murtuza Saheb Bahadur (South Madras : Muham-
madan) : Sir, a very strong case has been made out by the Leader of
our Party, 8ir Abdur Rahim, and other speakers on this side for the
metion for circulation, and I do hot propose to take much time of the
House. But I shall try to put before the House a short history of this
measure. It was in April last, Sir, that Lord Irwin promulgated
Ordinance No. V of 1931. The reason was this. Ez-King Amanullah
had published a letter in the paper Afghanistan which was translated
and published in another paper Zamindar. Prior o, this, this Government
had been on friendly terms and in international amity with the
Kings of Afghanistan. Amir Abdnr Rahaman Khan, Amir Habibullah
Khan, Amir Amanullah Khan—they were all friends of this Govern-
ment. It was not felt necessary to promulgate any Ordinance or a
measure of this kind in their time. .Sq far as King Habibulleh Khan
was coucerned, he was eulogised in London . itself for the services he
had rendered to the Indian Government by maintaining order
in his own territory and also on the North-West Frontier during the
time of the war. Even at that time, no necessity for such a measure
as this was felt, but the necessity was felt .simply because a letter
of ez-King Amanullah Khan making allegations against the present
ruler, Shah Nadir Khan, was published, and that letter was
published again in Afghanistan, which I have not seen myself, and
some comments were made by Afghanistan. and Zamsndar, and these
have ‘been brought to book ! Sir, we are not in sympathy with those
persons in their dealings. We feel it necessary that friendly relations
between this kingdom and foreign rulers should be kept up and kept
up very strongly. But at the same time we cannot put up with a
measure of this kind, which is calculated to curb the freedom, the
liberty of the Press. Such a measure no one can be a party to. (Hear,
‘hear.) Here, Sir, our simple request is that it should be circulated
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for eliciting public opinion. Ever since the days we were at school
and college, we heard that the English Government was attaching much
importance to public opinion. So we feel it an injustice that such a
measure should be rushed through and in such a way as not to have pre-
viously been circulated for eliciting public opinion. With these words,
Sir, I support the motion.

Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa :
Muhammadan) : Sir, I want to make it clear, after the assurance given
by the Honourable the Leader of the House that the Select Committee will
git in Delhi and that by executive order this Bill will be cireulated,

that I do not want to press my motion and I beg leave of the House to
withdraw the motion.

Dr. Zianddin Ahmad : I also gave notice of a similar motion, and I
do not wish to withdraw it......

Mr. President : That is not the point. I will have to ask the
opinion of the House whether they are prepared to grant leave to the
Honourable the Mover of the amendment to withdraw his motion for cir-
culation. I have to put that question to the House. The question i :

¢¢ That leave be granted to the Honourable Member to withdraw his motion for
circulation.’’
As many as are of that opinion will say, ‘‘ Aye’’. (8everel Homnourable
Members : *‘ Aye’’). Those of the contrary opinion will say, *‘ No’’.

{8everal Honourable Members : ‘‘ No.’”’) Leave to withdraw the motion
is not granted.

Mr. E. 8tudd (Bengal : European) : Sir, I am not sure whether a
humble business-man ought to have the temerity to take part in this
debate which it seems to me is largely a battle between the conflicting
opinions of legal luminaries whose names are famed all over India.
BLut, Sir, what is the poor business-man to do when lawyers proceed to
give him opposite opinions ¥ I confess that some of the legal points
which they tried to argue were completely above my head. But it does
seem to me that if we can get down to bedrock, this, Sir, is really, a
simple matter. Apart from points of law, I have listened carefully to
the various speeches that have been made against this measure urging
circulation and so on, but I do not think I have heard one Member ex-
press opposition to the principle which is contained in the Bill, namely,
that it should be possible to punish papers which publish articles and
news matter which are likely to result in unfriendly relations with
foreign powers. Some Members have expressed the fear that the powers
in the Bill are too wide. I have not heard anybody suggest that it is
the intention of Government to use them for any other purpose than
the definite and specific one of the preservation of friendy relations.
It has only been suggested that the Bill is so wide that it pay be mis-
understood or misinterpreted by Magistrates. Sir, I submit that if
that is the main bone of ‘contention, there is no reason why the Select
Committee should not be able to put in the necessary provisos in the
‘Bill to mgke sure that it is‘not so abused. Therefore, Bir, it does.not
seem to me that the opposition have made out a very strong case.
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Sir, there is one thing which I fully expected to hear. Knowing
what an anathema the word ‘¢ Ordinance’ is to my Honourable
friends on the other side of the House, I fully expected to hear some
of them referring to the Ordinance which is at present in force and
which this Bill is meant to replace. I thought that if they were going to
oppose this Bill, they would do it on the ground that this so-called
iniquitous Ordinance had already been in force for nearly six monthy,
that it had been grossly abused, and that it was therefore absolutely
improper that it should be continued. Not one word has been said
against that Ordinance ; and I doubt'if there has ever becn an Ordinance
under which fewer cases have been brought than under this one. As
far as I know, there have been only four or six cases, and I do not
think anybody has any fault to find with those cases or with the judg-
ments that have been given m those cases. I know a number of
Honourable Members have read the judgments in two particular cases.
I am perfectly certain that no one who has read those judgments can
possibly say that they are anything but just, or can possibly maintain
that some law is not necessary to deal with an evil of that kind.

Now, Sir, it has been urged that this is an important measure and
that it should not be rushed through without the country having a
chance to express its opinion. It seems to me that it has already had
a chance, in an indirect way at any rate, of expressing an opinion on
this Bill, for it has had this Ordinance actually in operation for nearly
six months. I certainly have not heard of any objections. Honour-
ahle Members on the other side have not spoken of any objections to
this Ordinance and I think it is a fair inference to draw that that
being so, the general principle of this Bill i8 not opposed and has the
general acceptance of the country.

Now, Sir, I do not propose to keep the House any longer. The
debate has gone on for a long time, but I do appeal to Members to
realise that it is a necessary measure and that it should be passed into
law, 'modified if necessary, so that they may be satisfied that their
fears are without foundation. I do appeal to this IHouse to realise
that it is necessary to curb the evil which is not only a disgrace to the
Indian Press but a disgrace to the Indian nation.

Mr. N. N. Anklegaria (Bombay Northern Division : Non-Muham-
madan Rural) : 8ir, I move that the closure be now put.

Mr. 8. @G J &)B:rar Representative) : Sir, it is very unfortunate
that a Bill brought before this House with a view to provide against the
publication of statements which are likely to promote unfricndly relations
between 11is Majesty’s Government and the Governments of foreign States
has in the present resulted in creating unfriendly relations between onc im-
portant community in India and the QGovernment. How far the Bill will
have the effect of preventing the creation of unfriendly relations is there-
fore very doubtful. But for the present we are seeing this result that there
is a Qivision created between one important group in the House and the
Government. This is the first time that this new Bill and this new legisla-
tion is being introduced and it is but fair that the Government shovld not
rush it through. I am in entire sympathy with the speakers who have pro-
posed that the Bill sould be circulated for public opirion. It is the first
principle of legislation that no legislation of a revolutionary character or
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which introduces an innovation shouid be hurried ihrough without ascer-
taining public opinion. As observed by my Honourable friend, nothing
will be lost by cireulating it ‘and waiting .for two or three months more.
There is no immediate danger which is likely to happen and nothing will be
lost by waiting for twe.months. There are also some miseonceptions about
the Bill. I must congratulate the Honourable the Mover on his clear
explanation of the position. It was thought for some time that even
the Indian States came within the purview of the Bill. But at the ouiset
he made it clear that they did not come .within the purview of the Bill,
One more thing he has made clear. Unfortunately this Bill has taken a
communal turn and my Muslim friends are somehow or other taking it as
an attack aguinst them or against.the States of which the rulers are Mus-
lims. The Honourable the Mover hag made it clear while making his
speech that the Bill is not designed against any particular foreign ruler.
It is a general thing and all the foreign rulers are included in it, but some-
how or other my Muhammadan friends have taken this peculiar attitude,
which has resulted in creating a lot of stir in the House. The Bill is in
very general terms. It wants to dreate friendly relations between British
India and the foreign States. .'At the same time it does mot stard in the
way of any healthy criticism of the actions of those ‘Governments. The
Honourable the Mover admitted in his statemrent’ that there ix no doubt
it ereates a sort of restraint o writings, Yut T think some such restraint
is essential. But the Bill, as it stands now, and specially clause 2, is ex-
tremely wide and vague ; and although 'the¢ Honourable the Mover has
Justified bis Bill by saying that it is a very mild and innocent one and is
not so obnoxions or misehievous ds the Press Bill-——and he may take some
credit for that,—still the wording of clause ‘2 is extremely vague and- it
requires large modification and improvement. I therefore agree with the
recommendation that has been made that the Bill should be circulated for
publie opinion, ' ' . .

Mr. Muhammad Muazzam Sakib Bakadur (North Madras : Muham-
madan) : Sir, T have listened very carefully to:the remarks which have
fallen from my Honourable friend, Mr. Studd. I gather that he intended
to ssy that the principle of the Bill had not been attached by the Opposi-
tion. 1 maintain, Sir, that Dr. Gour in his scholarly speech this morning
has 1ade it clear to the House that what was sought o he enacted in this
Bill is not the English common law but something else. That is one reason
why T say that the principle of the Bill has been attacked. Tt has peen
attacked and very ably attacked By my Honourable friend. o

The next reason which T would put, forward against the prineiple of
the Bill is this. Is there, I ask, any enactment or any legislation in amy
neighbouring country analogous to what is sought to he enacted in, this
House now ¢ 1 can well understand that a Bill has been introduced in this
House which aims at curtailing the liberty of the.Press. Are we to go on
with this Bill when another legislation put forwawrd before this House is
pending ? T do not know if the matter is still sud judice because we have
already got the report of the Select Committee before us. Now that was
the first attempt in this House to gag the Press. It has been followed with
hurdly an interval of one week by another Bill whose object primarily is to
stifle the Press. It seems to me fhat Simla is particularly suitable for the
introduction of Bills which are intended to stifle the Press. The mist here
is so very thick that it almost makes the whole mountain disappear .and
these Bills will probably make the Press disappear altogether from this
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country. The effect of this Bill is not only to enact what is not the exist-
ing cowmon law in England or for the matter of that in any ocuntry, but
it goes much further in the way it is framed. 8ir, you will note that sec-
tion 2 of the Bill, which is the really operative section, reads thus :.“ ‘Who-
ever makes a statement, whoever publishes a statement, whoever circulates
a statement, rumour or report '’ and 80 on. It is not distinctly stated whe-
ther it should be actually libellous or not. Under the existing law what is
punished is not slander but libel and that against the ruler of a foreign.
State. Here what is sought to be done I3 this. Section 2 wluch is an all-
comprehensive section, is so worded a3 to include anything and everything.
1t tomorrov: I make an allegation against the ruler of Afghanistan or I
circulate something which may be perfectly harmless, I will be liable to
be punished under that section and probably sentenced to two years im-

prisonment, rigorous or simple, depending on the discretion of the Magist-
rate.

Then, Sir, it is said that legislation on this subject has to be passed
very sovn as the period of the Ordinance promulgated by H. E. the
Viceroy in April last is about to expire. I believe it is lapsing on the 5th
of next month. But I ask the Hqnourable Mr. Howell, has the Viceroy
net got power to pass another Ordinance of the same type extending over
another period of six months, and will it not be possible to pass this mea-
sure, which is sought to be passed in such a hurry at Simla, at the Delhi
Session, circulating it meanwhile for eliciting opinion thereon ? It is a
matter which cuts at the very root of the Indian Press. [f there is any-
thing in this country which Indians respect and enjoy, it is the freedom
of the Press, and if, on the eve of reforms, the liberty of the Press which we
value so dearly is to be curtailed in this way, if the Press is to be stifled to
the degree to which it is sought to be stifled, I really do not kuow what the
effect of that is going to be. We have to reciprocate the good faith cf those
who have framed such legislation. My friend, Ms. Brooke Elliott, very
wisely alluded in his remarks saying that reciprocity was the thing which
was realiy wanted. Ile told us that you should do unto others as you
would wish to be done by them. But I ask, is the Englishman in India ob-
serving that principle ? Is he practising that rule ! If really he had any
regard for that principle and if he had adhered to it, I dare say, 1 venture
to say, that no complications would enter into the deliberations in this House
and every measure brought forward by the Treasury Benches would have
cur hcarty acceptance. | therefore commend this motion for circulation.

Mr. C. Brooke Elliott : If the Honourable Member woul
text into the text of the Bill, I should have no objection. nld put my

Beoveral Honourable Members : The question may now be put.
The motion was adopted. '
Mr. E. B. Howell : I have no wish to make any reply, Bir.

Mr, President : The question is :

‘‘ That the Rill be eirculated for th
1st January, 1932.”’

The Assembly divided :

e purpose of elicitihé opiﬁion thereon by the
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Mr. M. Maswood Ahmad : Sir, I beg to move :

‘“ That the Bill be referred to a Select Committee consisting of Mr. E. B. Howell,
Sir Lancelot Graham, Sir Mubammuad Yakub, Khan Bahadur Wilayatullah, Kunwat
Hajee Ismail Ali Khuu, Mr. R. K. Shanmukham Chetty, Mr. Muhanunad \.nmm Khan,
Bir Abdulln Suhrawardy, Dr. Ziauddin Ahmad, Sir Hari Singh Gour, Mr. Muhammad
Muazzam Sahib Bahadur, Lala Hariraj Swarup, Mr. Brooke Elliott, i\lr. Gaya Prasad
Singh, Mr. B. R. Puri, Mr. Jagan Nath Aggarwal, Mr. Murtuza 8ahib Bahadur, Seth
Haji Abdulla Haroon, Mr. Lalchand Navalrai and the Mover and that the nwmber of
members whose presence shall be necessary to constitute a meeting of the Comnittee

shall be tive.”’

Mr. Muhammad Muassam Sahib Bahadur : I would suggest, Sir,
that Mr. Jog’s name be included in ‘he list.

Mr. President : One more name has been snggeptod for addition,
Mr. Jog. 1 should like to know whether the Mover ié agreeable.

Mr. M. Maswood Ahmad : I have no objection.

Mr. 8. 0. Mitra : May I know whether the rest of the House cannot
be added ? '

Dr. Ziauddin Ahmad : Sir, as I do not agree with thé principle of
the Rill. T wish to withdraw my name from the Select Committee.

Maulvi S8ayyad Murtuza Sahib Bahadur : I am also not' willing to

serve on the Select Committee.

Kban Bahadur H. M. Wilayatullah : Sir, T have not been in a fit

state of health to serve on the Select Committee.

An Honourable Member : The Select Committee will meet. only in
Delhi. Do you expect to be ill then also ?

Mr. President : The Select Committee will meet in Simla. I want to
know iv the IInnomaMe Member is willing to serve on the Select Committee

or he is not.

Khan Bahadur H. M. Wilay&tull&h I do not wxsh to serve on the
Select Committee.
Mr. Mubammad Muazzam S8ahib Bahadur : I request, Sir, that my

name he withdrawn from the list.

Mr. Mubammad Anwar-ul-Azim (Chittagong Division : Muham-
wadan Rural) : T propose that the name of Mr. K. Ahmed be added to the

list,
Mr. President : Do you objeet, Mr. Maswood Ahmad ?

Mr. M. Maswood Ahmad : I don’t object, Sir.
Mr. President : The question is :
‘‘ That the Bill be referred to a Select Committee consisting of :
Mr. Howell,
Sir Lancelot Graham,
8ir Muhammad Yakub,
Kunwar Hajee Tsmail Ali Khan,
Mr, Shanmukham Chetty,
Mr. Muhammad Yamin Khan,
8ir Abdullah Suhrawardy,
8ir Hari Singh Gour,
Lala Hari Raj Swarup, o
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Mr. Breoke Elliott,
Mr. Gaya Prasad Singh,
Mr, Lulchand Navalrai,
Mr. B. R. Puri,
Mr. Jagan Nath Aggarwal,
Haji Abdulla Haroon, ) N
i Ahiod, e E
Mr. 8. G. Jog, and the Mover.’’ . o N
The motion was adopted. S 'Y
Mr. President : I sﬁould like to know whether the House .wishes to
proceed thh the next
Several Honourable Members : No. Sir ; it is now too late.
. The Honourable Sir George Rainy : I do not think the next Bill will
takf very long.

*r President : There are . several amendments. 1f therc were no
amencdments to the next Bill T would have takeh it up now.

: le Bir : You might allow the Bill to be
forma]ly moved. T would remind the House that if we do not get through
our husiness, we may have to sit longer at the end of the Session.

Mr. President : Yesterday the House had to be adjourred for want
of a quorum.

Several Honourable Members : Adjourn, adjourn.

Mr. President : Is it the general feeling that the next Bill should be
placed before the House by the Mover ?

Several Honourable Members : No, Sir ; it is now too late
Mr. Pregident : Those who are in favour of adjourning the House

will please rise in theu- seats,
(A large number of Members stood up.)

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 241h q.»eptember 1931.
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